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LEGISLATIVE' ASSEMBLY. 

Weclne8day, 20th February, 1935 . 

. ~ Assembly met in.the A~  ~  B ~~~ at 
Eleven of the Olock, Mr. President (The Honourable Sir 'Abdur Rahim) 
~ ~  Ollair. 

·• •• ,A. E,'P,ullul Buq' (Bakargunj cum Faridpur:Muhammadan Rural): 
Sir . before you begin the business of the day may I have your leave' to 

~  to your notice the very serious inconvenience from which we on this 
side of the House have been suffering and which, I submit, needs some 
redress. I refer to the practice aCOQa'ding to. which queltions are. asked 
and answers Bre given. I mean no rE-flection on the Members of the 
Government on the opposit.e side when J say that the answers are given 
in such a low voice thRt we cannot henr .  .  .  .  . 

. JIt. Preaident (The Honourable Sir Abdur Rahim): When an ~ i. 
given in a way that it cannot be heard, . then it is for the Honourable Mem· 
ber to raise the question. . 

~ A ~  ~  Huq: Sir, I was only suggesting that ~  
,tollo:9/ed in the Provincial Coun.?ils should be ~  

Mr. Preatdetit ('fhe Honourable Sir Abdur Rahim): That question has 
h.een raised and the Chair will give ~  in.due course .. 

• •. ,.'. ,I' . ,', . 

MEMBER SWORN: 

Mr ... Arthur E~ ~~  M.L.A, ~~ ~  of'iqIndia: 
. ~  ~  " ... 

QUESTIO'N'S AND ANSWERlt'· ;::' ~  .. 

~ ~ ~~ ~~ ~ ~~ ~ ~~ ~~ ~ L ~ ~~ ~~~  
will perhaps Wish to put that question 'I Mr. Batyamurti.' '. . 

A~ ~ IN TBB(JEDBD .DolJl'l'lUOTS·.AlfD .CIIIT'rOOL 

,228. ~ •.••• ~ (I>n;behalf C)f).{r .. ~ Reo): (a,.,,Are 
Government aware of the existence of famine in the ceded Districts and 
Ohittoor'l 

(b) Ha,ve ~~  :report from the Madras Govern. 
ment aQ.Out the. ine.idence of famine. in. those Districts and the. relief 
measures being taken to relieve the distreslJ'l 

( 971 ) A 



tr7J LBGISL4TIVB ASUIIBLY. (20TH F1!'B. 1985. 

(c) Have the Govenun •• t of Madras ~  to ~ Government of ~  
for any financial assistance so as to reltove the distress. of t.he famme· 
ridden mlloSses? 
(d) If so, what steps do Government propose to take? 

(e) If the reply to parL (tl) be in the negative, have the ~  of 
Ma4I:&B upplied f,?r any ,grant from the GO,vernmel!.t of India, out of the 
Famine Insurance, Fund? If so, for what a.mount. ( 

Mr. G. S. Bajpa1: (a) Government are aware of agriculturaldistre •• in 
those areus. 
(b) Weekly reports on the l'gricultural sitQation in the .ffected District. 

are being received by the Government of Inqia from the Local Gov!»'n-
,ment. 

(c) No. 

(d) Thequcstion' does not arise. 

(e) No. 

Mr. s. Satyamurti: May I Imow if the Government propose to utilise 
. the }t'amine InsurQncl,> Fund, and ask the Local ~  ,to ~  a 
, ,famine in these dist,riets, 80 that help may be given to these ,distressed 
people out of that Fund? 

;Mr. G. S. Bajpal: Bir, I gather that ~  ~  actually been, cleclared 
in certain parts of one of the districts, but as regards the ,Famin¢ lnaur-
ance Fund, the Government of India have no control over it. It 'is 'for 
the Government of Madras to apply to the Famine Fund people up here. 

Mr. T. S. Aylnaabtlingam"Ohettlar: Has famine not been declared in. 
any other parts of the district? 

JIr. G. S. Bajpa1: As far a8 I kno"" it ~  been declared only in part. 
of the Anuntapur district, 

Plot. If. G.' It.aqa: Are Government aware tJw,t:' the_ ' SUDdur "state 
has issued a public communique saying that th'l'y'are prepared to supply 
8traw and hay free of charge ~ ~  Jhere are transport facilities? ' 

JIr. G. S. Balpaa:, No .. Bir, I ~  ~  oommuniqutS. 

, Pl'of. B. G. ~  ,Are ~  aware that the ryot. have-applied 
for ~  rebates for'the traJ;lspot1;' ,of fodder supplied to thelle fam,ine. 
ridden districts ~ "', , ,-, 

Mr. G. S. Bajpa1: I gather that there are standing rules on the 8ubject 
of . the t.raIl8port of, fodder at concession rates in ~  !,here famine pre-
.v!"J!s, ~  ~ assume ~  the Governll?-e.nt 9f MadrasWlll ~  the requi-

,," .. t.e action if they consider that ~  be given" for that pur-
pOle. ' 

Prof. B: ,G. ltaDta: Sir, are Government aware ~ when proper 
representatIOns have already been made to the Government of Madras " 
reply has been given there by the Government of Madras that it is 'an 
&II-India question? 



QO&STIONS UfD AKS,WSRS. 

'JIr. G. 8. Balpal: No, Sir, I am Dot "ware of. that f"ct. 

Mr'. S. Saty&murti.: May I know whether, up to this date, .the Govern-
... nont of Madras have not applied to the Government of India for any 
.assistance for relieving the famine in these districts?, 

1Ir. G. S. Bajpal: That is the position, Sir. ~ Govemment, of 
Madrus have not applied to the ~  of India for ~  form of 
'relief whatsoever. 

Plot .•. G. Ban .. : Do the Government of, India propose ~ grant any 
Tebates in railway freights for the transport of fodder supphed to the 
famine-ridden districts:' 

)[r. G. S. Balpal: Sir, I have ~  to my ~  ~ ~ ~  
to the House that there are standmg rules on the sub]eet. The Initiative 
,rests with the ~  of Madras. 

TIle Jloaoarable',Slr 'Oleph Bllore: May I make it. clear to the House, 
, ""Sir, thnt I unde1"l.'ltnndthat arrarigements hnve alrea'dy been mntlefor ~  
, '8pplicationof these concession rates. .  '  ,  '  . 

)[r. S. Satyamurti: May I ask when, ~ CoIDmerce; Uember understood 
r, this? " . ,', ' 

The Honourable Slr 'oseph Bhore: Within the last two 'minutes: I 
waS informed by my Honourable friend, Mr. P. R. Bau, who, stands 

.' tbehind me. I .' ,  ; 

Prof ••• G. :am,a: Is it not 11 fact ~  many Qf, tbesepeasants in, these 
famine-ridden districts hQVc applie'd lor the necesSary eoncesirionB for the 
nco manufaeture of BaIt in their respective areas? ' 

The Honourable Sir 'ama Grlll: There are questions on that paper 
:about that later on. 

Mr.' Prtlkl., (The Honourable Sir Abdur Rahim):, QUestion No. 242 
1Itood over beoause the Honourable M'l'.Satyamui1;i wanted 1e ask that 

~  OJ?- behalf of Mr. Fuzlul Huq. As Mr. Fuzlul Huq lB here, he 
" -Gan, if he likes, put that que8tiOftftow. ' )ir. FUIIlulHilq> '  , , 

~ ~ . , .. ~ 

,  : !ADDITIONAL COST INVOLVBD IN; TD ~  OJ! .. blBw BalPORKB. 

242 •• Mr. A. E. I'uIlu1Buq: Have Government made any estimate of 
"the additiqDBl cost that will be, involved in introducing the coming Reforms 
;under the following heads: , ' 

(a) additional burde,n ~  on ,the finanoes of the Government of 
India, and " ' 

;(b) additional burden' thrown on the finances of the several 'Pro-
vinces separately? 
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'l"he BoIloUrable Sir James Urlgg: The nUenti6h liP die ~  
.Membe!; is invited to parRgraphs 2137 to 2?3 Qf .t\1e Report of t4e. ~  
. Committee OIi lndi!\ri. Com:titution!l} Reform. The d('tnils of the ~  
.. : expenditure of three-quarters of a crore a :vear at the Centre and. the 
same in the Provinces mentioned in paragraph 2/}7 of the Report· are grven 
on pages 21 and 22 of the records of the C.ommittee, !iated ~ 27th Jul,., 
1933.' .  . 

111'. A. E. l'uzlul Huq: May I put n supplementary question? As re-
ga.rds the Report itself, no facts ~  given. Will the ~  
. Member be pleased to give me some Idea as to the expemlealilteiy to be· 
incurred? 

The Honourable Sir James Gria: As I said, Sir, with reference to the-
.aecondpart of the' question, all those figures are set out on pages 21 and' 
.22 of the records of the Cmnmittee, dated t,he 27th July, 1988. 

111'. S. Satyamurtl: In view of the fact, Sir, that Government estimates· 
,always 'exceed the actuale, when it ~  to actual working, rna,. I ask 
ihe Honourable' the Finance Member what are the bases on which these 
figures have been arrived at, and may I ask him to give II guarantee.to this-
HOUBE' that· ~  e!ltimRtcR will not be exceeded? 

TIle Honourable Sir James (J.rigg: No, Sir, I I}annot give any gu&re.ntee· 
like that. I should be quit.e stupid if [ did; but the details are Bet ou. 
quite fully in the reference 'Which I hava ~  

111'. S. Satyamurtl: May I know who supplied these details to 'the' 
Joint Parliamentary Committee? 

th. ~  Sir Jam" Gllg,:These det.nils: ~  supplied in ., 
memorandum by the S ~  .of State. If he wants to know. who pre-
pared that memoyandllm and Bupplied tholle figureB, I must ask him to· 
put down a question; I cannot ~ ~  ' ";.: 

111'. S. SatyamurU: May I know if the Government of India ·gavl.I an,. 
of ~  figures to t.he Secretary_ of State? 

Tbe Honowable.Sir lam8l,4Irlgg: I presume ~  ~ been-
obtained ~~  Goverl;lm.ent of India·. . 

S S ~~  Mt\N I: ask if the ~~  Member 'haB ':I&ny 
pcrsonal knowledge of these estimRtes having been sent by this Govern-
ment? 

, 'lbtl .. HOIlOUrabie Bir lUlU ltItgg £ None whatever. They were' furDiahed: 
by t.he Secretary of State to the ~ ~~  I left. Engle,pd 

PILle. OJ' PJrraoL. 

325. *Sardar Sant ~  (a) What was the price of petrol in France, 
Gerlllany, England, AUlltralta, Canada, and the United States of America, 
')n or about the lat JanuRry, 1985? 

. (b) WhRt was the price of. petrol in, Lahore, HOUlbay,MadraB, anel 
Calcutta, on or about the l"t January, 19..Q51 



~ B ~ ~ I,Ur ~ BM ~ (11) ,an,d (b). IlnY; O!l the _ ~  
'two _ statements showing the informatIOn asked for by tire' 'Honoursble 
:Member as fa.r ail availa.ble. 

«Germany (Berlin) , . 
E~ L  

AU8tralia . 
<JaiuId. {T __ B ~ 

Purol ~  j. /01'6'9n countriu. 

Date to wbUlh 
the rato ref8l'll. 

Unit of 
measurement. 

End of Novem- (Ez-octroi) per 
ber, 1934. hectolitre in caDS 

of 110 litres. 
Do. . Per 100 litree . 

~ January. ~ Ameri-
li35. can re&ed). 

Not available. 
October, IN4. Per gallon. 

Price. 

220 Fr. 

26'80 RM 

15 Cents 

Cent!!. 

£ 

0 

0 
0 

~  per, 
gaHon. 

•• fl. 

2 '71 

1 11. 
o 91 

0 0 '7. 

PerU. B. 
gallon. 

1lT.,B. A. (New York) ~ January, Per barrel Penn-
~  sylvania 'Crude 

riandBrd ~  ' 

192-212 o 0 2'23 

Lahore 
Bombay • 

" 

0 

Period to which the 
price relates. 

Price per gallon. 

R8. a. p. 

lAt lanuary, 19311.. 1  8  0 (Em-pump). 
On or about 1st 0 14 0 
January, 1935. to 

o 15 0 

End of Deoember, 1 /I 6 (E",·pump). 
INf. 1 ,6 6 (In canal. 

to 
0 2'46 

4th Ja,nuao", 1935. .  1  6  6 Petrol Shell in ~~  
tins. -

1  5  6 Petrol Shell in bulk. 
1  6  6 B. O. C. Petrol ~  
1 /I 6 B. O. C. Petrol in bulk. 
1, ,3-_ 6 ~~  -S ~  'in 

B A~  01' OlDBTA.lX FIBMS TO KBEP, UP TH1I: PBIOB OJ' PlDTBOL. 
"i'\ I'" ;'...-• t ~  • '. . ~  , 

826. *8ardar BaDt 81Dgh: Are Government aware that the Burma Oil' 
Compan.y, B ~  A ~ Oil ~  ~~ ~ ~B B ~ ~ inpet,r91 h!l!ye 
entered int() ~  to ~  lip the' pl'lc'e-6f petrOl tn India? :ff. So" 
do Government propolle totaIre fifty sfepg 00' break this' ~ ,. , 



0'76 [20TH Fu .. ~  

'I'bI JIOiaour.ltle Sir Joseph ahore: The ~  Member 'ia' referred 
to the reply given by me to his st,arred questIon No, 460 on the 4tlt. 
September, 1988. 

Sardar Bant Singh: May I know if since ~  reply was given, the' 
Government of India have made any inquiries intO the facts concerning 
all these Companies? 

'!'he HODourable Sir Joseph ,hare: Sir, I, have given what informatioll' 
we eould und we have not been uble to succeed in' having any further' 
light t,hrown upon the matter, 

FU'C1'FATJO!\ IN TlfE PRlCI'; 010' 1)R1'llOL. 

3S1. *Sardar San' Stop:: (a) '1s ita. fact that the price per gallon ot 
petrol at the port of ent,ry-Bom'bay or Karachi-is about one anna six 
pies per gallon? .  . 

(b) Are Government aware that the duty and surcharge on ~ 
amount to ten annas per gallon only? 

(c) Is it a fact that petrol is sold by the Burma Oil Company,Bhell 
Attock Oil Compuny nnd other firms dealing in petrol at Re. 1·11·6 pet' 
gallon? 

(d)' Are O'Overnment awnre that these companies reduced the price of· 
petrol when RusRia.n petrol supplies came, a.nd raised the prices wheD 
such supplies were exhausted during 1988 a.nd 1984? 

'!'he Honourable Sir Joieph ahore: (a) No, Sit. The price of petrol 
in Bombay, 6z.duty (on or about the 1st January, 1985) was four to five-
annas per gallon. 

(b) Yes. 

(c) The price of petrol varies in different cities. In this connection, the· 
Honourable Member is refblTed to the statement laid on the table in reply 
to() part (b) of his question No. 825, 

(d) Government have no reason to doubt the statement of the Honour-
able Member, . 

Mr. R. S. Sarma: In view of the wrong impression that is sought to be 
areated b:v the assumption contained in. this question, wQuld Government, . 
~  pleased to .state whp-ther they have seen recent public advertisements. 
In ~ ~  newspapers by t,he Western India Oil Company that the eco-:" 
nOmIC price of ~  petrol in Bombay is one rupee and four annae per 
~  . 

'!'he Boilovable .lr Joaeph ahore: Yes Sir I have· leen the adver-
tisement referred to. '  , 

][r: R. S. Sa.rma: Will Government, be ~ B  pleased to say whether that 
~  ~ ~  the ~ w:bich my HOJlo';U'able friend, Sardar, Baa.iS'" . 

mentIons In hiS q\lestlon, the cost of whIch is one anna and six pies per 
g-UOn.? . ':" ~ 

., .  ' .  ! 

~ HonoVable SIr JOI8ph .JIhore.: I ca.nnot say t.hat. My ~ 
able friend mUlt ~ that quuijon ofSardar Sant Singh. 



QUB8TIONIA.MD ARB"'OI. 

Sar4ar eat BIqIl: May I ~  Sir, what are the data on whioh the 
Government have based ·their statement that the' cost price of petrol at 
the port of entry 6:1:-duty is four to five annas and not one anna and sil[ 
pies? ' 

The Honourable Sir .Josepb Bbore: That is our general information . 

. Sardar Bant Blnu: Are ~  prepared to go into this question 
and ~ inquiries? I still persist in saying that the cost price is about 
one anna and six pies per gallon. 

The Honourable Sir .Josepb Bbore: I cannot rejeot the information 
upon which my answer has been based. But, as I pointed. ,out j"!8tD,QW, 
" pUQlic declaration has been made by the purveyors of the Russlan pro-
duCt that the . economic price of Russian petrol is one rupee and' four annas. 

: , .', 

Sardar Sant Singh: May I ask, Sir, why the Govenmient are prepared-
to: aCG!'lpt the public declaration made by an interested Company? 

The Honourable Sir .Josepb Bbore: I am not. We have based our esti-
mates--of four t,o five annas--on other information that has come to us. 

Mr. Lalchand :Ravalra1: With l'egard to part (a), may I ask,Sho, if 
the same price prevails at Karachi also, i.6., one anna and six pies? 

. The Honourable Sir .Joeepb Bhore: The general price ex-duty is four to 
five annas. 

Mr. Lalchand :Ravalra1: As there is a difference of opinion on this aid. 
at, any rate, is the Honourable Member prepared to take any steps to see 
that there is any such difference? 

The Honourable Sir .Joseph Bbore: If my Honourable friend will place 
?efor.e me lIny informRtion on the point, I shall be most happy to look 
mto It. 

Xr. :a. s. Sarma: With regard to part (c) of this question, will 
Government. be pleAsed to st;ate whether it is Dot a fact that the price of 
petrol at any port of ent.ry has never been as high as one rupee annas 
eleven and pies six per gallon? ' 

. ·SRdar Sant S ~  May I lmow if the Go,:ernment of India are pre-
pared to make mquiries from those who deal 1D oil to nnd out what is 
~  ~  from the foreign countries with ~ to petrol? 

The Honourable Sir .Josepb Bbore: If my Honourable ~~  will supply 
me the information, I shall be most. happy to go into ,it . 

. ~ ~ Sant Singh: Are Government themselves prepared to make bl-
qlllnes In the matter. , 

, ~  Honourable Sir Josepb Bbore: Govemment have ~ to collect 
all the inform.atiol1 ~  ~  could pOssibly. collect, and my anawer is baaed 
upon all the mformatJ'!Il tnat they have been able to collect. . 
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Apt'OIMI'MIIBT'OI' AIJ INl)!.u TOtHB POST 0' B B B~  ''.IF:l!rALU' 
L.a.() BBSJlABOK IN8TI'JlU'l'B. 

328. f'Sardar Sant Singh: (a) Is it A. fact that f.he contract witb .. ~  
Bio-Chemist of the Indian Lac Research Institute expired on the 31st' 
D!1cember, 1984? 
(b) Has the post been advertised since? If 80, in what papers? 

(c:) When do the Indian Lac Cess Committee ~  ma'ke' imy 
appointment to this post? ' 

(d) Do Government propose to consider the claims of Indians iIi 
making" this n ppbintmeni? 

JIr.'tJJ .': BatPat':(a) Yes . 
. ~  (c) aud (d). I would refer the Honourable Member to the an.wet 
given'to part Cd) of question No. 255 by Mr: Ram Narayan Singh on the 
14:th February, 1986 • 

.. GRANT OF ALLOWANOES TO ARMY OITIOBBS ABBlVING mINDIA BJlI'OBlI Til.' 
DATH OJ'VAOANOY. 

329. ·Sardar Sant. Singh: (a) Is it a fact that the Secretary of State' 
for India has' sanctioned grant of allowances to army officers required. to 
arrive in Indie before ~ date of v&eancy? If so, will Gov,emment 
please stat-e why these allowances have been sanctioned?' 

(b) Are these allowanoes paid from ~  . 

(c) From whRt revenues are the unemployment pays, 8S lftIeMioned' 
in the Appendix added by the Secretary of State to Army Instructions, 
piUd? 

Kr. G. R. F. TotteDham: (a) Yes. Senior officers of the British Ser-
vice and the India.n Army are occasionally required to arrive in India a 
ahbrt whUe'befO'l'e the aJlpnintment which they are going to 'assume··fallli 
",acant, in order that they 'may have a. few days in which to conl!lliltwUh' 
their I)redeeessors before actually tuking up the appointment. As this is, 
neeess/lr,\' ill t,he int.erest.s of the State, they are granted the, allowance 
referred ttl to ~  them for the additional expenditure they ineur 
whilst "Qt, dnt.y hut 'still on hHlf p&.y or unemployed pay. 

(h) Yes. 

(c) The half pay drawn hy British Sen'ice officers is charged agains, 
Imperia.l RevenueR Imd the unemployed pay drawn by 'Indian A:nny 'omeara 
. against Illdian Revenues. 

Mr. S. Sat.yamurtl: What is the period for which they are paid thi. 
altowl\nee? 

Mr. G. R.I'. Tott.eDham: There is no definite period, but it never 
~  ~  than a few days, probably a week at, the J:pes.. ".l',,: 

PIIIRSONS DJIlTAINlilD UNDER BENGAL REGULATION Ill' 01' 1818. 

" ~~ ~  SIiDt.: ~  (a) How many perSOns are ~  
'tInaer the Bengal RegulatIon III' of 181S'? 



(b) What are th.airnames and what is the perioo of ~  detentioa? 

(c) When do Government propose to release them? 

'l".be Boaoarable Sir Henry Oratk: (a) and (b). I invite ~  to ~  
reply I gave on ~ February, to Mr. Mohan LBI Sabena 8 questIon 
No. 86. 
(c) When theil' detention is. no longer considered neoessary ~  the 

interest of the public peace. 

BBOU.BI1'Y DBBLUI'DBD 'FROM PRESSES, PBIN'JIBR$ .uTI) PuBLI8QBS. 

a31. *Sardar Sat SIqh: (a) Since the .coming ~  f()rce .of the Press 
Act how many Printing Presses, Printers and Publisliers have been required, 
;to give security? . 

(b) Ho\'l' m8.oy of Ilur.h l)rintt>rs aDd Puhlif;ilers at'8 Europeans, ADfJIo. 
Inaians, Hindus, Muslims and Sikhs? 

The JIonourabl. Sir Henry Oratk: The information is being collected 
from the Local·Govermnen •• /and will be laid on the table of the House 
when complete. 

AfttT AL COS'l 01' EM'PLOYQ." OF TROOPS IN BJ:NGAL TO BUPPlUIB' 'niB 
TiRIWBlST MOVPIBNT. 

332. -Bardar Smt S1Dgh: (a) What has been the annual cost of 
.employment of troops in' Bengal to suppress the terrorist movement since 
:summer of 1932? 

(b) From what revenues, Indinn or Bengal Provincial, was this cost 
met? 
(c) Was the Province of Bengal asked to contribute towards such cost? 

Mr. G. B. ... 'l'ottenl1am: (a) and (b). 1'he exptluditure debited to 
(Jentral Revenues was Rs. 20·88 lllkhs in 1932·38, Hs. 5'72 lakhs in 1988.84 
:and Rs. 1·85 lakhs in 1934·85 up to the end of September. In addition 
.a sum of Rs. 75,000 towards the cost of the Chittagong garrison up to the 
15th ~  1932, was met by the Bengal Government who also paid 
eert&in Incidental eharges in oonnection· with the Ilcquieit.ion of lRud the 
1Iupply of water, etc. ' 

(c) ~  to the extent indicated in the reply to parts (a.) and (bl. 

~ ~  BlIIlerJ''',: MavI knO\'l', Sir, wbllt wsa the amount of the 
inttlldental' ctllR'ges P ,  " . , 

, 

Kr. G. R.I'. '1'ottellham: I have just read them out. 

I Dr. ,P.' JJ. BaaII'J.,,: I ~  to koow the amount, of the'inoidenW • 
..m.rges.? 

.• ~~ Q. ~ 1'. '1'ott8Jll;L&m: I could not . say ~  They, ~  ,paid by 
~  ~  nal\'e .no in10rmatiQIl on the ~  

~ B~  Will the Honour!tbJe ~  make. au jJ)quify.? 
~  G. B. 1'. ~~~  ~  
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Prof .... &. BUp: How much of this ~  ~ beenlp ~ ~  whl,te 
(European) volunteers who volunteered theIr serVIces to fight thIS terronst 
movement? 

1Ir. &. 2 . .,. 'J.'C*eDh&m: I do not thjnk th.it question ~ B out of 
this question. I should require notice of that anyhow. 

Srljnt. B. O. Bardalol: May I ask, Sir, whether these troops' were-
~  brought from the Assam Rifles? . 

Mr. Q; ... 1'. 'l'MteDIwn: They CRrne from the United ProviJioes., 

Srljut •• O. Bardalo1: May 1 know if tlj() ~ of them ~  ~  
from the Assam Riftes? . 

xr. Q. 2. 1'. "l'ot\enh&m: No, Sir. NORe qf them came from the 
Assam Riftes. 

.. ~ : ... 
COMMUTATION OF PENSIONS FOR GOVlDbMltliTSi:RV"-NTS. ' 

333. ~S  Smt. Singh: (a) Is it a fact that the table af .commuta.,.: 
~  of pensio& for Government Il8rvants of .:European descent is more 
favourable than that of Government servants of Indian descent? 

" 

(b) Is the former table based on a rate of inteJ;est of 4iper cent., &1-. 
the latter is? If not, what rate is it based on? 

(c) As the borrowing rate of Government is not more than St per cent. 
now, when are Government going to revise the Indian table to avoid' 
loss to the Indian commutants? 

(d) Hav\3 Gnvernment already reduced the' interest rate for hduse 
building advances to Ri per cent.? If so, wby is, thiR rate not racogni!led 
for conlmuto.tion purposes 88 well? ~  

·TIle Boaourable Sir James Qr1g: (Il) 'rwo tables for commutatipn of., 
pensi.ons exist--one for aopplication in the case of officers· of AAiatic domicile. 
the otber for all other officers; the latter is more favourable than the 
former. 

. (b) Both the tables at present in force are based on a ~  olin_It 
of 4i per cent. The difference in the value .of the tables is due to the.: 
difference in mortality rates applicable to officers of Asiatic domicile and 
other officers. ,', .. 

(c) The commutation ta.bles are reviewed annually and altered, if neces-
~  on the basis of ·.the average yield on long da.tedrtJpee· loans" ·'nd 
Indian stock and not WIth reference to the borrowing rate of Govem'm4mt'" 
in My particular year. 

, (d) The rate of interest ~ be charged on' house-l,mitdihg ~  .. , 
been fixed a.t 8i per cent dunng the period from ·the 1st of October,' 1004;' 
to the 80tb of SePtt:mber, 1935: This ,rate. is not ~~ ~  to 
adopt for C?mmut&tiOn of penslOns which In effect 18tb'e discolmtitig of 
future pens10n pa.yments over long periods., '... . ,:::," .. ',,: ::. ~  ., ·,ii 
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JIr. S. latl&mar\l: Will the lIonourable Member give an elucidation' 

of the answer to part (a) of the question? How does the difference in 
the mortality rates make the ~  rates more favQlU'&hle to ' 
E ~  

The Honourable Sir James GrlU: I assume because they are' based on1 
statistical evidence showing that the longevity of Europeans is rather more: 
thaD that of persons of Asiatic domicile, but anyhow 'it rests on 8 statiati-· 
cal basis and is not an effort of the imagination. '  .  . 

.r. s. 1I&tJ'jUDurt.l:. Will the Honourable M~  please place the: .. 
results of this statistiCal table on the table of the House? 

"!'he Hoi1ourable Sir Jam .. Grid: I witl ~ into that. 

Sard&r SaDt Stngh: In the case of Gov.ernment servaltts "of.Indian, 
descent, wbo live in European style, are 'Govel'nment prepared to revise ... 
their rates for commutation? . 

'l'he Honourable Sir .Tames Grigg: If the Honourable Member will put 
down 8 question on the paper, I shall endeavour to answer it; his present 
question is going a good deal furtber than ~  one which' iii·, already on the,.'. 
paper. 

NOJlINA'rION OF SIKHS FOB APPOINTMENT 'EO Tn SUI'BBIOB TBLEGBAl'B A ~  
WmELESS ENGINBBBING SERVICE. " '" 

334. ·Sardar Set SlDgh: (a) Is it a fact that (Ivery yeoI', in order 
to adjust communal inequalities, men belonging to different. minority 
communities 8re nominated for appOintment t.o the' Superior Telegraph, 
and Wireless Engineering ServiC'e. 9S a result of the competWve examina-
tion held by the Public Servico Commission? . 

(b) Will Go':ernment please state what endeavours have been ma4e 
by them to give Sikhs their due share in this service ever. since tills 
examination has been started? 

(c) Is it a fact that no Sikh has been nominated for ~  to 
this service ever since the examination referred to in part (a) above was 
started? . 

. (d) W:ith a view to make up the deficiency of Sikh represemation .:in 
thiS serVICe, do Government propOBe to nominntc this year some Sikhs·' 
8S a result of the last competitive exa.mination beld bv the Public ~  
Commission? If not, why not? .. 

The BoDoarable 81r :rr1Dk -OJoe: (eo) Yes," 
'(b) The claims of the Sikh community were considered with the cl.ims,: 

of the other minority communities with due regard to the orders of Gov- ' 
emment relating to the reservation of vacancies for tberedress of eommubal' ' 
inequalities. 

(0) Yes. 

Cd) ;Tbe .latest; ~  of Government on the subject of, :l!eservatiOll' of 
vao8DOles, for the redress of communal inequalities issued in July last,. 
will be rigidly adhered to and Government do not propose to take anY" r 
special action of the nature suggested by t.he Honourable M.ember. ' 
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~BS B A  ~ A  CoNVlilNTION ~ ~ ~ ~ ~A MA A 
RAILWAY. , 

3311. ·Sardar Sat SI8gb: (a) Will Government pleaae state .... hether 
the Geneva Convention Rules are observed on the R. M. (Bombay, Baroda 
;and Central India) Railw,llY? ..•. . 
(b) If so, why is it that at Garhi-Harsaru:, Palam, Pataudi Road,. ~ •• 

stations, the Station Masters and the AasistanCi Station Muters are made 
10 work twelve hours daily '1 
(0) Comparing with other S ~  of the Norlh, Wliletem"ancl ~  

Railways, is it a ,fact, that there is more traffic on. the R. M~  Railway? 
(d) Do Government propose to see that their servants on this Railway 

have the same c.onvenienoos &s on other RaUways? If so, when? If DOt, 
why not? 

111'. P. B. Bau: (a) The Hours of Employment Regulations have not 
:yet been given statutory effect on the Bombay, Baroda and Central India 
Railway . 

. (b) Does not arise. 

(c) Government have no information readily available as to the 'relative 
.d8Dsity of the traffic On individual sections pf the various railways, but 
so far as thev are swore, there are sections on the North Western RAilW1l.y 
and other railways with more traffic than on the Rajputana-Malwa section 
«'the BombaYi Baroda and Central India Railway. '. 

(d) The question of applying these regulations to the Bombay, Hnroda 
and Central India Railway is still under consider.ation. 

-.r .. V .. V. Girl: Will the Honourable Member tell this House whtP 
.this Convention will be introduced on the Bombay, Baroda and Central 
India Railway? ' 

Xl. P. B. Bau: I am unable to give a definite date, but· it is hoped 
to introdu(le it. in the near future. 

Xr. V.  V. Girl: Is the Honom:ahle Member aware that this Convention 
was accepted in 1921 at Geneva? 

lb. p, B. Bau: Government. boped to do something next year to extend 
the 'regulations to certain other railways, but the actual decision on the" 
queation had to be postponed, because the question was raised before the 
-Governing Body of the International Labour Organisation. 

JIr ••••. .J0Ibt: Are Governmentawal&' that"at the last :meeting 'Of 
the Gavarniug Body of the L~  OffiQe, the, ~  
India, camEl in, .fpr some etmsure, for. no.t ~  ·these ~  to" aU:; , 

~  India? " 
( 

Kr. P. B. Ban: Not 80 far IlB T am aware . 

... V.V; ~  WiH(lovernment plaCp' on ,the taqle of the House the 
explRnation that'thE' GoWrnment of Tnd1nSe1)t to ~ <loyerniiJ';. 1:Jo<h; 'Of: ' 
'the ~  lAbOlt!' Oonfcrl"tlef.' f\iI to' why: tbt>v ~  not.J'ill'ried bui " 
"6be OonveutiOD," ,,' '",,'. , .. , :! ")'. 
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'Ille :BoIIDu.rableSir Pr&Dk X0108: 1: will consider the possibility of 
doing so. 

lb. 5 ••• ~  May I ask whether the ~ of India have 
recei\Ted a copy of any resolution passed at the tastmeetlDg of the G,ov-
.eming B.ody·:of the International. Labour Conference? . 

Xr. P. B.. Rau: No. Sir. 

~  If.'K. lOihi: May 1 AB~ ~  they wj)l place that resohitlon, 
when received, on the table of the Rouse ?  . 

, 

'!''fhe:soaourabh 'Sir' :rratlk·5oyce: 'My' Honqurablefriendshould pufr-
down a question on the subject. 

~ "8Mcl&r su.t8iqh: (8) Is it a fact thatthe-Eaat'Indian Railwa;y:-
.uthoritielt provide a; relit!f· Ulan forever, seven stations l' 
(b) Is it a fact that there is no such man on ony other State Railway?' 

(0) Do Government intend to have no discrimination on' any: Mate 
Railways? If so, do they pl'Opaae to QPply ,th& same rules to the North. 
Western and other Railways? If not, why not? 

:,IIl." P., B., ,Bau: ,(a) and ~ Government have no information. 

(c) Government do not consider that there is any ~  for uni-
formity in'this matter. They must leave these matters of detail to"the 
Railway' administrations to decide according to' their needs. " 

'! : 

,<Ill. LalOhan4JJ •• alrli: Am'1 to understand tIrom ,the. reply to parta 
. (a) and (b) that the Government have no inf.ormation, ·beeaUae they have-
not made enquiries to find out from the subordinates? 

or'· 

, xr. P. :i.; ,BaPi ~ ~ ~ ~ ~  
I 

IaNfJ o:r ASS S ~  ~BS  ~  ~~L ~ ~  THJIIB'. 
QVABHB8;IN ,PBLKI., ' 

3S7. ·saw'8aJ1\Smp.: (a) III it /10 fact that the Aslistant 'Controllers, 
North Wt;lstern Railway, when transf.erred to Simw".loae:·',li&n on: their-
. qu&l'tel'iJin Delhi? . '  . 

(b) Is it a faet,that on their retum to Delhi, they'are invariably BtNuded' 
for want of quarters? ' 

(c) In view of the deficiency of quarters, do Govemmentpropose to, 
'permit the Assistant Controllers to retain lien-on their quarters 1', If not, 
.... hy not? 

. Kr. P .... Bau: With your permission, ,Sir, I propose to reply to_ ques-
.tlOns Nos. 837 to 389 to8'8ther .. I understand mv Honourable friend is 
referring to the temporary transfer of Assistant Control1em hetwf'en Delhi 
and Simla in connection with the move of the Government of India. 
Government have no information as t() what is the definite period of notiCle 
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"given but have asked the Agent, North· Western :Railway. to, try to 
arrange to select the men, for transfer, as soon as possible, after the date. 
I.)f the move of the Government of India have been announced, so ~ 

~  oan have sufficient time 1i? make the nec.es8.Y. arrabgetilen.. He 
.bas also. been requested to exammethe oiber pomts r&18eci by my Honour-
able friend and I have no doubt he will. see that the staff Concerned are 
not put to unreasonable inconvenience in. the matter. 

IIU.DlIQUATlI NOTIOE GIVEN TO ASSISTANT CoN'l'BOLLBN;. NOBD W.'l'lID 
RAILWAY, TSABSJ'BBtBBD '10 BUlLA. 

t33S. ·Sardar Sant 8inp: <a> le ita· ~  the AuiataDt Conk'ollers, 
· .North Western Railway, transferred to Simla, ~ given only three day. 
to arrange their affairs at Delhi 1 

(b) Is it a. ~  that Qrdinarily Government give a month's· notic!! of 
move to the Imperial Secretariat staff? 

.... te) 11-0 .Qovernmtlnt ~ to give the .Assistant Controllei'll, North 
··Western Railway, the same amount of notioe before they are transferred? 

E~SA  TO A88ISTAliT CoN'l!BOLLEBS, NOB'l'H WBSTJIBN RAILWAY, ON 
TOIB TJU.lISJ'IIB TO BIJrIL&. 

t339. ·Sardar Sant Singh: (a) Is it a fact that the Assistant Controllers, 
North Western Railway, have to take their bag and basgage wiihtBm to 
and from Simla on transfers? 

(b) Are Government aware that loss through breakage or theft of furni-
"ture and crockery is likely on account of these ~  moves? ' 
(c) Will Government please state how the North Western Bailwa::r 

· compensate these men for their losses or for the up .. in their· residential 
· quarters in ;Delhi? 

: PRoVISION 0:1' A TRAIN IN THB ArrmmooN YOB S.AJI.A8T1PUB 'l!Q D.6.BBHA5QA 
ON 'l'HII BBNQAL AND NOB'l'B WUTBBN R&!LWAY; .. . 

MO. ·1Ir. SaVa. B'arayai1 8iaba: (a) Are ~  aware that there 
was a train running between Samastipur'andDarbhanga (on the Bengal and 
· Nort.h Western Railway) in i'he Rft.ern90n, Le .. , it ~  .tq ~  from 
" Sa.rn8stipur'at 8-80 :p\){. and ton.ch Laheri&.saraiat about 5 P.x;? 

(b) Are Government aware that the Railway ~  aboliah.edthe 
said train, climsing very great inconvenience to the travelling public a8 
,  . libEU'6 is no train from Samastipur side to Darbhanga between 11 A.it. and 
,·6-30 P.M. l' . 

(c) !--re Clovemmtmt aware that the passengers coming  from Simaria 
ghat BIde, ROBrah r..nd Muzsffemore are stranded at the Samaatipul' 
Railway Station for more than three hours? 

~  Do ~  propose to ask the Railway authorities concerned to 
· .provlde one .. tram !n the. ~~  from SamsstipuT to Darbhanga, as 
In the p&.st, to prOVide facihtleB and conveniences to the travelling public? 

tFor &ll3wer to this ~ ~ S m-. --
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'Xl: P. 'S. 3&11: (a) Yes: prior 1:001926. 
(b) The Agent, Bengal and North Western Railway, states that a new 

service was introduced at the request of his Local Advisory Committee 
for Bihar and Oriss"", for a train to leave Muzaffarpur after the closing of 
the CourbB. At present, a train leaves Muzaffarpur at 4-42 P.M:. panes 
through Samastipur at about half past six and arrives 8tDarbhaonga at 
about 8 P.M. There Ilre no reasons to believe that the present time-table 
oeauses great inconvenience. 

(c) This is sO,so far as pl/Ssengers for Darbhanga arriving at Samasti-
pur by 13-Up from Semaria G·hat, by 107-Up from Rusera Ghat, and by 
10-Down from Muzaffarpur are concerned. There are, however, other 
more suitable connecting trains from Samastipur to Darbhanga for pl/Ssen-
~  from Semaria Ghat, Rusera Ghat and Muzaffarpur. , 

(d) 'rhe present time-table provides for 7-Up and 7-Down passenger 
trains hetween Samastipur and Darbhanga, and the Agent considers that 
these are more than adequate. My Hono\U'able friend will dO\lbtless ap· 
preciate that the provision of suitable passenger train services is eminently 
a matter that could Ul'lefully be discussed at meetings of Local Advisory 
Committ.ees. and the Agent, states that his Advisory Committee take a 
keen interest in the train service in Tirhoot and every possible effort i.s 
made by him to meet their wishes., ~  
. '" . !:"! I '., 

~ S A  OJ!' THB CLAUIS OJ' GUARDS OJ!' TxB RAWALPINDI DIVISIO. 
WHO FAlLE'D L't( THlII NIGHT VISION THST. 

34). ·Khan Sahib Shaikh J'ul-i-Baq Piracha: (a) What Bre the func-
tions of the Central Labour Exchange constituted by the North Western 
.Railway administr&ti'On? 

(b) Will ·GovernmElnt be pleased to state whether any employment is 
given by the Railway Department to such Railway Guard" as fail in the 
night visi'On test? 

. (c) Is it a B~  ~  th.e ~ 'Of certain Rlillway Guards of Rawalpindi 
DIVIsI'On wh'O falled I,Il rught VISion test were registered with the Central 
Labour Exchange, but they have n'Ot been provided any j'Ob so far? 

.( d) Is it a fact ~  qEjrtain, Guards 'Of Lah'Ore: Delhi, Mult&n and Quetta 
DlVlslOns wh'O failed in the night vision test, have been provided a8 
luggage guards in their respective divisions, a'nd that thOse of the Rawal-
pindi Division h6,'ve n6tbeen prbvided with any Buch job? 

,  . {e} ?Iha.t is ~ ~  of ~  .guardsin the Rawalpindi Division 
-who failed In the mght-ViSIon test and' 'What arethmr nattes? 

. (f) Sinc:e how long are they 'On the waiting list? Are there GUy vacanoies 
, ·of t?e ~~  ~ Van Guards On the N'Orth Western Railway, 
Bawa1pmdl DiVISion, to be fined up?' .' 

(g) !>'O ~ ~  pr'OPose to consider the cl,aims of the Guards of the 
~  DlVlslon who failed in the night vision test and give them 

appomtmeI?-ta at aD early date? 

(h). Are such Guards when reappOinted given their pay for the period 
-of theU' unemployment also? 

Mr. II. B. Baa: I have called f'Or informati'On &Dd will lay & reply on 
the table Of the Rouse in due eourae. 



·LBGISJ,.ATlVE A ~BL  

Uep TIOKBT8 COLLECTED AT, QADUN,. N Qlt1B ~ ~ ~  WlP.'. 

,342.·E.baD.. Sablb Shaikh ~  Pirach;i:'WiIl'Goveinment be 
ple..oo to ~  total number of ~ ~  ~  from 
the passengers at Qacii,:,-u(North We!3t,ern ~  Rai!war Bt!"tion. oldhe-
.. 21st and the 22nd October, 1934, and on the ~ of ' 'the 
. yeaT 1988? 

Kf. P. R. Rau: 1934--21st October 
22nd October 

198B-21st October 
22nd October 

.... . .... 2;804 
~ 

148 
167 

DUTIES AND POWBBS, ETC., OF StTrDINTZ'lmUft ·llf 'I'B."GOVUNJIDtI· ~ 
. INDIA DIlPABTMBN'PS. 

84.3;·-lI.ao BlUdar K;O.';Rajah:(a) Will ~  state.the-
duties usually perlonned and the powers exercised by the Superillteodent. 
in the various Departments of the Government of India? 

(b) What are their scales of pay? 

The Honourable Sir Henry Or&lk: (a) The duties usua.lly ~ 
,·by the SuperintendeD-tis in the departments oftlle Government of IIJditl 

," , .. ~ ... 
are: 

(1) To superintC"nd the work of a sect.ion ~  ·tlie· office and to ~ 
heJ,p, ~  ~  ~ ~  JW,.d" ~  Qt, t.he ,!laotion. 
, especially the. ~  .... ;,.. . 

(2) To regulate the distributitln of work in"tbe. section. 

(8) To ensure that the dispOsal of Imy case ia not unnecessarily de-
layed. 

(4) To dispose of purely routine matters with.out BubmissiOlito • 
higher ofIiMt.' .  .  . 

(5) To deal directly with the ~  cases. 

(6) ,.To. see ~ the cases ~  are ill ,proper order, that ~  
all relevant papers are· put up •. and that there is 110 error or 

~  . of fact, and· , 

(7) To main.in., ord,r and diacipline iri.the s8,ction .. 

. ~  ~  luch powers 88 'J!'l"& J;1,eoeasa1"Y; ~ . ~  proJ?8r 
discharge of :thelrduties" ~  S~  •. ~  ~  po: aDcptive' 
,pow... "  , 
{b} The scale of: ~  for S ~ ~  ~  A~~ 

'Rs. 600-40-800, while the scale for ~  ~~ .. 

,nAJL\GB TO Caops BY TIlE RBODT FaoS'1'. 

344. ·Pandtt. Govind Ballabh .Pant: (n) Is it a fact that, ooDsid.rable-
dt\tllnge has been'c8used to theatatlding crops h,. .. the recent. .fJ:OaU 

(b) Can Government give an estimate of the ~  ~ ditlerent provinces? 

{c) What ~  taken, ~ uxtaeri. OOn.sider3lkm, to· 
,elieve ensuing distress? 1· . ,.;. ;  " ., ,I. !  : '. fl',: \ 



"111'. Q. S. Bajpal: ~~~  ~ ~ ~  what has 
_8ppeared"in the Press,. ~ ~ ~ 1ll;8.4A-~ ~ ~~ ~ ~  • 
..merits and ~ ~  ~ result, t? ~  m dUd course. 

~ 'J;:;;;: ,I:' ',;: ~ .• ~  :JJ" ,r'II,; . l 

Pandlt GoviDd, B ~  ,Pat:! ~ ~ ~ ~ ~~~  of India not reo 
'eeived ant rep6rtsf1iOni tlie' Local ao'tsmmenta so far? 

'llr. G. S. B ~  With .the, ~~  .l4ac4.:11011 ~~  ~ ... ~ ~  
iittead:v stated, fgmme preliloils In one ~ ~  ~ ~  ot India 
.have ri<1t reeei'vad reportia . fiOrn6alEir IJocal ~  

'" ~ .•••• ' .... ~  ~ ~ ~ ~  ~~ ~~ ~  
-ernment of India by my recent ~~  ~~  'ii 'agricuItu:n"l distross 
,in Guzerat? .', . 

~  G". ~  B ~ If ~~ A~ ~ ~~ ~ ~ ~~ ~ ~~~~
~ ~  I 40 ~ lpl0'r ~  ~  ~ ~ ~  ~~  ~ ~ in· 

~~ ~~~~ ~ ~~ ~  ~~ ~~ ~ ~ ~ ~ 
,a*,*' ~ A'-8 BOoJi JAlt wag-at t&' ~~ we wlll commumcate thepJ 
'tbtbie House. 

. '  i ~ 

NDN-REMOVAL OF BAN FROM: ~~ ~~~ AND ORGANISA'I:IQNB DBOLARED 
ultt..&: • 

. . .':.' , J ..; ~ ; 1 I  •  '  ,  ,  I .' • 

. .,. *!" . ~ ~  :t':": I .. ~ L ~  b, . J Qd 
..1,. ~ ~  ~  . tiiLa. I·' "d' ~L~  . "th' af;J4rrt, ..... d' ~ 
. ~ ~ ~ ~~ 'I " ,:prS:tfIBa IOns were eelIN' ~  
lawful in ~  ana 'are stJll S ~ to ban ( 

. : ~  Will Government be pleased to state the reasonafor not liftmg the 
baD. In each Cllse? 

of*e ~~  sit' ~  ~  ~  ~  '(1)). i would ~ the ~
.curable Member to the answer given by me to J,lr. Mohan Lal Sabena's 
questions NOB. 272 and 278. ' 

Padlt 00vlDd BaUabh ~  ~  ~~  ~~~ ~~ of theRe institutionll 
.or .. organiep,tiQnB, peep. .9Qnvicteq for ~  all;tivi1ies since the COngress 
VilUidrawal of' the CiVil' Disobedience Movement? 

n. B ~ ~  SIf,. ~~ ~  . :t'Jv,b!;'<1I, ql1e8tio1l which .sliocld ba 
'addressed to the tocal Governments concerned; in any case, I want notice 
of the question. 

Padlt ~ Batlabtt Pat: Have the ~  of India not called 
for any reports or any information from tb.e Local Govel'QJJlents regarding 
theBe institutions so far? 

ft. Bonourable Sir B~ Oralk: I madeit clear that we haa received 
reoent infoimatlcm ~  the institutions, but the ~  Mem-
ber's question refers to individual members, 

... GOttacI, M ~  ~ ~ ~  ~  gJverp.-
ing . the.e iIlafitda6litnittd' bOdiett' . 

• 
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'!'he B ~~  Sir .• ell1'J Orllll: No, .Sir. 

Pandft QovInd Ballabh Pant: What is objectionable about these insti·· 
tutions? In particular, what are the grounds for not lifting the ban? 

'!'he Bonourable Sir BI'DIJ Oralk: I expleJined that in ~ to pre-
vious questions. 

PuuUt CJovIDd BaUabh Pant: Have uny members or any perBOna COD-
nected with these ~  been convicted for act. of violttnC6? 

The Bonourable Sir BIDIJ 0ra1k: There, again, ~  ask for notice;: 
I cannot Blleak about 4tdividuals, 

PandAt Gov1Dd Ballabh Pant: Is there any method by which Govern-
meJ).t mi£ht .be disillusioned in this respect? 

111'. S. 8a1famurU:May I ask the Honourable the Home Member to 
. state the reasons for not lifting the ban "in each c6le"? He has nevor 
stated them to my knowledge BO far, except with regar,d to two institu-
·tions, and I urn repenting the question ot my Honournble friend, Pandit 
Pant, snd Bsking the Honourable the Home Member to state the reason. 
for not lifting the ban in each case. 

The BODOUrable Sir Benry Oralk: If the Honourable Member will look: 
at the statements I laid on the table in reply to questions NOB. 272 and' 
278. he will see the reaBOns. GeJ).eraUy ~  the l'6asons are that the 
Local Governments are maintaining the ban, because such bodies would,. 
. in their opinion, still· be a danger to the peace of the country. 

Xr.· S. Satyamurt1: May I know what are the bases or the grounds for 
the Local Governments' opinion? H6ve ~ Government of Indi" made 
any enquiries, or did they simply accept ~ opinion, ~  any fur-
ther invest.iption? . 

The Honourable Sir BeDlY OraUl: The Government of India do no' 
go behind the Local Governments' opinion. 

Mr. S. Satyamartl: Have the Local Govermilents given any reasons. 
for their opinion to the Government of India? 

The Honourable Sir Henry Oratk: Yes, .Sir,they havs. 

CIVIL DISOBEDIENCE PRISONERS STILL IN PmsON. 

346. *Pudtt Govind BaUabh Pant: (a) Will Government be pleased 
to state how many civil disobedience prisoners are still in prison in the 
various provinces ? 

(b) What are their names, Ilnd what is the remaining period of impri-
sonment in each case? : 

The Bonourable Sir .eDrJ Oralk: (a) and (b). I lay' a etatement Oil the-
table. It is not in the public interest to give the names of iihese prisonerS. 



Statement 81aowl1'lfl ~ ~ 0/ Ow" ~ PAl ... ,.. wwU1'going .."Non ...... ' 
witA periods oj SenlfMoe '" eocA eMe. 

Provinoe. 

Bombay 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

. Do. 
Do. 
Do. 

Do. 

Do. 

Do. 
Do. 
Do. 

Number sentenoed. 

One 

Do. 

Do. 

One on two 
charlea. 

• One on three 
chargea. 

Do. 

One on two 
cbarlJ88. 

Two 

Do. 

Do. 

Do. 

One on two 
chargea. 

Two 

One 

Do. 
Do. 
Do. 

• Do. 

• One on two 
chafl8l. 

One 
Do. 
One on two 
oh&l'l •• 

Date of 
aentence. 

Period of imprisonment. 

1·2·32 8 months' rilorous imprieonment 
p:u. further fenfence OD 

22nd February, 1932, of 31 
years' rigorous imprieonment. 

4·2·32 4 yean' R. I. and Re. 160 fin. 
or 8 mont,hs in default. 

19·2·32 4 yean' R. I. and fine of Rs. 2110 
or 18 months in default. 

18·4·32 3 years' R. I. and fine of Ra. ISOO 
28·7·32 or 9 months, 28 days in 

default. 
28·1·32 Two and halfyeara' R. I. ad fbi. 
11·2·33 of Ra. 200 or 13 and half 
12·2·32 mont·hs in default. 
28·1·32 6 years. 
28·1·32 
30·1·32 
18-4·32 
18·7·32 

28·9·:18 
10·4·34 
16·11·32 
23·]2·32 

14·2·34 
1·8·34 

28·10·33 

31·7·33 

]3·9·33 

31·7·33 

20·3·33 

Three and half yean' R. I. apd 
fine of a.. 600 or 10 montblr 
in default. 

2 yean' R. I. and fine of Rs. 166 
or Ii months in default. 

(1) 6 months' R. I. and flu of 
Re. 6'0 or 8 weeks in default. 

(2) 2 years' H. I. 
(1) 6 months' R. I. ard a.. ~ 

fine or 8 weeks .rn default. 
(2) 2 years' R. I. and RI!. 60 fin. 
or 3 month. in default. 

18 montha' H' I. and fine of 
Rs. 200 or 8 Diontha ia 
default each. 

18 months' R. I. and Ra. 50c) 
fine or 6 months in default. 

8 montha' R.II. and Re. 110 fine 
or one and half montha In 
default. 

18 montha' R. I. and Rs. 500 
fine or in default 6 months. 
each. 

2 years' R. I. and fine of Re. 300 
or 6 months in default • 

27·3·33 
7·4·33 
24·4·33 2 

Ditto ditto. 
Ditto ditto. 

years' and 3 montha R. I. 
aud fine of Ra. 350 or 7 and 
half montha in default. 

13·4·33 

25·4·33 

6·11·33 
17·7·33 
7·7·33 
16·8·38 

2 years' R. I. and RI!. 300 fine 
or 6 montha in default. 

(1) 8 mont·h&' R. I . 
(2) 2 yean R. I. and fine of 
RH. 150 or 3 montha in 
default. 

2 years' R. I. 
Ditto. 
(I) 2 years. 
(2) 6 month •• 



Pl'oviooe. 

Bombay 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

·Sellgal 

DQ. 
Do. 
Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

One. on two 
oharges. • 
One on ~ three 
oharge3. ~  

·4111 
01\&· on l twa 
ohargel. 
Do. 

Do. 

Do. 

Do. 

Two. 

an. 08' twe 
~  

DB. 

Do. 

ODe • 

Two 

Two, .on two 
aha .... 

One<· •. 

It !rat.. or 

t8-6-33 
1-8-33 
26-7-33 
28-7·33 
1-8-33 
5-9-33 
16-9-33 
22-8-33 
8-9-33 

9-9-33 
11-9-33 
31-8-33 

[20m Faa. 1985. 

tieriod of imprisonment. 

2 years' R. I. and Rs. 60ftne Cit 
6 months in default. 

2 yeal'll' R. I. 

(1) 2 yeal'll' &. I. 
(2) 1 y8al'B' R. I. 
(1) One and half yeal'll' R. I. 
(2) 6 months' R. I. and fine 0' 
Rs.l00. 

(1) 6 months' R. I. 
(2) 2 yeal'll' R. I. 
(1) 1 yeare' R. I. 4 montha' ~ .1. 

~  . 
19-9-33 (2) 1 ~  R. I. and Re. 200 

fine or 6 montha in ~  
17-3·316 months. 

2 yeal'll ·(eOnOur1"ent). 
14-2-34 1 year,. 9 months' R. I. eaoh 

(indhWng 3 monthB' Ri' 1:. 
in each oaee in default fine 

6-3-8' 
21-'-8' 
1-5·33 

ofRs.60). 
iJ. yeM"s R. I. 
1 year, e. 'l'i'Um.tha' R. I. eacb. 
2 y8aI'B and 42 days' R. I. (QI. 
olUltMg 42 days' R. 1-_ In 

~  of fine of Re. 60) . ., _ 
17 -8-31 8 yeMIJ R. I. and Re. 10().·Md 

R9. 60 fine 01' in default 8 
montbs' R. I. and 2 months' 
B. I;, respectively. 

17-8-33 1 year's R. I. and fine Rs. /SO 
01' 2 months in default. 

I year's R. I. and fine Rs. 100 
or 3 months in default; 

3-8-83 1 year'. R. I. and fine R8. 100 01' 
28-8-33 3 months'R. I. in default. 

I yliiit'. R. I. . 
7-2-84 1 year'tiR. I. and Ra. 100 fine 01' 

84 days' R. I. in default. 
25-9-30 20 y8al'll' R. I. lmdel' Sections 

302/34, I. P. Code and 1415. 
120-B/3lJS, I. P. C. 

25-9-aO 7 years' R. I. eaoh under BecllioD 
302/34 ap.d 145, 120-B/31i3, 
I. P. COde and 8eotioD 3'16/ 
147, I. P. Code, respectively. 

25-9-30 20 yeal'll' R. I. 1 each ~ 
}. Seotions 392 , 
, and 148, I. • 

27-10-80 8 months' R.I.) Code. 
21i-9-80 20 years' R. 1.1 under Sections 

~
 and 

143, I. P. 
Code and lib. 

J B/358, I. P. 27-10·30 2 y8al'B' R.I. COde. 
28·'-3' 1 year's R. I. 

United Provin08ll Three 8-2-3. 2 years' R. I. and Re. 200 ibie or 
ia defllifJ1t 8 montha' R, I. 
e"',· 

• ·in.'lD9It,.,.... NiQi.,', , ... 



.Prov.iDoe. 

~ Pl'Pyjul!8 

Do. 
Punjab 
Do. 

Ribar aQd Orissa 
!forth-West Fran· 
tier Provinoe. 
Do. 

Do. 
Do. 

Do. 
Do. 
Do. 
Do. 

Do. 

Do. 
Do. 

Total 

31 's. 

Date of 
Number: .t.enced. aeatealle . 

0_ po. 
h  ' ~  

One • 
Do, 
One on 
chargell. 

Ql)e . 
1I'bUl'. 

One 

Two 
One 

Do. 
Do. 
Do. 
Do. 

Do. 

Do. 
Do, 

71 

t'W) 

three 

10.8.88 

n·3,33 
~  
8 •••• 

11)·11-32 
ii..4·114 
'-b'.31 

31·1-34 

21-9-33 
20-6-33 

, 13-1-32 
~ ~  
9-7·34 
6-10·33 

~  

, 8,O-ti, 
27·11-34 

2 ~ and 8 monthll' R. r. 
2 f.t!Mll·B,..I. and fineoi Re. lOOp 
2 ~  I. " 
6 monthll' R. I. and Ra. 100 fiDe 
or and half months' R. I. 
.ig dit6wJt. 

2 ~ :a.. I. &lid Ra. 200 fiq8' 
oile 8 months' further R. I. 
in default. 

3 monthll' R. I. 
.1 ~  I. 
5 yilars' R. ~  eacb. 

[) years' R. I. and fine of R8. 200 
or 6 II)pntbli' R. I. 
3 yean' R. I. each. 
3 yean' R. I. and fine uf R". 200 
or 9 months' R. I. 

6y •• • R. I. 
S ~  lio. I. 
2 YflaI'II' R. I. 
3 ye&l'II' R. I .. and fine of Rs. 100 
ur 6 months' R. I. 

2 ~  R. I. and fine of R8. ZOC) 
«  • montihB' R. I. 

" ,. .... R. ,I. 
6 monthb' R. I. 

Pandlt GoviIIcI B&IlIIaIa .... : 'w.hy have ~ prisOners not been re-
leased 'yet? 

The BODourable Sir JIIeDrJ 0nIIt,: 'fb ... is a question' which should be 
addressed to the Local Governments concerned. 

Pandit GoviDd Ballabh PaDt: Did not the Honourable Member. in the 
course of one or two of ~  iU _ ~  tIl'a.t if the Civil 
Disobedience Movement were withdrawn, Government would expedite the 
1!8lee.a& of OM ~  prilOnenff· 

The Bonourable Sir B8D17 Ora1k: I think the Honourable Member i. 
refel'!'ing i'D. speecbel made by JIJlI1 pMI1Ieic BIiD'; 

Pandtt GoviDd Ballabh Put: I am referring to speeches made by tLe 
Honourable the H:()lJle M~  q£ tJ!e ~~~ ~ ~  ~  he 
might have been. . ". 

'!'he BODowable Sir Henry Oralk: Yes, Sir, those speeche.s were made 
tJIld .he proce. of Nleall8' hu· been upedited. 

Pandtt GovIDd Ballabh Pant: Will the Honourable Membor be plea36d 
t9 ~  how l1J.any pPftQDMlJ ~ fQf B ~M  oonQeqteq wij;,b the 
~  ~ ~ ~ ~~  ~ beejJ ~ ~  ~  their tim.. duriQl 
tile ~~  t,¥o"''Jt.1m1 ' . 
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The BoDOUHle Sir HGI'J' OralIE: I cannot say that. 

P&I1dit Gov'lDd Ballabh Pant: Is it not a fact that persons convicted of 
offences connected with that ~ Bre not being released now? 

The Honourable Sir Henry OralIE: No, Sir; the process of release is still 
going on. The HOllourable Member will see from the statement tha.t there 
Gre at present only 69 prisoners left in the whole of India. A fuw months 
lI,go, there were several thousandB. 

Pandit Govind Ballabh Pant:. Is it because no more persons are now 
,·courting imprisonment or is it because persons are being let off beforG 
.their time'? 

"'!'he Honourable Sir Henry OralIE: 1 cannot say definitely, but I think: 
both rellsons contribute wit. 

DIITENtTS IN TRB DEOLI DETBN'llION CAMP AND IN THE ANDAJUNS. 

34:7 .• Pandit Qovind BalI&bh Paut: (8) Will Government be pleased 
W state the names of "detenus". and state how many and which of them 
. are at present locateq in the Deoli camp? 

(b) Are there any detenus in the Andamans? If so, who? 

De Honourable Sir BeDr)' Oratk: I invite attention W my reply to 
Mr. Mohan Lal Susena's question No. 86 on the 6th February, 19U5. 

111'. D. It. Lahiri Ohaudhry: Is there Ilny det.enu·in a solitary cell in 
the Deoli jail? 

The Honourable Sir HIDrJ GraUe: Not ~ far as I know. 

'Paudit GovlDd Ballabh Pant: Have any prisoners been released from 
'tJle Deoli jail during the last two months? 

The Honourable Sir Henry Gralk: Yes, Sir. 

P&I1dit GovIDd BaUabh P .. ,: How many? 

The Honourable Sir HeDr)' Oralk: I must . oorrect myself. 
prisoners have been ~  back to Bengal. 

CBl'I:ain 

Pandit Gov1nd Ballabh Pa\: Have any been releaaed during t.he last 
two months? 

Be Honourable 8tr B8DI'J 0raIk: I do not know, Sir. 

au,aIBS AND ALLOW ANCBS, BTC., OJ' IlIDIAN A'MD BRITISJ[ SOLDIIIBS IN 
INDIA. 

348. ·P&Ddit, GoYtn4 Banabh Pant: (a) Will Government be pleased tq 
la! on the table a sta.tement showing the comparative eJIlOluments', ~ 
ing salaries and allowances, etc.. of Indian and British' soldiers in India? 



/QUIIS'l'.IOJfI . AND ANSWaS. 

(b) What:i9 the 'total -number 'If officers holding' King'. (''ommiamons 
'in the Indian and British forces in India and how many of them are 
lIndianH in Ilctive command? 

Mr. o.. Jr.. "'1'. "l'otteDham: (0:) The pay and allowances of the British 
,private soldier amount at present to about Rs. 850 per annum, ~  those 
'of the Indian sepoy amount to about Rs. 285. These figures Include, 
besides basic pay, messing, kit and clothing anowahCeB and ·proficiency and 
deferred pay. 

(b) .The total number of officers holding the King's Commission in the 
Army in India (other than medical and veterinary officers) is 5,778, and 
the number of Indians on the active list other than Medical is 195. 

Pmdit OoVtnd BaUabh Pant: Is the cost of maintaining one ,British 
·soldier equal to that of maintaining three Indian soldiers? 

Xr. o. .... J'. "l'otteDh&m: 'fhe Honourable Member's mathematical 
calculation appears to be correct. 

:.P.andlt. CIovlDd Ball&bh Pant: Will Government devise measures to re-
place British soldiers· by Indian soldiers? 

Mr. ~ It. J'. TotteDh&m: That, Sir, is a very large question which I 
'can hardly be expected to answer in reply to a IlUpplementll'l'Y question 
in this House. If the Honourahle Member wishes to raise the whole 
question of the number of British ~  in this country, the procedure 
of the House is open to him, and I would ask hiin to bring a Resolution on 
.the subject. 

Pandit CJov1nd Ballabh Pant: Is the British army including British 
soldiers. maintained here as fit counterpoise to the Indian army ·consisting 
,of Indian soldiers? ' 

Kr. 0..11.. P. TotteDham: That, Sir, does not arise out of this question, 
and it 'also asks me for an expression of opinion.' ; 

-Pan41t CIovlDd B&1labh Pant: How long \\ill the army of occupation be 
'retained intact in this country? 

Mr. o.. B. P. "l'otteDh&m: ]; do not quite know what the Honourable 
,!Member ·means by the army of occupation. In any case, I could not give 
.him an . answer to that question. 

-xr. S. S&t)'&DlurU: May I know what are the reasons for a British 
'soldier, who costs three or four times the Indian soldier, being kept here? 
What are the military, economic, or State reasons as to why Government 
·spend so much money on British soldiers, when they can get· four Indian 
:soldiers for every British soldier? . 

Ill. Q. ".J'. 'I'o,teDham: Those whCl are at present responsible for the 
d&feD'ce of India consider that it is neoeesary to maintain a ·oertain number 
of British soldiers t!ltl,ti,s, ,(I5>.IJP,try. ~  'realOn8; 



WI. ", ~  Wh,.t !!ore the ~ on. ~ E  ~  j., 
~  

Mr. PrealdeDt (The Honourable Sir Abdur RRbim): Next question'. 
'1;'he .Chair thinks the Houlie had a ~ ~  ~ ~ ~ ~ ~  
011 this. 

Pandlt Gov1Dd Ballabh .ant: Does the defence of India mean' t,l!a 
defence of Indians in India 6r the defence d ~  . India ? ,.,,,: 

:-.. I 

(No answer.) 

AMICLE8 JPOR U 8E OF THE ARM\, IMl'ORTED FROM ARRo,\D. 

34t9. -Panelit Qov1Dcl Banabh Pant: Will Govemmellt be pleaaad.' tc 
state t.he quantity and value of article8 of all sorts and claaY8s impori,ecl 
for the use of the Armv from abroD.d and Il.lso mention the countries from 
,,(hioh, the stune w.ere imported during the last ~  ~  'I 

Mr. G. It. 1'. Tottenham: The va'lue of the stores imported is given fn 
the "Report on the work of the India Store DepBJ:.tment. London", a «opy 
cif which is in the Library. ~  would inv?lve an e:rcessive 'atn?unt of ~~ 
to prepare a statement showmg the prem.se quantlty Of each Item. ' 

Information is not available as to the countries of origin of the various 
articles,' blitthe report shows that more than 00 per cent. of all the arti,cde&: 
~  through the Department were of British manufacture. OWhtt 
to the character of the more important items the percentB"ge is ~ 

much higher in the case of military stores. I also invite attention ~  
reply given on the 11th February, 1935, t.o Mr. Asaf Ali's starred questicitt 
Np.119. 

Pandit Gov11ul Ballabh Pant: Are not the purchases of. miJ,itary ~~ 
made through the Stores Purch8'Se Department?' . .' 

MI. G. It .... ~  Those stores that have to be obtabled m-
England are obtained through the India Store Department in London. •. 

Pandlt. GoviDd Ballabh Pant: Have the Army Department no relatioaa. 
whRtsoever with the Stores Purchase Department of the Government ot 
Indi ... ? .. . ,',' .' .. 

,', .! 

Mr. G. It. 1'. Tottenham: Yes, Sir, they have large relationB with ~ , 
St,pres Department for purchases in India, 

. '.' ' .,. . . ~ 



GooDS P;I1.BaJU8BD .1'01\ DJII. MILII'WY D .. :... ... or 'IlJIilotJGa ._ lJt.DUlI -
. ST01\ES B AB ~  

860. ·PancUt ~ BaUabh Pant.: Will Government state the value' 
and Tlarticulars of goods ~ for the Military Department through 
the ]ndian Stores Department? 

'!'he Honourable Sir Prank B'oyce: The attention of the Honourable.-
Member is invited to the annual Administration Reports of the Indian 
Stores Department, copios of which are available in the Library of the 
House. 

Ifr, Oowuii leJlaDllr: May I ask the Honourable MemberW'hetherc the 
Army.De,8'1'tment are making any further efforts to meet their own require-
ments in India or are the Stores Department making efforts to meet their. 
demands in India? 

fte JIol101lrabl. Sir :Jrank B'oyc.: Oertainly, Sir; I take it, my 
Honourable friend is referring to stores pUl'chase generally. 

S~ ~ ~  No, purchases for the ~  DepSTtment. 

Mr. 0 • .B. •• ~  I have already explained, in answer to 8 
question of Mr. Asaf Ali, the other day, that the requirements for the 
Army are now almost exclusively obtained and manufactured in tlim' 
cQuntry. I think the total percentage is 89 per cent. That is a very con-
siderable increase over. what was the case 20 or 80 years ago. . 

.,. S. SatyamurU.: Is it 89 per cent. of value or of goods? 

Mr. 0. 2 ..... TotteDham: Of all stores reql1ired for t·he Army, i.6., 
lethal stores, ammunition, clothing, equipment and everything else. 

Kr. S. Satyamurt1: Is it 89 per cent. of the value of goods purohased' 
or 89 per cent. of the bulk? .  , •. !.' 

Mr. 0. 2 ..... TotteDham: It is 80 per oent. of the value, Sir. 

Pandlt CJovtnd Ballabh Pant: Are the goods required for the civil depart-
ments of the Government of India from abroad purch8'lled. ~  the 
Stores PurchaBe ~  

tMr: PrelldeDt (The Honourable Sir Abdur :f!.ahitp);Thll:t question doe, no anse. .  . 

Pudit Gov.iDd BallablL I!&at: I .want the Stores Purchase· :Department 
to make efforts in order that they may be able to purchase the militaIJ 
stores themselves from abroad. 

lJr. ~  (The Honourable Sir A~  Rahim): The Honourable 
M ~  question ~  to the M ~  ... ' 

Pudtt GoviD4 BaJIabh Eant:. And ~ w' ~  what I am ~ 
at. . &ea. the . 84i0rJIB Pornhase' J)epst.tmeD.t.8Dcp.Qo .@OOda ~ abfoad. ~~ -
the various depa.rimeDts of·the Gonrmneni ofIJ.dia other than the M ~ 
Department'.. - . .' ; ... ,  ;  . 
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. Mr. :IreIkIGt (The Honourable Sir Abdur'Rahim): The ~  relates' 
'to the Military Department only. 

PaDdtt Govlnd Ballabh Put:· Then tlnlqueatiOB,tl; why·,dges it not 
.o...for the Military Department what it does for tbe others? ' 

Mr. President ('rhe Honourable Sir Abdur Rahim): The Chair cannot 
.&llow .that question. 

''l'ARIPF BOARD REPORT ON THE GLASS INDUSTRY. 

'351. ·Pandit Gov1Dd Ballabh Pant: (11) When was the report. regarding 
'the glBSS industry submitted by the Tariff Boud to the Government of 
India? 

(b) Had it been published? 

(c') Hnve Government completed their examination and pttbliahedtheir 
(·l)nelusions? 

(d) Is it a fact that the United Provinces Glass Works, Ltd., Bahjoi, is 
.the only concern engaged in the manufacture of Window Glass in India? 

(e) Are Government aware that the said company has been put to oon-
'sidel'able lOllS in this manufacture of window glass every year during the 
last six years? 

. '(1) Is it n fact that the imports of window panes and plate ~  in 
Indh from Japan hnve incrf'Rsed by more than 500 per cent. dunng the 
last i.mr vears? 
'(g) ~  Govflrnment received any representation in this c(Jnneclion 

from the United Provinces Glass \VOl'ks, Ltd.? If so, what orders have 
Government passed on it? 

"rile Boua.ble Blrloaeph Bbore: (0.) The Report wa" submitt;e4 in 
MiliCh, 1982. 

'(b) and (c). No, Sir. 
'(d) 'Yes, Sir. 
{(e) 'Government have received representations to that effect .. 

'(f)Yee, Sir. 
(g) A representation has recently been received from the United Pro-

'Tinees Glass Works, Ltd., and the matter is receiving the consideration 
of the Government of India . 

. JIr. B. »aa: Are Government contemplating to give protection against 
J'apanese ,dumping 'by applying the Safeguarding of Industries Act to this 
particular industry? 

.The BOD01Bable 8lr .Joaeph Bhore: I would like to ~  that position 
-and the position in regard to the glass industry, and it is this: only one 
·section represented by the window-glass iDdust.ry-a single factory. in, 
Iildia-h88 made a representation. No other section, to my recolleotion, 
·of.the glass industry has made any representation, and they aeem to be 
-quite satisfied with .. the ,revised .dutie.B wlti!lh we,e ilJlPosed last year. 



QUBSTJ;ONS -AKl? . ANSWBIlS. 

Mr •. Du: Is it not a fact that the price of window-glass .that was 
:..import·ed from Japan two yeln's ago was Re. ~  and now ~  is Rs. ~  
. and, therefore, the sheet-glass industry particularly reqUIres protectIOn 
_against Japanese dumping? 

fte Honourable Sir 100eph Bhore: I cannot say. exactly what .has b.een 
the fall in price, but there hus been some considerable fall ln prIces 
. recently. 

Pandlt Govind BaUabh Pant: Is it a fact that there is only one factory 
.engaged in the manufacture of sheet 01' window-glass in this ~  

ft. Honourable Sir Joseph Bhore: I think that is so'. 

Pandit Govtnd Ballabh Pant: Is it also a fact that three other factories 
,had to close down because of Japanese competition? 

fte Honourable Sir Joseph Bhore: Not that I know of. 

lIr. S&m1 Vencatachel&m Ohett,.: What .were the recommendations 
made by the Tariff Board in respect of this industry? 

The Honourable Sir Joseph Bhore: My Honourable friend must wait 
.until the report is published. 

Prot. 5. G. ll.aDga: When do Government propose to publish the re-
port? 

The Honourable Sir Joseph Bhore: As soon as we have completed the 
consideration of this last representation that has been received. 

Prot. 5. G. Ran,a: Will that also take three years? 

The Honourable Sir Joseph Bhore: My Honourable friend is pessimistic. 

Hr. Kohan Lal Saksena: Does the Honoura.ble Member mean to suggest 
'tbat if the representation had not been received, the report would have 
been published by now? 

'!l'he Honourable Sir Joseph Bhore: I have not followed my Honourable 
frimd: but if I understood him correctly, .I shouldaay certainly not. 

lIr. Kohan Lal Sabena: Does the Honourable Member mean to sug-
gest that if the representation had not been received, the report would 
have been published by now? 

'ftellonour&ble Sir .TOIeph Bhore: No; not necesSArily. 

Pandlt GovlDd BaUabh Pant: Do Government realise that delay in the 
matter of extension of protection is aggravating the difficulties of the 
company every day? 

'fte Honourable Sir 1000h Bhore: I think it is a fact that this com-
pany is' .su&.ering cirlUn hardahips. 
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JIr. 8.SMyamartl: 'May I know why Government ~ ~  toO 
pass orders on fJ Tariff Bonrd Rel)ort, in the case of a smelt lndustrylik& 

this? 

The Honourable Sir .Joseph Bhole: If, my Honourable friend, will wait 
until the conclusions of the Government Of :&aia 'have been·foitiin81liti8CJ, be 
will find that there are very good reasons indeed 'for the delay. 

Prof. B. G. Ruga: What conclusions will Government come to On the 
decision of this House on the Resolution on this subject? 

The Honourable Sir :hank BOJce: The House has not yet re8'Ched a 
conclusion on this subject. 

Pudi' GovIml Ballabh Pan': When do GoVernment expect to·reach 
their final decision in this matter? It hAS already been pending before 
them for more man three years? 

The Honourable Sir .Joseph Bhore: I have aIready r'ven an answer; 
if my Honourable friend will wait un'tilthe ~ B 0 the Government 
have been formulated, he will find that there have been very good rea'sona 
for the delay: I hope there will not be any great further delay. 

Sir Oo9l&8j1 .Jeh&Dg1r: Does the Honourable Member realise that theBe 
delays not only cause considerable dissatisfaction, but do a great, ~  of 
barm to the industries in India, and will the Honourable Member fIlrlher 
explain whether this delay is due to a lack of staff in his Department? 

The Honourable Sir loaeph Dhore: No: the delay is due to other ~ 
which, as I say, he will understand when he is apprised of the conclusions 
of the Government of India in this ~  

Sir ~  ~  Does the ~  ~ 1'$8liaethat, we 
do know sometimes the causes of these delays, but we still do not under-
stand the lengths of the delays: we hav" had ~  1iJce this before. 

The Honourable Sir .Joseph Bhore: I am afraid he does Dot know .Ile 
cause in this particular case. 

Pandit Govlnd B.&llabh Pant: Will Government grant 0. bounty to the 
company for the penod that they hR'Ve taken in ~ ~ this ~~  

The Honourable Sir Joseph Bbore: No. 

Pandlt Govind Ballabh Pant: Will tbe Honourable Member law it 
for his successor or decide it himself? 

fte IJoDOuable IJir J_ph B ~  I cannot say. 

Mr ••• A. IlDDah: May I ask a question? Will the Honourable Mem-
Qar, tell UI ~ DQW wben ~  ~  .. ntwilicoDle when we,;ab.ll" 
know the decISIon of the Government and ae,e, ~ .l'I8pcmt; ef.tll&T ...... Bb .. a 



YaBoDOlll'ablt Sir JOIIpIa 1UI.on: ,l'hop& ~ ril.not be very long. 

Jk. S. SMJ.llIUI11i: What does "veJ."y long" Mean? 

QIBOULAB ABOU'r THE IMPOSITION OF PEN ALTlES ON GOVERNMENT SERVANTS 

"ltOS. D£l"DDJl1ft'S TAKE P ABlI' nr PoLft'IOAIlo, AOTlvr.rDlS. 

352, -Dr. Bha,Bvan Da: Will Government please state: 

(8) whether they have issued a circu!t.r' to the e«ect that certain 
, pains and penalties would be imposed on Go.emmenfi 

servants an,d pensioners whose dependents were found taking 
part in pdlitil!laf actmtiw acl.-arft tb"" pre __ .,steGI. of 
Government; 

lb), whether they have rectiyed 1A.P3: ~  ~  such c,ases. ,and 
if so, whether they will place the ~  QP. ~~ 1Ifib1e of 
this lIouse; and 

(0)' whether they have ,inatibaW any ~ II to, the eaus.' why 
the de.pericientB: of GeftJitlJD9Jit Bel'yaats and ~  

tiJeJMel,"*, fat imp.Hei'» tMe far'l'insueb aeti-viti88 j anel 
if so, what the result of Buoh euquities was? 

~ ~ 81r,.art CIIdI:: (tJ)"(Jo'Veramenti haote in,... DO"mch 
circular, but, in their Home Department notification, dated t;be. ~ M  

15, 1984, which appeared in the Gazette of India, dated the 17th February, 
1131, ther ~  ~ aml$tuiti\ent, made by the Seoretaty, of'-Sieie in 
the Government Servants' Conduct Rules which included a pr0vieion ~ 

bidding a Government servant to permit any person dependent on him 
1M mainben&nce or under his call'e (Q' ooBuol to ,take' paft.m,. 01' .,oan:1:way 
~  ,al1, movement 01' aotivity wh(chi is, or tena&;, ~ or ~L  
1\G be, tlub'Versive of Go'ternment ~ by law estiabli8hed In' Ind.. Thle 
Government of India have also made II similar .amendmeWi' iIll the, Govem.-
ment Servants' Conduct Rules which apply to Government Servants under 
H'teil' oonnol and ha.e sugge8ted that Local G6vemments sGould'ssue 
similar rules for ~  Rer\7ants under their 'oontrol. 

(b) The rule to which I have just referred was. made as II result of a 
representation made by the Go'VertlD'l:ent ot B~  in wh1.eh sJ"8cific 
instances were given of Government servants petnii'ttinlt their ~  

to take part in activities of the kind ~  in the rule. I am not pre-
pared to give information of these ~  cases. 

(c) The answer is in the negative. 

8atila't SIDt Sttaal! May I know if iWe Government· of India· subscribe 
to the principle that the sins of the sons are to be visited on the heads of 
the fathers? 

.BltIIOVatileatr JhB1t' Ordt: Tha'Hsl. matter'of bum.,. l:IX'periance . 

. Kr. S. S ~  ,May I know what are the reasons whi,chprompted 
t4e G9v.erilrnent to pass this.rule, and what they mean'by ~~  'I 
1)0 the:; lilean to 88y that the Wives a.nd ~  wMWllW 
are bond-slaves to this Government? 
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'!'he 1IoDourabie Sir Semy ~  As lb8'Ve stated, the l'l11ew8sinade. 
8S the result of a representation submitted by the Bengal Government 
which gave certain specific instances of Govemment· servants permitting 
their dependents to take purt in activities of the kind mentioned in the rule. 

Dr. Bba,aftD Du: May I ask in how many cases did Government find 
that the dependents of Government servants were taking part in activities 
adverse to the present system of Government? 

The BoDourable Sir Senry Olaik: I cannot say how many cases. with-
out notice. 

Dr. Bhapva Du: Is it not neceRSary that there should have been B 
very large number of cases to justify such a change in the existing ruleR? 

The Honourable Sir Henry Oralk: There were certain specific CBses given 
by the Government of Bengal: how many I cannot say. 

Dr. Bhagava Du: Have Gove1'nment searched their heart and made 
sure that it is no serious fault of their own. no serious defect in their own 
conduct of affairs. which is the cauae of all this discontent in the minds 
of the dependent,s of their dependents? 

The BOIlOUl'able Sir Henry Oralk: That questionseetns to me to-eon-
tain arguments. 

Mr. Presidet (The Honourable Sir Abdur Rahim): It &Iso cont."ins 1m 
insinuation. 

Dr. Bhapva Du: I wish to submit that I am not questioning in the 
spirit of attack and defence at all: I am questioning in the spirit of the 
doctor who wants to lay his finger on the sore part and to find out what the 
root cause of the disease is. 

][r. PreI1dent. ~  Honourable Sir Abdur Rahim): Only the form of 
the quest,ion was not in accordance with the rules. . 

Dr. Bhagavan Du: Will some more experienced Honourable colleague 
of mine put it in proper form? . 

JIr. B .•. Joshl: May I ask. Sir, how the Government of India expect 
the parents to coerce their children not to take part in politics? Do tbey 
expect them to starve their children? 

The Honourable Sir Henry Oralk: They expect them to exercise parental 
control. 

JIr. B ••• Joshl: What is the meaning of parental control'l' 

The Honourable SiI' HeDIJ Oralk: The HonOUrable Member ought to 
know. . 

~ .•. Du: Do ~ ~  propose to consider the introduction of 
8lIDlIar rules for stoppIng pensions of rebels like Sir Reginald Craddock Sir 
Michael 0 'Dwyer, General Dyer and others? ' 



Ql1B8TIO)l'S A.N» AlfalfaS. 

Mr. Pr8li4eat (The Honolh'able Sir Abdul' B ~ ~ oriel'. 

IIUDIhl !llwar Saran: Did Government receive representations from any' 
other Provinoial Government besides the Bengal Government? 

The Honourable Sir Henry Ora1k: I h8'Ve already ex.plained that the' 
rule was made in consequence of the representationsirom the ~ 

of Bengal. Whether other such representationB have been received frolDt-
other Local Governments, I cannot Bay for certain,-I do not remember 
seeing any myself. 

Sardar Sant S ~ May I know if there is ooy case on reoord where·' 
the parent was oonvicted of abetment ofi the offence committed by hiB· 
·dependent? 

The HODourable Sir !lemy Or&lk: lam. not aware, Sir. 

Pandit GoviDd B&llabh Pant: Is it a fll'Ct, Sir, that the son of Mi'. 
Baldwin, the leader of the Conservative Party, is a radical· socialist?.' 

Mr. President (The Honourable Sir Abdul' Rahim): Order, order. 

Mr. S. S.t1&murtl: May I know what is meant by the term "depen .. 
dent"? If a wife holds a different political opinion, will she have to be-
divorced? 

Mr. Prelident (The Honourable Sir Abdur Rahim): Order, order. Neu 
question. 

PtrBLlO SERVA.NTS REOEI'VI:NG SA.LA.BlB8 nO]l GOVllBlmDT. 

353. ·Dr. Bhagavlm Daa: (a) Will Government please state the total' 
nllmber of public servants of all kinds directly receiving salaries from 
Government? 

(b) Will Government please stat9 the lowest and the highest single 
salaries paid to public servants? 

(c) yvm Government please state the fixed sumptuary allowanceltr if 
any, paId to the Governor General, the Governora, and the other heads of 
provinces and departments of State? 

(d) Will Government please state the highest amount of annual income 
on which income-tax was paid in India, in t.he year ended Slst March,. 
1934, by (i) a single Indian, and. (ii) a single European? 

(e) Will Government please state what exemptions have been granted-
by them to public servants under the power given to them· in this behalf 
by the Income-tax Acts? 

(f) Will Government please state what the average annual .income per 
human being was in the yE'nr endE'd 31st MRfch, 1934, (i) for the wbole of' 
the population of British India, (li) for the poorest fifty millions, (iii) for 
the next less pOOl' two hundt'ei millions, and for the riohest one hundrect 
thousand? 
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'The JIeBo1IDIIle SlrJIfIirJ Gillr. (a') ~ ~ I 'tin h6t ~  the 
Honourable Member means by the expression public, ~  l,l. he 
DleRM ~  servanila', 8 reply to hili q\leAtftiftT· ~  ~  . ~ "given 
after referanc. to every Lae"l (J!)ternh\'e1lt 'lth'tt • Ad!ffl'rliM'tlon . itt IiidIa 
.and to many Heads of Departments under the ~  of ~ If 
he means to ~  serv.anta Of loCal ~  sue-Ii ~~  M'iinicir'itHties, 
thltn an even wIder onqtuty would be nace9t1&l'y:;' In ~  case',' ~  
1'U'l'8 the Honoul'a:ble M'embe'l' 'tim sp, ~ labOUi' involfid wc&d 
.be out of an proportion' toO the' wl'tie of infonnati6ri.. . .", . 

(c) I lay on the table a statement showing the ~  a11owanc8s 
of the Governor GenerAl and ~ of Provinces. , 

'. (dj ~ jnformatioo.· is not in the pol!iseseion of the Government ;Of 
India who do not compile ineome-tax statistics on a racial or cninmunal 
basis. 

(e) I would refer the' Honburabtel M-ember"to ~ ~  if of'Part 
JII of the Income-tax Manual, a copy of which. is in the Library Qf the 
-.ute. . 
- ~  ~  ffif6rmailoii ~ noi ~  

S ~ ~ ~ ~ ~~ ~~ ~ ~  

.·-Governor General . 
(Governor of Madras 
; Governor of Bombay 
Governor of Bengal .  . 
QweI'llDr oHM ~  pr-ovinc. 
Governor of the Punjab . 
~ ~ of B~  ,... " 
~  of 91lJat- ~ ~ 
~  of't1ilH'IIh'l.rid:wovthce* 

Governor of Aaaam •  •  •  .  • 
Governor of the North·West Frontier Province 
CQie£ iJ .... ilBidael'. Delhi.. .  .  •  . 
Chief Commissioner. Andaman and Nicobat hhmdl . 

~  

~ ~~  

4.0,..-,: 
18,000 
26.000 

~  
12.000 
11.,,":. 
O,QOO., 
8.(01) 
B.d 
~  
8;000 
1,4.80 

. 111': BIlUlabh&hT. ~ Are ao"ernmi':'rit servimlli hot public BE',,-vante 
: .. m IndIa? 

'ft. ~  all :BeDrr oll.lk: Yes, they are, but there are other 
,.people beSIdes Government servants who are public servants . . 
JIr. BhUlabllall. Dill!: Who are they? 

The Honourable Sir HtDrJ Oralk: 'rhe servants of Local Bodies. 

~ B~  ~  Do'tney . receive salaries from ~ ~  beea.-.e 
~ ~~ ~ ~ ~B~~  ~~ ~  ~  ~ ,of ~  of aU kinds 

'.:!!...;;:!1 ~ ~  ~ ~  Ell' f£9JJ;l , .. 9overnment? Do mUDicipal senants 
,· .. """Ive, s anes rom ovemment? • 



QUESTIONS AND ANSWUS. 

The BODO.able Sk .. amy GfUk.: No, Sir, b\it. munioipal servants ure 
included in the definition of public servants, which-I think my friend 
knows mUl'h bptter than I do,-T think is given in the Criminal llro-
cadure Code. 

Xr. Bhutabhat J .. Desai: Directly recei I'ing salaries from' Government 
~ the quwificutiull, I ~ it.? 1 only want to ~  whether there is am 
rt'ill dist.inctioll in this country between a publIc servant and a Govern-. 
ment servant? . .' . 

·the Honourable Sir Henry Oralk: ThQre is 0. legal distinction, cert.ainly,. 
I· J I . 

1Ir. Bhulabh&1 J. ])88&1: 1 hope they are answerable to the public and 
serviceable to them. 

tIr.8. S"yamurtl: What are the ~  allowancefi paid for to· 
the Governors and. the Governor Gener'll? 

'the aonourable Sir Renry oraUt: To enable them to discharge their 
obligations of entertaining. 

Mr. Mohan Lal Saksena: Do the GOV.et'llorS and Governor General giVf! 
donfitions to chari'lle.ble institutions t)t1t of tbe!e allow8IlMB? 

~  BcMl1ftll'able lir Henry Oftlk: I don't think so. 

lIIr .•• AilllDlhU&ya!WD A.naBpr: What per cent. is it of the ~

(No answer.) 

IMPORTATION OF 'FOREIGN RIOE INTO THE MADRAS PRESIDENCY. 

3M. *JIr. B. A.. Sathar B .. ZI8&k Sait: (a) Will the Honourable the-
Commerce Member be pleased to state what action Governn,ent ~ tuken 
on the repeated representations of the Mndras ,GovernlDeut to prevellfj.the 
importation of foreign rice into the Madras Presidency? 

(b) Are Government aware that the importation of foreign rice into the 
!\fadt'as Presidency still continups, is causing very great loss to agricul-
turists and merchants and this wall admitAled by the Government of Madras 
on the floor of the Madras Legislative Council? Do Government propollt'l 
to take immediate action to prevent any further loss to South India by the-
importation of foreign rice, and lay before this House any proposal thut 
they may have towards this end? 

(c) Will Government be pleased to lay on the table the ~  

the,\' had with the Government of Madras on this subject? 

Mr. G. I. Bajpai: (8)-(C). I would invite t.be Honourable Mernber'R 
attention to thestat.ement which I made in this House in replying to till" 
Reeolution on thiasubject on th." 11th February, H}fJ:3. . 

Prof ••• G. Baap: Have Govemm. •• reaobed any decision M; all? 

.1Ir ••••• BaJpal: If Government ·oW· ~  a· deciaion. 1 should' 
ha,'p announced .it. 

a 
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Prof ••• G. lI.aD.la: When are they likely to reach a cieoiBion? 

lIr. G. S. Bajpal: I cannot give any time limit or specific date. 

Prof. K. G. Banga: Will it be before the end of this Session? 

lIr. Pru1dent (The Honourable Sir Abdur Rahim):. Order. order. The 
Honourable Member has a.lready answered that questlon. 

PSlDVIDNTION OF THE IMPOBTATION OIl' COOOANU'1I AND CoOOUUT PBoDUC'l':J 
I!'BOIII CEYLON INTO SOUTH INDIA. 

355. *Kr. B. A. Sathar B. BI8&k Salt: WiH the Honourable the 
Commerce Member be pleased to state what action Government have taken 
for the prevention of the importation of cocoanut and coooanut producte 
from Ceylon into South India? Are Government aware that this is causing 
great distress in the West Coast, because it is the principal pro:iuce of 
this area and a very great proportion of the people live by cocoanut alone? 

I 
The Honourable Sir Joseph Bhore: An enquiry into the conditions of 

the cocoanut producing indus1a-y has been carried out by Dr. J.B. Patel 
under the ~  of the Imperial Council of Agricultural Research. His 
report was placed before an ad hoc Committee of officials and non-offi-
cials convene.d  by the Council. The Committee met nt New Delhi from 
the 14th t.o the 16th January, 1935, and its report and rp.commendations 
~ now under consideration by the Government of India. 

Kr. B. A. Sathar B. Jluak Salt: May I know, Sir. 

lIr. President (The Honourable Sir Abdur Rahim): Is that a ~ 
mentary question? ' , 

Mr. H. A. Sathar H. _au Salt: Yes, Sir. May I know when will 
Government come to a decision on this question? 

The Honourable Sir Joseph Bhore: I really cannot give answers to 
questions like that. I have informed my friend thattbe report is under 
the consideration of the Government of India, and I hopE' the delay will 
not be unneccssarily long'. . 

Mr. S. Satyamurti: May I know, Sir ..... 

Mr. President (The Honourable Sir Abdur Rahim): Is that f\ supple-
~  question? ' 

Mr. ~  S&tyamurti:. Y.es .. Sir. MaY.I kMw. Sir, why' Government 
~  /::1 ve us even an mdlcatlon of the time reqllired 'for' their considel'll-
hom? "'hen thev take t.hree vcars t,o consider 8 report Lhft H  . 
'tl d 1m h" I  .  . , I' <0 ouse 1S 

cntl e t<l, ow ow ong they mIl take to come 'to'" decision. .  , " 

. The. Honourable Sir Joseph Bhore: Thp. matter hAS 'been' ,meer thp. ~ ~
sldel"lItolOn of the Government of India for less than a ~ , 
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1Ir. S.Satyamutt: How many more Diontha do they want? 

(No reply.) 

RBJ!'USAL TO AOOOBD Ol'ftOlAL RBOOGN;lTI.ON TO THB MALA.BU CH.uoBBS 01' 
OolllIlBBOE. 

356. *Kr. H. A. Sathar H,. IlII&k Salt: (a) Will the Honoura.ble the 
Commerce Member he plea.sed to ~  the reasons for refusing offioial 
recognition to the Malabar Chambers of Commerce as per the request 
made by them in 1981? 

(b) Do Government propose to reconsider the ~  and grmlt the 
request of the Malabar Chamber of Commerce to admit them to the 
privilege of direct consultation by the Government of India' on matters 
commercial, finanoial, etc.? 

The Honourable Sir JOleph Bhore: (a) Government were of opIDlon 
that, the weight and stll,nding of the Mahlbar Chamber at that time were 
not such 8S to justify recogu.ition by the <lovernment of India. 
(b) If any further representp,t.ion is received from the Chamber. the 

·matter will be exsmint:d, but it is not possible to state what the decision 
of Government will be. 

JIr. H. A. Sathar 11. 1luaJr: Salt: Have not the same Chamber written 
again to the Government of India in 1934? 

The Honourable Sir loaep1l .Bhore: Will the Honourahle Mwnber 
kindly spealc up? 

JIr. E. A. Sathar E. BIIak Salt: Have not the same Chamber written 
again to the Government of India in 1934 placing t,heir present position 
before tbe Government., 

The Honourable Sir Joseph Bbore: 1 am 1I0t aware of that, Sir. 

Jlaulvi Muhammad B.haft Daad!: May I know, Sir, what arEl the con-
ditions on which ~  is grant.ed to a Chamber? 

The Honourable Sir Joseph Bhore: I should like t.o have not.ice of that 
-question, Sir. 

ENQUIRY INTO THB CONDITIONS OJ' AnKINlSTRATION AND AOADDIIO 
INSTRUOTI.oN IN COLLEGES .oF THB DELHI UNlVBRSITY. 

357. *Xr. ]1[. ABa! Ali: In view of .the pr0l>osul made by Government 
for the development of the University of Delhi into a FedemI UniVE;ff.::ty . 
.as set out in the letter of Mr. G. B~ Bajpai to the Chief CommissionE!.!" of 
.Delhi, dated the 11th April, 1{)S4, do Gpvemment. ~  to IUake, an 
immediate inqui)'Y intD the cDnditions .of" administration and academic 
'instruction in each of the constituent. Colleges of the UniYcrsity of Ddhi? 

02 
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Mr. G .•• Bajpa1: The reply from ~ (J niversity ~ ~  ~  rewrred' 
to by the Honourable Member is still awaited; as also a reply to a subse-
quent letter, in which the Uuiversity ~  invited to frame a s!atutle 
prescribing the conditions for .the ~  of colleges: .' On receipt of 
these replies, GovernIQent will be 1D a p<?Sltion to consIder whether any 
special arra.ngements for the inspection of colleges aTe neetssnry. 

j I I 

PuNJAB MARTIAL LAw CONVICTS ~ E  IN THE ANDAMANS. 
. .. . ~ ,.' ," 

358. .Pudlt Sri Kri8hna Datta lia11wa1: (&') Will Government be 
pleased to state the nRmes of such of the Punjab Martial Law convicts who 
are still confined in the Andamans, with the names of ~ place or places 
where they are confined? 

(b) .Do Government. intend to release them? It so, when? If not· 
'why not? . 

(c) Do Government propose to consider the advisability of releasing· 
them immediately? 

The Hcmoarable Sir Hemy Oraik: (a) 'l'he following Punjab Martial 
Law prisoners are confined in the And:lmans: 

Jai Ram Singh, Allah Din aliar; Dma, JaIal Din, Karam Chand. 
Nadir Ali Shah, Dina and Sm'War 

(b) and (c). Government JIave at pJ:esentncdnt6lltion of releasing these 
prisoners before the expiry of their senteilces. '  . 

Pandit Sri ErtallDto Dutta Paliwal: Mav I know, Sir, if Government: 
propolle to release ~  peOple in connection ~  the Silver Jubilee? 

The Honourable Sir Helll'J' Oralk: N::I, Sir. 

DlIICLARA'l'lON OJ' TBlIl COJDroNl8T PUTY OJ' INDIA AS AN UNLAWJ'UL 
ORGANISATION. 

859. *Pandlt Sri 1trisb:Da Dutt&P&l1Wa1! (a) Will Government be-
pleased to state the circumstances which compelled them to declare the-
Communist Party of India an uruawful org'anizr.tioll? 

(b) What was the information Government possessed when they 
declared the Communist Partv of India illegal? What was the nature of 
that information? • . 

The Honourable Sir Henry Orlik: I would refer the Honourahle Mem-
ber ~ ~  given by me on the 14th August, 1934, to Mr. Gava 
PrllBlld Smgh's <illestion No. 541§. • 

Pandlt Srt KrtsIma Du\tl Pattwal: That answer is not on my table, 
and I am not able to ask any supplement.ary questions. The answer given 
to Mr. Gaya Prasad Singh's. question is not OD my table, and I cannot 
~  any supplementary questlon ·::In' that. Will the Ronourable Member 
klDdly read that answer? 
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1'he ~ S  HeDrf OraQl: Thl" anllwer is ~  long, ~  
I am afraid' I could not ~  it. It WM 60 lC'ng tl1at, wIth the pemllfl-
~  of the Chair, I laid the original ~  on' the t.able. 

Pandlt Govtncl BaUablJ. Plmt: wm the ,Honourable Member place the 
:unswer on the table and will 'he allow us to put supplemel1t/U'y questionl 
-on such R long answer on some other day? 

ft. Honourabl' Sir Bemy ar.u.:: III is in the ·:rlflcial report. 

Kr l'realdent (The Honourabla Sir Abdur Rahim): It is already in the 
'Official Report. 

lb. s.. 8A\J".urtl: How can we put Elu)Jpiementllry questions? Only 
·the reference is given there. Unleas some time is given to us to look 
into the reference, how can we p'ut supplmentary questions? 
". II I ~  ~  ':: ... ' \' .. -;" 
Kr. Prealdent ('rhe Honourable Sir Abdur Rahim): The Chair finds 
1'] N numerous supplementary ~  are put even whcn the 
-Noo . Honourahle Members have no written answer before them. 

JIr. S. satyamurU:· But not '.lnt.his m&tter,Sir, We are entitled to 
put them on every question. 

Podit Govind Ballabh Pant: But in this ca,sethe answer bas not been 
read out at all. 

JIr. A. E. :rwdul Buq: May I pain. out, many more will be put if 
.t.he. answer is read out., (Laughter.) . 

CoNFISOATION OF OEBTAlN BOORS BY THE OoLLIICTOR, 01' CUS'l'OKS, BoDa 

3HO. *Pandit Sri Krishna Dutta Paliwal: (a) Is ita fact that a book 
flamed Historical Nationalill1n by Bukhain was seized from Nelson Book 
Depot, Bombay, in November, 1932, and confiscated by the Customs 
·Collf'ctor on the '28th February, 1933, under t.he Notification of 1932? 

(b) Will, Gov61'Ulllent hI:) pleased to state the reason or reasons for the 
confiscution 01 tbatbook.? 

(0) Is it also afnct'tnat 'the copi€s of another book named History of 
BUIIII,ian Revolution by Trot.sky indented for by the same publisher were 
detalDed in the Post Office, Customs Examination Department and confis-
cated by the Customs Collector, but were released after' seven month. 
4\Coording to the Instructions from the Government of Indja'? 

The Honourable Sir Beary Oralk: (a) Tlte answer is in the affirmative 
if, as I presume, the Honourable Member has in mind the book ~ 
~ B  Materialism". "  " , 
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(u) 'fhe book is a prohibited publication !:'ince it ~  w.ithin the 
puniew of the Finanoe Departmunt (Central nevenues) Notificahon, Imder 
the Sea Customs Act, dated the 10th September, 1982, which ~ 
the importation into British India of publicat,ions ema.nat,ing from certam 

~  sources. 

(c) I would invite the Honourable Member'satteDtilln to the reply 
given by my ~  on the 28rd August. ~  to Mr. Gayn Prasad 
Singh's question No. 2a. 

1Ir. President (The Honourable Sir Abdur Rahim): On the 11th 
February, Mr, Slltyamurti raised the point whether in the caSe of starred 
queFltioos standing in the name of an absent Member such questions can 
be nsked hy another Member. if he hilS not ohtained his 'autlioritv in 
writing ~  The Chair promised then to give its· ruling on" the 
subject. Having considered Standing Orders 18 and 19 and the history 
of previous practice since 1921, the Chair rules that ordinarily it will not 

~ Q question standing in the name ()f an abient Member to be aske4 
by anot.her Member, unless he hILS been previously authorised in that 
behalf. 'l'his is in accordance with the recent practice of the Assembly as 
well as of the House of Commons. But, in special circumstances, in 
respect of any particular question, the Chair may dispense with such 
authorisation. 

STATEMENTS LAID ON THE TABLE. 

Information promised in reply to starred question No. B09 asked btl 
Mr. Gaya Prasad Singh on the 26th July. 1934. 

LIQUID.ATION OF THE EAST AND WEST CORPORATION, LIMITED, DELHI. 

(a), (b) aDd (d). Thei:ut and West CorporafriOD, Limited (in liquidation) wal 
atarted in 1931 for the condllct of general bUI1De" including piecegooda. As ~  
~  ?frher information wed for, at.tention iB invited to the rep.'lrtl of the Dfficial 
LiqUidator, dated the 28tb June, 17th .July and 19th December 1934 copies of whiob. 
have been plaoed in the Library oftb. LegiaWf.uN. " 

(e) No. A request received from the Corpora.Hon for aaaiBtanca in certain way. was, 
deftDltelyrefused by Government. . . 

Information pl'OfniBed in .reply to parts (b) to (i) of Btarred question No. BST 
a8ked by Mr, Vldya Sagar Pandya on the B5thJuly, 1934. 

CONTROL OVER THE ADMINISTRATION .OF TIlE MADRAs PORT • 

• (b) The ~  ~ ~ in respect of the Ports of 1\Iad1'&8 and Vizag&patam 
Will be ~  In the publlcatlou, mentioned below copies of which Mve been '.laced 
81 the Library: r 

(i) Madras Port Trust·Scale of Charges payable at the Port of Madras I'artI 
I and II. ' 

(ii) Vizappatam Port Rules and Boale. of Ratea. 

A. "lard. the other ~ in .t.he Madras Presidency a consolidated ata.tem t h L_......: 
prepared and placed In the Library. . en a8_ 
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(e) The tonnage of traffic (both iUlportB and exports) that passed through ~  Port 
daring .thelas.t three years is given below: 

1931·32 

1932·33 

1933·34 

l,16li,7.s tons. 

1,010.890 .. 

l,OOIl,lll;! .. 
(d) The Port Trust's buildiilg insurance for the year 1934 VlU divided tlqually 

amongst seventeen Insurance Companies of which four were Indian Companies ollld the 
remaining thirteen Britidh or Colonial. 
(e) Of t.be fifteen B~  inclu4ing the Chairman, four are Indians Bnd the· 

I'8rna1ning eleven are Europeans. 

(f), (i). There are four quay berths available for general cargo. The daily 
average number of quay herths vacant in 1933·34 was 0.93. 

(ii) One hundred v .... la. 

(iii) (a) British India Steam Navigation Company. 
(b) Seindia Steam Navigation Company. 

(e) Anchor·Brocklebank Line. 

(d) Ellerman City and Bueknall Line Limited. 

(e) Asiatb Steam Navigation Company. 

(f) Venice Line. 

(g) Bank Liile. 

(h) Isthmian· Steamship Company. 

(iv) The Port Trust paid RI. 97,500 more to the above companies than it \'Iould 
have paid had quays been available for all ships to come alongside. 

(g) The matter was still ~  in October, 1934. The ,\mouot paid to the 
Trust's solicitors, Messrs. Moreaby and Thomas, upto that time in connection with the 
case including counsels' fees was Ra. 21,68'7-4-0. 

(h) The Honourable Member is presumably referring to the ~  allowances drawn 
by Mr. G. C. Armstrong, Chairman of the Madras Port Trust, when he went 0110 
leave in 1931 The position in that connection is as follows: 

When in 1928 Mr. Armstrong was appointed as Chairman of the Madru Port 
Trust it was decided that he Should be governed by the Fundamental Rub. for 
purposes of leave. In 1931 he proceeded on leave, but the limits regarding maximum 
ler.ve aalary laid down in Fundamental Rule 89(2) were not actually applied to ~ 
leave salary. In February, 1932, the Government of Madras i.sued orders that the 
provisions of Fundamental Rule 89(2) should be enforced whenever Mr. Armst.rong 
goes on leave in future, but that, aa no specific mention W&II made ir. his appointment 
orders that his leave aalary would be subject to the limits preecribed by Funda.."1Icnta.l 
Rule 89(2), it was not neceBSary to insist on recovering from him any of the 1i1I10unt 
drawn by him &II sal"ry during the leave takeo in 1931. 

(i) G'overnment consider that there is nothing in the question asked by t.he Honour-
able Member which requires investigation by a Committee of Inquiry. 

Information pTomi8ed in 1eply to staTTed question No. 337 asked by Khan 
BahaduT Haji Wajihuddin on the 1st August, 1934. 

EXPORT OF StuNS OF NEWLY BORN LAKBS AND KIDS. 

(a> Government are aware that there i. a demand in foreign countries for &kina of 
lIewl,. born lamb. and kids, but they have no information regarding the extent of thit 
'demand. 

(b) Government understand that the practice of slaughtering newly born lamb. 
and kid. baa recently been started in India. The question as to whet.her it  it ponible 
to take any ~  to check the practice haa been taken up by the Imperial Oounc:il 
of Agricultural Beaearch. 
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(0) As the exports of these skills are not separately recorded in ~  trade ~  
no information is available regarding the ~  ~  by ~  B ~  
but it ia believed that the exports from India go mamly to the Umted ta,es 0 
.America and tM United Kingdom. 

Information promi.ed in rep!,y to .taTTed question No. 600 a.ked by Khan 
Bahadu1' Hajj Waiiliuddin on the 14th Augu.t, ~ 

LE.'l.VE AND GRATUITY TO RAILWAY EMPLOYEES FOll HAVING FAILED IN 

EYE,SIGHT. 

Aa ~  the grant of leave to an employee who is disc:harged from. eerv,,"; for 
having failed in eye·sight test, the practice in force on the vanoua State·Railways IS aa 
follows ~ 
Eader" Bengal Raihoa1j.-Employees of ~  Railway ~  hold poets ~  ~ ot 

which affect the safety of the travelling pubhc and who ~  due toO defectlVe eye,slght 
to conform to the standard of physica.1 fitness required of the holders of such. tx:stt 
are given leave up to the amount admissible as may be decided by ~  aaDCC·lIlnlDlI 

.authority prior to discharge, every attempt being made to find other IUltable employ. 
ment for them during such leave. 
BU1'lna ~ A  employee who is discharged from service for failure in eye-

lIght test, is granted leave due to him under the rules, up to a limit of 6 month •. 
Gteat Indian Penin"ula Railway.-An employee declared medie&l.ly unfit for fOJ thel' 

.ervice on account. of his having failed in the eye-sight teet is granted all the leave 
lldmissible to him prior to t.be termination of ~  services. 

NortA WesteT" Railway . ...,..The staff declared completely and permanentlY intapaci-
1ated for farther service are granted leave admiBlible under' Supplementary Rule 233(0), 
if anyone of the conditions laid down therein is satisfied. .' 

StaB declared medically unfit for emplo,ment in their own category but considered 
'fit for employment in other classes in wll1ch no suitable appointment is BvailaMe for 
them at the moment are granted all leave due and admissible preparatory t.o reti1'ement 
during which t.heir names are regiRtered for employment for which they &re ret RIled 
if it becomes availa.ble before f'xpiry of sllch leave. 

Baat Indian Railway.-In the CRse of an employee who is found medically llunt OR 
~  of failure to p8llB the eye-sight test. in Ii particular category ~  are 
made to ablOrb him in a Cl\tegory for whid! he may be suitable. Failing this lIe i. 

~  and the question of biB I_ve ia delllt Witli '.. follow8: 
~  .An employee whOM leave i. regulated nndar . the FuDdunental l'ulee or ~ 

new leave rulea for State -.ilway staff, if declared medically unfit. for 
having faUed in the eye-sight teat. ie granted Jea"le under Supplementary 
Rule 233. 

(b) European and Anglo-Indian employees under' the East Indian Railway Leave 
Rules are granted such ~  as ia due under tAle rules, provided they have 
completed 2D years servloe. Other IItaff under Ute Eut Indian nailwa, 
!eave rules are not allowed any leave after they are invalided !oxcept 
10 caslll where they ~  happen to be on leave at the time thev are 

~  medically unfit in which case they are retired from service ,{t the 
expiry of the leave already granted. 

Information promil6ci itt "ply to P4ri (IZ' of th".tCJ1'Ted question No. 184 
a8kell by Mr. Anugrah Naqoayan Sinha on the 1IUh Feb7'Ua1'!/, 1986. 

INCOME-TAX ASSESSED ON REGISTERED COMPANIES AND FIRMS IN Bm.\8 ANI> 

Ol\ISSA. 

~  Re. 1.93,550 in ~  
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1nformation 'promiwedfn mply to patt (e)' 61' .flirted 'que.fion N cC 190'o:a'kBa 
, by Mr. V.  V. Giri, on the 13th February, ~  

'OVERTIME WORK AND EARNINGS 0," ASSISTANT PREVENTIVE OFFICERS IN TBB 

MADRAS CUBTOM ROUSB. 

Name8. 

1. Mr. E. S. Chinn_ami 
Pillai 

'2. Mr. 'Md. Abdulla 

'.3. ~  C. VenIWba Rao ·1 
I 

i 
I 

4. Mr. Md. Latfai RilRul . 
5. Mr. ~  AbdUl)' 

Rflzack. .  . 
6. Mr. S. A. Selvanathan ) 
7. Mr. Jacob John. . I 
8. Mr. L. C. Pe&l'llonl 

Jl'''eph . ! 

9. Mr. G. Natese Pillai .! 
10. Mr. V. Kannabiran I 

Pillai .  . .: 
II. Mr. M. Jambulingn.' 

Mudaliyar .  . ! 
12. ~  T. N. Krishna· I 

murthi Naidu; • I 
I 

I 

13. llr. T. N. Gopalakrishlla; 
Iyor .  .  . i 

14. Mr. Mohideen Noor: 
John 

15. Mr. T. S. Sital'8Iria 
Ayyar . 

16. Mr. S. H. NUl'Se 
17. Mr. S. Satchidanandan 

Chetti 
18. Mr. V. Krillhnan. 
19. Mr. N. Kriehnamurt.hi 

Pillai 
:20. :Mr. a. K. Dorumi 

Ayyar 

I  . 

Pay. 
, Total Gov· 
I erarnent. 
i overtimfl. 

I 

Totel Mer. 
chants' 

~ 

Remark •• 

R •• lHours RR ••. Hours R8 ••• 
I 

! 
96· 334 486 R 
87! ~  195 0 

I 

I 
I 

87 I 84 !tiO 0 
j 

I , 
I 

183 318 8 i 
103 186 0 i Preventing OiD. 

I oer from, 3n1 
I S ~  1931 

I 
107 186 8 I Examiner from 

I' 3rd 8ej)tember 
'1934. Worked 
in the Postal 
Apprai8ing de. 
partment during 
Sept.ember to 
December 1934. 

84 I 321 447 0 125 217 8 i 
I 

84 283 886. () 1.9@ 'S31 8: 
84 318 4,')4:, ,8 140f ~ ~ 0: 
84 301 '405 0  . 1'49 . 223 o! 

.152 270 8 

84 i 263 :l94 
325 4;;8 

! 
01 
() I 

2961 ,i:i5 8 

201) 293 0 

84! 329 474 0 

84: 171 2S2 0 
I 

, J 69 :no 0 i Exami1*er ' ,frOM 
I 3rd , Septemblll 
i 1934, : 

In ~ 0: . 

I!!O 204 8· 

148 258 8 i 

1491 21S8 0 ~ J<Jxaminer from 
3rd September 
19:U. 

911 158 0' 

III 228,8: EXRminer from 
3rd S ~ 
1934. 

84 151 2()6 0 218 414 0 
84 32a ~  8 1161 213 0 

II... 310.4;')2 0 131 218 0 
84 340 453 0 131 202 0 

84 253 378 0 14812710 

81 310,395 0 144 258 0 
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Total Gov- Total Mer- I 
i o\'erlime. Ovettlme. 

Namee. I pay.:. ernment ~  I Remark •. 

i :. . 
------------1----:.--------.. ------.---'1'------

! I 1 ~  ;HOUl'B Rs. a. H, llrs Rs. a. 
I 

!l. Mr. Md. Abdul Alsem i 7R 149l 251 8 124 216 8[ Examiner from 
I 8rd September' 

I 1934. 
22. Mr. W. J. D'Sollza ., 78 II!!I 219 (I 37 85 0 On leave during 

i ~~ ~ 

! June 1934. 

Mudaliar .  . 
23. Mr, V. Paramosiva 'I' 

78 ' ll-l :.107 0 1201 210 0 Examiner from 
Srd September 

2 •• :Mr. 8. Sethumadhava \ 
Chetty . '! 

1934. 

66 I 40.) 270 0 149 247 8 

N.B.-(l) Overtime earnings ill respect of the five Assistant Preventive Officers 
trausferred as Examiners have been restrioted to the differenoe between 
one and a half times the pay they would have drawn as AMiBtant Preven· 
tive Offioo1'8 and ~  present pay as Examiners. 

(2) AllBistant Preventive Officer Mr. V. Paramasiva Mudalial' (No. 23 in the 
list above) has been acting 88 Examiner from 3rd September 1934 and h.ae-
not been earning O\'8rtime. 

ELEC'1JON O:F THE STANDING COMMIT'rEE 
E ~A M~ OF COMMERCE: 

FOR THE 

IIr.Preaident (The Honourable Sir Abdur Rahim): I have to inform 
the Assembly that Messrs. Basant.a Kumar Das, W. B. Hossack and 
H. A. Sathar H. Essak Snit have been elected to serve on the Standing, 
Committee for the Depa.rtment of Commerce. 

MESSAGE FHOM THE COUNCIL OF STATE. 

Secretary of the AssemblY,: Sir, the following Mossll.ge has been 
received from the Council of State: 

"I am direot-ed to inform you that the CouDcil of St.ate hal, at Its meeting held on 
the 18th February. 1935, agreed without anv amendment to ths Bill to amend the-
IDdian Nat.uralization Act, 1926, for c(,rtain purposes, which was paaled by the 
Legislative Auembly at ita meeting held OD the 28th JaDuary, 1935." 

BILL PASSED BY THE COUNCIL OF STATE. 

Secretary 01 the Aseembl),,: Sir, in accordance with the provisions of 
rule 25 of the Indian Legislative Rules, I Illy on the table a Bill further to-
amend the Cinematograph Act, 1918, for Q certain purpose, which ~ 
'PUSed by the Council of State on the 18th February, 11}S5. 



THE RATLWAY BUDGE'r-GENEHAL DISCUSSION. 

Mr. PrHident (The Honoumble Sir Abdul' Rahim): The House will 
now proceed to CODl;ider the Railway Budget, General Discussion,. I!'irst 
Stage. One day has been allotted for the purpose, and the ChaIr has 
decided to fix Q time limit of fifteen minutes for each speaker. 

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir,the Honourable the Railway Member has presented 
to us his last Railway Budget, and we expected that he would point out 
the . ~~~~  and ~~~ E  ... in.:!PEO'yements that he. ·succeeded in 
makingaunng---ruB tenure of office. But,1iiifOiiunately, his speech was 
the shortest speech ever delivered by any Railway Member on the floor 
of this House. In fact, he thinks more of the protection to Japan and 
Lancashire than of the Indian Railways. 
Coming to his speech,-n copy of which I have got in my hand,-he 

says: 

"The only ot.Mr point of interest. I would like to refer to, in connection with our 
estimates of expendit.ure-(ofcourHe, t.he first. 0118 was thereconditionin, of iIOme of 
t.he wagona)-is t.he proposal to make the Central Standards Office permanent. with a .. 
lomewhat larger 8taff and to provide an annual gTant for re.earch." 

What are the rE'SRons? He S ~ S  

"The valuable work done by this office. .  . is well known and I need hardly liilate· 
on it. at, any length here." 

In t.his case I may point nut that the ~  Retrenchment Committee, 
only a few years bnck, !;Rid: 

"We think the PORt vf the Chief Controller of Standardisation should be alJoliHhed: 
and his work ent.rusted to the Director of Engineering." 

They also say: 

"The whole staff should be considered as temporary for the present." 

'J'ht; Retrenchment Committee, on account of the financial stringency, 
did not like to make the staff pcrmnnent, but this fact, WAS not mentioned' 
to the Standing Finance Committee for Railways, for, when I saw their' 
report, it was alear that they were not· informed of tbe opinion of the· 
Retrenchment Committee and no case was made out, either in the report 
of the Raliwlly Standing Finance Committee or in the speech of the 
Honourable Member for Railways, that the work of the Standardisation 
Office was of such great importance that it should be .made permanent at 
once. The Railway Board on that ()('.casion gave an assurance that they 
would keep all these posts in abeyance, but, unfortunately, it has not 
been done. Depression is a very convenient word; it is made an excuse· 
for not doing" thing, hut it disappears whenever the Railway Board want 
to do Ii particular thing. The depression disappeared in restoring the 
Ilalary cut, but we still have to wait and see whether it will disappear in 
the case of the surcharge of 25 per cent. 

1 now come to the next point, and that is the question of depreciation . 
. Year after year we have been drawing attention to the unsatisfactory posi-
tion of the depreciation fund. I took exception to it last year, and' 
DiW8ll Ba.hadur Ramaswami Mudaliar delivered a lengthy sermOn on it,. 

( 1013 ) 
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:but the result is the Honourable Member for Railwa.ys has come forward 
with a very ~  proposal, a very unscientific proposal, which ~  be 
:substantiated by any reasoning,-that is, the fixing of 1/60th of th.e capItal 
.at charge for the depreciation fund. I have made some calculations aJld 
I find that this 1/60th varies ~  from the ~  In. ~  ~ ~  
it is more while in others It IS less. The ~  vanation 11 SIX 
per cent, ~  still that is not really. the point. I would like to ~ 
today. The point I wish to emphasIze toda.y 18 that the amount of 1/60 
·capital works up to an enormous figure. It comes up. to 24 per cent. ?i 
the working expenditure and 14 per cent of the total mcome. To put m 
the depreciation 24 .percent. of the. working e;xpenditure is ~  ~
justifiable. '!'his ~  ~  very ~  Iss,!,es and I notIce ~ ~  m 
.calcula.ting the workmg rabo-by the workIng ratio we mean the diVISIon 
of the expenditure by the income. In the administration i'aport and every-
where there are two working ratios, that is one with the deprecia.tion in· 
cluded, and the other without the depreciation and the difference is as 
much as 15. Sir, I remembcr the Honourable the Finance :Member or 
'loUlebfJdy from the Offioial Benches pointing out the figures of this rntio 
in European countries said that it was not very clear whether this working 
ratio did or did not include the depreciation fund. They forgot that the 
· enormous amount of this depreciation fund, which we have got in this 
budget is almost absent from the railway budget of every other country. 
· Other countries have not got any such marked difference between the two 
working ratios IlS we have got in this couutry. Now, I may go out of the 
way and point out (lnething. 'fhe working ratio in all the other countries 
in Europe has definitely increased. In England, it has increased from 
·81 to 85t, in Canada from 79t to B4 and in Germany it has risen to 105, 
and even the Administration Report Rays in para. 14 that it is und",rstood 
that rcduction in maintenance charges could have been made but for the 
fact that they wan/;eti to reduce unemployment. 'fhereforc, in every other 
country, the working ratio has bnen kept up in order to meet the problem 
· of unemployment, simply because those Governments were sympathetic. 
Here it .has been actually diminishing from 59 to 56, which really menns 
that. a ~ number of per!;ons were thrown out of employment in these 
· days of depression, when they ('flnnot find work anywhere else. Coming 
back to the problem of the depreciation fund, I tind that it is in fact 
used by our ·Railway Bonrd as n kind of reserve fund. What right have 
~  got to put in UI'28 erores in the reserve funel in these days of depres-
sion and IIIggravate the problem of unemployment? I illustrate the absence 
· of .logic by taking one illustration ~  thM. illustration is· the Hardinga 
.Brldge. I ~ got .two observations·to make about this particular bridge. 
~  are ~  m the ~ ~  a1 the meeting of the Standing 
Fmance CommIttee. One pomt whIch I should like to mnke out is t.hat 
~  is customary ~  a t,hing of common prac:tice that they put one budget 
I? one ~  ~  In aeeoml, third, and fourth year, it increaseR to four 
bmes ?l' five times. If you see the procpeding!l of the Standing Finance 
CommIttee on page 148, they Hrst cAtimated it to cost 77 lakhs tlDd then 
after second thoughts it .eame to 116 lakhs. The work is still going on 
and I do llot know how It wOllld end. I specially draw attention to one 
novel feature mentioned. It is said iIj. order to ~ out ~  the 

~  of Pl'?tElCtion, let us get the selVen wise ~ of the country to 
.think over this problem. And 1;hey got. out a novel way of fill,clinR this 
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~  It it! ~  thai-1\ model of the ~  be Ultlde at Ptlima 
.. \lid tile ~  in which the wat-n is dowing ~ be tested in tbp 
lliboratory and. then thoy ought to consider whether thttt model should 
stand or not.. I ne-ver heard ofa novel practice mee this. It is exceedingly 
iug-aniolls. After all what is matht:matics .£or. We can ~  measure 
the distance btltween two thingt! and if we do not' know the conditions, 
how this model ia .going tQ help, I do not know. 'I'hese engineers seem 
to have forgotten their mathematics. 

J/Ilz. 4.X.l'ualulKuq (Bakargunj Dum Faridpur: MuhamDl8dan Rural): 
Has the Honourable Member seen ~  i  . 

Dr. Ziauddin .Ahmad: I have been over it six times and every time I 
fclt happy when I got to the other side of the river. Sir, I have taken 
the Hardingo Bridge to illustrate OIle point of the depreciation fund. I 
tind. that they put down year aner year an expenditure from the revenue 
side, from thp. capital fund. The bridge costs a (}ertain amount, n.nd year 
after year, they have to add another amount from the capital fund, so' 
that the capital fund at charge on this particular bridge rises continuously. 
And if the depreciation is calcu1ated at l/OOths of the capital at charge, 
then the vnlue of the depreciation fund on this particular bridge on which 
we spend every yMr /l, certain amonnt will rise up, ThiEl is really a pro-
position "'hich no one can admit for a single moment. The other thing 
is that renlly speaking, on pnge 1. of the demand, I find that they are 
artificially raising the ineOllle and expemliturl'. On the one side,they 
Ilre putting in a sum Of 13 crores and 28 ]itkhs in the depreciation fund; 
while, on the other side. tlley Bre taking it under the heads of 9.50' 
from item No. 12 and ~  hom ~  9: thus it meam: putting 
80met;hing' in one pocket and tnking it. -from the other pocket. 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member has two minutes more. 
Dr. alaud4Ln Ahmad,: 1 would very much like to make the suggestion', 

that. all open-line works should be managed by means of revenue E ~

ture and a small sum of 2 to 2, per cent. of the totlil income may be 
reserved for special emergeneies. By their spending large sums of money: 
from the capital at, chat'ge, ~  arl' artificially raising this depreciation· 
fund. :From this side of the House, I have got 8 strong suspicion that 
]Jutting these IHl'ge sums of money in the depreciation fund is intended 
to avoid payment to the revenue. They intentionally want to show that 
there is no profit, in ordflr to avoid payment to the general revenue of this .. 
country. This is renlly the belief that we have in our minds. The· 
Finance Member has pointedollt that the Depreciation Fund is not divided 
between the Finance Member and t;he Railway Member. It ill perfectly 
safe, I know, in the hunds of the Government, we cannot doubt it, but. 
~ object is to point out that very large sums of money are thuB tied up. 
Now, Sir, I cannot deal exhaustively with the other points but I shall men-
tion some of them by thf' wily within one or two minutes time at my dis-
posal. The firSt question is about t.he strategic lines. Spo, year sfter year, 
We have been pressing this question for consideraNon so 8S to settle the i!'8ue . 
nf the strategic lines once for an. Either, they should be tabn overby 
the military, the income as weIJ aEl the. expenditure, or they should be· 
handed qvcr on certain conditions to the :Railways. (Hest:, hear.) lrl'· 
things are, I do not know, Sir,iIi whose account all ilhese things are-
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'pocketed. (:Laughter.) Now, Sir, about the question of the Budget ~  
1 have got again the same difficulties. Unless my ~  fnend, 
"Mr. Hau, p<?ints out to me in the Chamber how the thmgs are shown and 
,put together, I will not be able to find 0!lt the facts. .1 find here also 
· Lhat if we add the expenditure on the capital to tbe. capItal at eht,U'ge ?f 
the previous years, it does not make up the total capital at charge In thiS 
particular year. My second d.ifficulty is that the ~ ~S are not put down 
.in a mallner by means of whICh we; ~  eornpare SImilar figures for .other 
countries. Of course every year statiStiCS are prepared by the Internationale 
.' in Paris for all the eountries of the world but they cannot possibly in-
· corporate the figures. of this co,:mtry because our figures ~  not comI?iled 
.in the manner in which the estImates of thfl other countries are compIled. 
'Sir, then I expected a certain ehapter, either in the Administration Report 
'or some mention in the Honourable Mombcr's speech, as to what steps 
:they are taking to acquire the sUlnller lines. It is now be fixed policy, 
RS mentioned in Appendix E of this Report, that these smaller lines are 
· to he acquired, but no step has been taken and no mention has been 
· luade about it and I should like to hear something about it. 
Now, within the one minute I have, I sh&:11 mention the other points 

that have been raised during the last two years on the floor of the House 
• but no notice was taken by the Government with regard to them. Noth-
ing is mentioned either in the Administration Report or in the Railway 
Member's Plpeech about them. The firRt is, the catering arrangements, 
· then the publicity bureau, then the grievances of the third-class public, 
the high rates on coal, then thA conceRsionary return tickets, the purchase 
·of stores, the balance-sheet of Government (·ollieries, the amalgamation of 
audit and accounts and the abolition of the divisional system and agency. 
All these points have been raised on the floor of the House and at least 
we. expected Government to consider them, to exaomine them, and, aftet'-
wards, to give their opinion as to whether those things can be done or 
'cannot. be done, and if the)' cannot ho donE', tlwn why? (Loud Applause.) 

Jlr. Akh1l OhaDdra Datta (Chitto.gong and Uajshahi Divisions: Non-
:\Iuharnmadan Rural): Mr. President, I do not propose to indulge in any 
remarks of congl'atulation in the w.lltlluli fashion, or, for the matter of 
that,. in ~  remarks. of condolence, if T ma.y be allowed to use an ex-
preSSlOn hke that. SIr, 1 want to address myself straightwa'Y to a certain 
point on which it is well-known that Indians feel very keenly, 1 menn 
the question of the Indianisation of the railway services. Now, we want 
complet-e Indianisation of the ~  services, from the t,np to the bottom, 
we do not wanL it as tV matter of concession or as a matter of favour' we 
·claim Indianisation not merely because these railways are Indian ~  
~  because these lines ~  bren. huilt .up with the tax-payer's money, 
\nth the money of the Indians. Sir, In<llan twx-payers have put in crores 
Ilnd crores of rupees in these railways. In fact. Sir, 1 think it is nr. 
f:xaggeration to say that every single individual tax-payer of this count,rv 
is a shareholder of ~  railway companies. These railws'Y linos are ~ 

~ ~  of the In:duin people, they aro the MRsts of the Indian people, 
~  It IS, therefore, only natural that the Indians should claim when 
t.here ~ bee.n ~ aWBlkening of national consciousness, t.hat they' mUbt 

~  thetr VOice l?-the management C!f these railway companies. Tho 
polley must be lald down by the Indians, the administration must be 
<!arried on .by Indians and in a way that will conduce to the interests of 
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the India'll people. Now, Sir, there is one very important reason why--
it is not a question of mere ~ management and the policy 
~  be regulated by the Indians, because one of the most fundamenbll 
duties of a railway company in every civilised country is that of further-
ing the industriltl llnd economic development, of the country. That is a 
:primary duty of the raIilway companies. 

Now, Sir, the national advancement must be t.he wa.tchword of the 
railway companies, and that becomes more or leas impossible unless there 
lS complete Indianisation of the r&ilway ~  and unlesstbere t\l'O 

Indian Members on the Ra.ilway Board. As regards industriea, altboUg'D 
India was one of the foremost and industrial countries in the world, it ia 
now most backward industrially. This is not the time nor the place io 
discuss as to who is and what is responsible for this state of things. HW-
tory has recorded its own verdict on that question, but so far as we ure 
-concerned, it is admitted now by 11111 parties that the economic salvation 
of India lies in industrial regeneration. Both the Government and thIS 
Honourable House are committed now to the policy of industrial regeae-
ration. Now, Sir, it is not infrequently the case tha.t the interests of tho 
British industries and those of the Indian industries come into conflict. 
Unless,  therefore, the Indianisation of the railway services goes side by 
side with industrialisation, we cwnnot expect, so far as the railways are 
'Ooncemed, that it will do its duty towards the Indian induskies. In ali 
civilised countries,. the general practice is that they help the local industries. 
by preferential treatment, by imposing higher scales of railway rates Up<:'D 
imported goods, by facilitating the carrill!ge of raw materials from one 11.1)-
portant centre of the country to another at especially low, favourable 
rates, but these are things which we cannot expect to have unless at t1Jo;! 
'helm of affairs of the re.ilway companies there IIIrs Indians. 

Now, Sir, the railways have another wry important duty. They [1l'O-
,ide employment for large numbers of people. In India, at the present 
moment, that duty, that funct.ion, has become all the more important in 
view of the unemployment problem. 'rhat problem hats become very aaute 
now in the case of the educated young men of -our country. Is there any 
reason why our young people should starve while people from other coun-
tries, from distant lands, are Allowed to come and enjoy tlle loaves oUld 
fishes in the railway serviceR? There is another still more important 
reason 6S to why there should be a complete Iodie-msation of services, and 
that is from the point of view of eeonomy. In this cursed country, pre-
ference is not only given to outsiders and to non-Indians, in the matter 
of admission to the servioes but they are given preference also m ~  

mutter of pay and status. It is said that outsiders, Britishers in parti-
cular, should be given a higher pay because they want more comfort. We, 
the poor people, do not grudge them any higher comforts, but .we .lIlly 
want that; t.his ought not to be at the cost· of the pOOl' tax-payers of this 
country. It is well-known that we can have services of equally compe-
tent Indians at a much cheaper cost and th'lt is bound to lead to economy, 
a'nd that, in its turn, will lead to the reduction of rates and farefl whi(!h 
will benefit the whole Indian population. Therefore, from that point (f 
view, ~  lndianisation .")f railway services is essential. Now, Sir, what 
is the history with regard to this matter? There has been an anti-Indhm 
~  throughout in our railway administration, but l·ecently the doc-
trine of Indianisation has been accepted b;y the GovenJment. 'j'here iR 
the Convention of 1924, and, therefore, it is no longer a matter of "on-
h'ov6l"8Y so far as the nbstract question is concerned. But the whoJe 
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qui3stiori IS whethetthat Convention ~  ~ promise conta!ucd. ill it ·11 ...... '" 
gone ~  'the ~ of n more pIOUS ~  The. question IS ~  
dhrlng these tell years from 1924 ,to ~  ~  hHs been ,actually 
etu1:ieil out with recrnrd to the fnduUlJ!!HtJ'm of st'l'VlCel.'. It wus h\lddown 
in that Convention"" that there should be not only Indianisatiol1, but th':lt 
its"pace should be rapid .. Th.e whole ~  ~ t,hat promise bCQ:I. 
!Dade good? My complaInt IS that it wIll appear from ~  filets. and 
figures that not only has the pace and progress not been rapid, hut It h,l.S. 
been so scandltlously slow that one is tempted to remark that really ~ 

promises are made to the ear, but. are actulLlly b:oken to ~~ heart, I 
I!Ihould like to ask, how many Indums fire there: m the poslbon of the 
Agents of the different Raih"ays? How many ~  nTe there ~  the 
Carriage and' Wagon Departments? How many Indlans are there m 1.ht> 
Loco and other depart.ments? 'What is the percentage of Indiunuppoint. 
ments in the highest posts? The steteotyped reply for not admitting .In-
litt'ns to the higher posts is that thtly are n'6t efficient and are not properly 
qualified, I do feel that that is not a IlOna fide cx('use at all. Can it be 
said that the Indians are not as intelligent, . us diligent, as dutiful, as· 
reliable and as tt-usllworthy • any other people on the face of the earth? 
b 1'6oont years, ~ have heen tried ill thp mOfltresponsiblc pOflitions, 
aM can ib be said that they ha'9'ebeen found wanting? Sir, I ha ve ~  

very long in the Provincial Legislature, and I feel that I am in ~ posit:Oll 
to say truthfully, without Qny fear of cOntradiction, that 1 haye not seCJl 
one single Indian Member of the ·GOvernment who is in allY ~  inferior 
to his non-Indian collea.gue. '80, Sir, that objection is really a libel against 
[,he whole Indian community that they are not reliable and efficient. It is 
simply II.dding "n in'Bult to the injury; it is an exploded heresy. I should 
go a little further 8ID.d say that .the question of efficiency shOUld not be 
raised at !WH. Efficiency or no effioiency, I have a right to manage !ll.1 
own a.fiairs, Have you ever heard of the starting of a joint stock com-
pany and then the shareholdera'to be told that, although you bave started-
the company and. although you ·are finanoing it, you are not properly 
qualified to manage it, and, therefore, the management should be given 
over to some. other people? It is eBact.iy like tha4! in the Oa'l8 of th .. 
services in this country. Whether tbe Indiaos are efficient or not, if ~ 

railway lines are the property of the Indian people, it is the Indian people 
who must be allowed to regulate their policy and to administer them . 

. :, I 

lIr. Pltldd8llt. (The Honoura.ble Sh' Abdur Rahim): The Honourahle 
Member has got two minUtes mOte. 

'Ilr. &khll Ohaildra Da\'ta: There is one '6ther important matter to 
which I would like to invite the attention of the House, and that is ~ 

old story about the ~  'of thirl\ class pa·'Seugers. My Mmplaint is 
that th?y pay more ~  they liIhou1d and the senicethey receive ill 
return 1S len than what tbeyare made to PIIIY for, Theil' grievances wtJ,:,e 
categorically enumerated by the Railway Oommittee in 1920-21. Thev m: 
as follows:' , • 

"(a) OVercl'l?wding to the el':ttlnt a.t tnntB of double or more than double the 
approved C&tTYlIIRoapaclly. 

~  ~~  'alidilllfll,nlt&ry'cdnditirtn 'of w, 'cs. in ~  camar-es for-" 
10111 dIstance ]OIIm1ey. . ".' .  .  . " 
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'lc) Dirty ('ondition of third r.lass carriages. 
(d I Inadequate water'lUJ)ply on &tatioJl. platfOftDB. 
(e) Inadequate food lupply ~ . 
(f) Inadequate 'Waiting lhed. (Jt" ~ rooDHI. 
(,) In.u1ffCient booldDg oJIlce laeilitiee." 

--An<llast but not Jeast. 

"(It) Incivil treatment by t.he railway lltaft." 

10J9 

These grievances are very old and have been agitated for over half 8 
reDt,nry, but ours has beeu 8 cry in t,M 'trihitn'nesa, .-'I'he··resentment is 
inevitablo and d·eep. It must be remembered that the third clas8 pal'l8eD-
· gers nnnl,ribute by far t.he greater part of the coaching_ earning and !learly 
oDEl-t.hlrd of thp ontil'A mil way revenuf'. I wonder WhefiIlf!!' they ~ for 
the railway or the railway is for them. Wht.t is n80eBBary is the complete 
chBnIltfl in outlook. a new orientation of the railway poliBy, so far as the 
-third cInss passengers are eoncel'ned. It is high time the railway staff 
must begin 1io look upon the third clus pMJsengers lUI their masters. 
One word more, Sir, and I have done. Along with the Indianisation of 

services, there must be also Indianisation of purChase and manufacture of 
locomotives in our country. I do not know if the Government have at all 
moved in this direction. I am sorry the time at my disposal does not ~

,mit mp f{) elaho"at.e this point. I shall cOl1clude by saying that our rail-
ways must be u national institution in all respects Rnd we must have a 
.complete Swamj in the matter of the Railway administration. 

][unahl Iawar Baran (Benares and Gorakhpur Divisions: Non-Muham-
madan HUl"li.ll· Sir. the convention is that most Honourable Members of 
· this House offer customary congratulations to the Honourable the Railway 
M ~  OIl hi'" Budget speech, but I wish to offer him my warm and 
sincere l'ongratula.tions on his impending relief from the trammels of his 
vffice. Knowing him as T do, I ~ every hope that he will jOin the 
ra.nks of iihoSA who are fighting for the freedom of India. (Hear, hear.) 

Now, to business, Mr. President. The most outstanding feature is the 
Federal Railway Authority which is now going to be constituted. I do 
not wish to speak at length  about it, because, as it is common knowledge, 
this is going to be debated day after tomorrow. But I do not wish to let 
this opportwrlty pass without entering my most emphatic protest against 
· the manner in which this thing is being' foisted upon us behind our back 
and without our consent. Sir, rumour has it.-it is difficult to say if Dame 
Humour is playing a trick-that there was an idea of bringing this legisla· 
tion before this House, but perhaps the white capl!l, which an Htmourable 
friend of mine described as white CffPS of liberty, frightened Government 
and made .them drop' the idea of bringing that legislation in this House. 

AD Honourable Kember: But you are not wearing a white cap. 

Jllinsbi Iswar B&1'IDI: I am too weak and too humble and I do not 
even indirel'tly pay a compl4nent to myself. .  I waR saying that these white 
caps frightened ~  and now they h6ve thought it .best to introduce 
this measure in a. safe atmosphere and to get it passed there. But let me 
tell Government" most clearly and-most emphati6llUy, that every Indiall 
poJitician of every shade of opinion relents the way in which this Federal 
Railway Authorit,y is being constituted. He is irreconcilably opposed to 
-.the entire ACheme, (Hear, hp,ar.) 
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If we look into tbe rEJPort of the Railway Board, what do we f:ind? .We-

find that the number of p'all8engers killed in 1982-88 Was 231 and ~ 1983-34, 
it was 282 and the number of injured ill ,.J,QS2-S8 was 848 and lD ~ 
it was 964. The total number of injured in 1982-38 was 18,287 ~  ID. 
1983-84, it was 19,231. Kindly note that the total ~  of ~  
in 1988-34 shows an increase of 944 when compared WIth the accidents 
of the previous year. 

Utut.-Oolone1 Sir BtDIJ Gidney (Nominated Non-Official): A very good 
average. 

JIUDIhI Inu 8&raD: My Honourable and gallant friend says, a very 
good average, thus betraying himself unoonsciously. What Ion he bas· far 
the passengers killed, mostly Indians I Now, as I have said above, the 
total number of BccidentR has shown an increase. I submit that this is 
a very terrible state of affairs and the public will be perfectly justified in 
holding the railway administration responsible for all the deaths and for all 
the accidents that have taken place. The causes may be very many •. and 
~  will hear them from the other side. But what I submit to the House-
is: here are these accidents and these deaths and we hold the railway 
administration responRible for them and we hold them answerable to us and' 
to the public of India. 

There is one thing which I shall ask the railway administration to bear 
in mind if they will. In the first place. they do not send the report of the 
Railway Board to us in good time. We have got to write to them and 
then they Rend to us Lhe reports. Might I suggest to thenl that it will 
greatly facilitate our study of the facts and figures contained therein, if 
they will polease send the report to us at least a month before the date of 
the prC':.JC'ntlltion of the Budget, jf that be possible? The other point is 
that it will be most helpfUl if they will ,give the number of deaths and' 
the number of accidents in foreign countries. What I find is that when it 
~  their purpose, they say, •• and it might be noted that the condition 
In Great Britain is such and such and in Germany is such and such and 
in l'!8Dce is such and such". I shall, therefore, uk the Railway Adminis-
tratIon to make a note of my suggestion and to consider whet-her it will 
not be advisable to give these comparative figures I have referred to. 

Dr. Zlauddln Ahmad: 'l'hey have not got anything in their L ~  

Jl1IIIIhI Iawar Saran: They can get them. 

There is another matter to which I wish to invite the attention of the 
House. I m,,;st go hurriedly over them as I do not wish to give the Honour-
able the PreSIdent the trouble of reminding me that my time is up. As 
we are all aware. ~  Government of India have gOt general control ove ... 

~~  hnes and the Secretarv of State has "the right to appoint' 
a Government. DIrector to the Board of the Company with a power of veto 
on all prooe.edlngs of the Board. The ~  of the Government of India 
are. verY wule l'I,nd ~  ;.xtensive. Mi!!'ht I ~  to them that thev 
S ~  ~  ~ ~ ~~  ~  Company-managed railwaYR should 
°lad; on. e po leYb ah mIniS ratIO,! and should try to ~  tra.ining to 
n lans In vanous rane eR, as speedllv as nossible and ~ L  d ·t d n . l' ,  • 11 ~  ey 0 no, o· 
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it, then the Government of India should hold ~  ~  ~
Ways responsible for their ~  of duty, and; III ~  ~  In thell' 

~  the' Secretary of State shoul? appoint 9 ~ of his ~ on the 
Board and he should eltercise the right of veto on their p'l'oceedmgs. 

Mr. If ••. 10IIhl (Nominated Non-Official): Then purchase these railways 
immediateiy. 

KUD8hi Iswar Sar&D: If we had the money. 
.', 

Mr ••• K. 101111: We have. 

K1Ul8hl Iswar Saran: Oh I Then there is 8nother matter. I find that 
my Honourable and gallant friend, Colonel Gidney, mentioned last year 
the matter of manufacture of locomotives. The Honourable the Commeroe 
Member, Sir Joseph Bhore-l see he is looking threa.teningly at me-said 
I.hat thE. lOUUf'r WEIR receivlllg the consideration of the Government of India.., 
~  I wish to 1000W at what stage that consideNtion is today and how 
long will this consideration take? I am not asking a supplementary ques-
tion, and, therefore, my Honourable friends on the other side can take 
their own time. I only pray with great earnestness, let this consideration 
not extend to the crack of doom. It is all very well to sav: "Oh I we are 
considering the matter, we are hurrying, we are asking this. Government 
and we have .asked the other Government to send up their report. The 
machinery has been set in motion and the matter is receiving our most 
earnest consideration". But, Sir, the unfortunate and the unhappy publio 
has to wait till some enterprising Member worries Government with supple-
mentary questions. . 

Kr. S. Satyamurtl (Madras City: Non-Muhammadan Urban): And no 
Cllt8Wers. 

KUDIIll Iawar Saran: Yes, and no answers are forthcoming, 88 my 
Honourable friend Bays. . -; 

I find that in 1933-34, the cost of the total imported materials was 
. 4'37 crores. Isn't it .absolutely eS8ential that India should be self-sufficient 
a8 fnr as the manufacture of locomot.ives and other articles are concerned? 
Why should we allow aU this money to be drained out of the country? 
(Hear, hear.) Why can't we make necessary arrangements so that we 
might ~  able toO manufacture all these things in the country as speedily 
8S pOSSIble? Please do not get up and say: "Oll I there are difficulties". I 
know there are difficulties .aDd there will be difficulties in the Govemment 
of A. vast country like this, and if you cannot improve the existing conditions. 
then as some people have told YOU-8B the die-hards in England have told 
you-govern or get out; I Bay, improve or get out. If you cannot improve 
these t.hingB, if you cannot tackle these difficulties, then the best course 
for you to say is, we are hel'Pless, we ca.nnat cope with these difficulties, 
and, t.herefore, we make a bow and make an exit.. 

Now. 8S reg8rd-s TndiRnisntion, we shall hear a In'eat deal about it. I 
shall onl:v invite your attention to a few figures. So far as the ga?etted 
p'Osts of the CompBny-managed anti the State-managed railways are con-
cerned, they are as follows: In ~  in the State-managed railways, the 
rercentnr.re of F.llroneantl was 71·98; in 198M, it was 61·12' and in 1984, 
it was 58·75. In the Company-mAnaged railways', in the 'year 'l92fi. the 

D2 
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[Munshi Iswl\r Sara.n. J , .- .  . 
percentage was 82'26; in 1933, it was 67·88, and, l.Il ~  It was 66 79. 
My Honoura.ble friend. Mr. Rau. who is a very ~ ~ man,. and. I 
have no doubt, is also a very pa.triotic man, I ask ~  ~  all senooaneu 
to carry this thought with him to. his h?use and after ~  dmn.ar ~  suppose 
he smokes,-over his cigar let hIm thmk how long Will· lnduunsa.tioD take 
at this rate? . 

.An Honourable )lember: What can he do? 

)lUD8hJ. I8war Saran: I am not saying he himself can do much, but let 
him worry his superior officers and let him worry Government. 

Then. there is one other point. As far as third class 'Passengers are 
~ I make Q suggestion to Mr. Rau in perfect seriousness. Let 

oim travel thiro 13181101,-1 nm sorry to ronke that suggestion,-without any-
body knowing it. Otherwise, there is a freemasonry among railway em-
ployees, and the mompnt they Bee the Financial Commissioner going they 
will wire and everybody will be ready and on his best behaviour. He must 
travel third class I.md then he will find out the true fRctS. And let him 
please go first to the B. N. W. Railway. It is one of the most deficient 
railways that vou can think of: The report says that, in the last hot 
weather, 92 eXtrn. water-mp,n were employed by this railway in addition 
to the permanent strength of Ifl9: and seven additional water carts were 
supplied. 1 suppose the Railway Board expects us to do puia to the 
B. N. W. Railway for this graciousness and generosity at least or they 
expect, us to show our grAtitude to the B. N. W. Railwa:v. I can speale 
from personal knowledge that the B. N. W. Railway is woefully deficient,-
I shall not use !'tronger language,-in providing for the convenience and 
comfort specially of t.hird class passengers. And, I may tell the House, 
that there iF; Itn impression that the B. N. W. HBilwo.:v Company do not 
care ver:v much for pUblic criticism, bflcause it is said that they have got 
great influence in "Rnglltnd. and that my Honourable friends opposite dare 
not offend the Directors who are ver.v influent,ial and powerful men. I do 
not know what truth there iF; in t·his rumour; I R.m givinF; the rumour for 
what it is worth. 

1lr. Ii. K . .T08bi: It is a fact. 

KUDShl Iswar Saran: My HonoUl'fl.ble friend savs it is u fact and 
Mr .. Joshi is a truthful man (Laughter), and 1 accept' his statement. ' 

Then t?ere is. ope oth!'.r little matter about which I wish to say a word, 
and 1 deSIre to ]OW my Honourable friend, Dr. Ziauddin, in his criticism 
of ~ ~  st;ategic railways. It is really a scandal that the Railway 
AdmIUlstratIon should bear the burden of these railways. Their expenses 
_{',ug-h,t ~ to ~A home by the Military Department. The Railway 
AdmmJstratlon mIght manage them, but this 10s8 should be shown in the 
accounts of the Military Depa.rtment. 

There is one other remark which I wish to make, and it is this. This 
~ ~~  we learn ~  the official t>apers. At the end of 1983-84, the 
hablhtwR to be mf'j, 10 subsequent years amounted to 88 crares, of which 
22 crares represent loans to the Depreciation Fund and 16 crores represent 
the contribution.s due to gener.al.revenues for three years, 1981-32 to 1988-
84. I shall, ~  .y?ur pertnl1lBlOn, make -only one comment, how grand 
and how hope-mBpJrlng! 
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t:iir, this is the last Budget which my Honourable friend, Sir Joseph 
llhore,. haa presented to the House. In criticising the Railway Administra-
aon, I wish to be distinotlyunderstood that I have'not been hl&mi.ng him. 
We have no quurrel with men, we have quarrel with the present system; 
and it has been the misfortune of Sil' .Joseph Bhore to have inherited a bad 
logacy. 

L ~  Sir .eDrJ'Gidne,: Sir,in offering abo101qUet of:ilo1Vecs 
bS my congratulations to the Honourable Member, I shall try to extract 
from it 8S many thorns 88 I oan. and thOle that remain I shall bry to round 
off their pGints. Sir, 1 am aure, I voice the opinion. of t.hi. Honoum1>h 
HOUle when I say that tJle ]{onoUl'8ble Kembet-has randered great and 
abiding service tothia country in the· ~  of his DeparttDen1i. 
His tenure of office bas synchronised with the past five years of world-wida 
trade depression, but during that period he has certainly steered his Dc-
partme:tlt through Fltnrmy waters and black clouds; and I feel sure that 
everl Member of this HoUSEl will agree withule that today he has every 
i ustlfication in claiming a vision of the ailver lining . and calmer water.. 
Sir, while we glibly criticise the Railway Department and while I listened 
to the criticisms made by previous speakers in the House today, the thought 
that ha.s been uppermost in my mind is this; I wonder what those critics 
would do if they were today occupying the TreBSUl'y Benches and faced 
with such adverse circumstances? 

Prof. If. Go. ltaDga (Gllntur C'II»! Nellore: Non·Muhammadan Rural): 
Very much better. (Laughter.) 
ill i .. ~  :.: fi" ••.• ~ ~ ~  • L~ 
Lleut.-OolcQlel Sir _amy G1a.,.: Better did you say? I would love t·} 

see you sitting thE)re, S~  I believe i;f you did, every train will be dll-
railed within a week. (Laughter.) But. apart from that, I should like 1.0 
know what would be the attitude of those critics? Tbis House, I  6 .... 1 
afraid, does not tl4equately reaijse that, jUstified as we are in severely criti-
cising certain aspects of the Ruilway A ~  in India, ~~ veri 
import.nut point wbich w'e are. inclined to forget is this, that there is no 
other Department in the whole of the Government of Inma, indeed, in tho 
Empil'e,  which is so seriously handicapped ,as' is the Railway Department 
in India. For, to them, like a 10ad"tonB round their necks, have been attach-
ed certain ~  railway Jines which have impeded and act.ed as h 
spoke in the wheel of the progress of railways in this country. Honourablo 
Members wpo have spoken before me have pointed this out. In emphn. 
lusing it. let me rflfer to whu.t Sir Guthrie ~  said though in a some· 
what exaggerative way in his speech in the .other House. He truly repre· 
aented the facts of the caRe when be said that had the railways in India 
been private;.owned and. managed, they would have had 81 surplus ~ 

the years 1982-38 and 1988-84 of 22i and 24i crores for the benefit of their 
eh8l'eholdera,! and dividl'lDds.'· (An HO?lou1'ablc Mcmbe1': "Question. ") The 
question can be answered by you if you are able to refute this. Do so 
now, and I will sit down. I should like t·o have on answer from the HotiOur· 
able l\{f3mber to thl1t '1uflStion, SIr. I am not defeilding the" Railway 
Department at all: I am just pointing out that it is an absolute iniquity to 
saddle and impede the progress of" the railways m Indiill with strategic lines 
which are meant entirely for defence llurposes. It is not right, and, so 
lony as this exists. yOll cannot claim to work your railway on ~  prin· 
ciples. You 'should ~ evolve menD!': by ~  thpse two kIDds of 
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L ~  Sir Heury Gidney.] 

railwAYs should be separated. Tell me ~  part of. ~  !;1mpire-I 
.!hallenge it-in which two such ~ of Railway .AdmiDlstratiou. a.reto 
btl fount"' IUob 8S ~  in India today, 1.8., commercIal and strateglC? 

An Honourable .ember: Why are they not separated l' 

Lteu\.-Oolonel Sir HIDl'J QidDey: Ask the Honourable Member: why ask 
me ? I SIl'Y if the Railway Board or the ·Government of Inrlill 

11'.M· were able td evolve some method by which they could rid them-
selves of this heavy impediment and this cog in their wheel, it would bP. 
doing a great service to ~  ~ ~ ~ of !ndia and ~ the progress of ~
way Administration. I thmk It 18 high time that thiS was done. I realIse 
how difficult-indeed-well-nigh impossible such 8 division would be; but 
as the Honourable the Deput.y Prelident suggested, I think it is quite poe-
8lble that all railways enn be controlled and administered by the Railway 
Department, but the expenditure incurred on stratetgic lines should he 
debited to the military estimates. 
My congratulat,ions which are sincerely offered to the Honourable Mem-

her 81"6. however. t,hickly tinctmed with sympathy. ~  of the seriouB 
~  he has 1:(i face. One of these-maintenance of strategic rail-
ways-I have just mentioned as being an unusual strMn put on the 11nanoos 
of the railways; the second is the losses incurred by the recent earthquake, 
and the third is the cost of repairing the Hardinge Bridge. The Honour-
soble Member, placed as he is, therefore, has not only my congratulAtiona, 
but also my sympathy. 

Leaving that aside, Sir, I come to a.nother point, and it is this: I sub-
mit that the time has come-indeed it is long B~  it' Ihuat be 
Il.dmitted by the Government of India that its Commerce Department has 
become international: that the work of tbe Department has extendeit ~  
greatly and the growth of railways in India has advanced 80 rapidly thllt 
it is almost impossible for one Honourable Member efficiently to administer 
these two enormous growing Departments, and I believe the Honourable 
Member will himself agree with me when I say that the time has come 
when these two Departments should be separated and made into two port-
folios. There should be a Minister in charge of Commerce and another 
Minister in charge of Transport and Communications. I ~  evidence or 
this in one of the proposlIIls of the proposed StBtutory Railway Board, and 
I do hope that it will not take long before this division is eRected. I do not 
see any reason why we should wait till the reforms are introduced. 'rhe 
time is now when it shouJd be done and I oRer it for the serious considcr-
ntion of the Honourable Member. 

• .1, am. glad to notice that the new Railway Statutory Board will bo 
~  ~ ~  two separate Departments, the "Raoilway Authority" and 
~  No one can deny that the present Railway Board ia CAr-
ta.lIlly .not, ~  constituted. We Imow it is recruited from the Agents 
of ~  railways, men who are eminent administrators, who are ~  

~  Wlt.h the day-to-da'Y administraton of railways, but I think I 6·11 
right 10 sa;f1ng that none of them are business experts: and today we want 
on tbe RaIlway B~  men ~  can take a long vi!;ion in the commercial 
de\'.elopments of ra.lways wluch must walk in line and in harness with H", 
rapid ~  and ~ of the trade a.nd commerce of this countl:r. 
We reqUIre young men of buslDess experience for these appointments not 
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,sun-burnt bureaucrats. Surprised as I am at the absence of these experts 
~  the Railway Board, I am more than surprised when I find that in the 
Ra.i1way Board there is DO Director of Health. The railways in India gave 
-employment at one time to nearly a million employees: today I am right 
in saying that there are about 750,000 men. These railways traverse the 
length and breadth of India; and it will surprise this House to know that 
although each railway boast.e of its own separate medical service, there is 
'Very flimsy evidence and aBort of 8ny co-ordinated action between the'l!l 
(If an aU-India nature. What does one see today?· The only evidence 
of. sur.h co-ordination is to be seen in the meeting or annual Conference of 
Chief Medical Officers usually held in SOrDe salubrious spot, like Bangalore 
or Ootacamund, and an OCCAsional visit from the Railway Board's Medical 
.4dviser. who, I understand, is the Chief Medica.l Officer of the North 
Western Railway. Sir, the Railway Board has a very responsible and sacred 
.duty to perform and this cannot be done by these isolated and non-co-ordi· 
nated medical units which are today separately atta<ched to the various 
railways. I submit that the Railway Board should have in it at least one 
medical representative as III Director of Public Health. (Interruption. ) 

All Honourable .ember: Whom have you in view for this appoint-
'ment? 

Lleut.-OoloDel Sir BIIlrJ GldDey: Certainly not the Honourable Mem-
ber who has just aik:ed the question. (Laughter.) That officer should be 
placed in charge of all Railway Medical Services and he would be of more 
use to the RIlIilway Board than all their Chief Medical Officers put to-
cgether, who after all are ~  administrative officers and are mainly em-
'ployed as general post offices for the communication of orders. 

There is another point I should like to deal with; I refer to the differ. 
·euce of control of the Railway Board over Company-managed and State· 
'Illanaged railways. Reference has been made to this by a previous speaker, 
but I should like to add that the difierence which exists today is very vast 
indeed. The RailweJy Board has an idea, may be a belief, that it ~ 

the State-managed railways.· Let me tell this House that that adminis-
trative control is more or less in their imagination. They think they do 
.control Railway Agents. I do not blame the Railway Board, because they 
do t81ke pains to issue orders to Agents on all matters; but it is one thing 
to issue orders: it is quite another thing to see that their orders are car· 
:ried out. I doubt whether they can or ever do so? I assure this House 
that I have evidence in abundance to prove that Agents and the Chief Ofii· 
·cers of various railways often fiout the orders of the Railway Board and 
8ICt on their own as if they never existed, especially on Company-managed 
railways, of which I shall talk a little later. Sir, this state of affairs must 
be stopped: and when I move my cut, if I get an opportunity, I shall dilate 
on this matter. Instead, what do we see? Whereas, on S ~  

railways the Railway Agents are little tin gods on mud wheels in their own 
spheres, Agents controlling the Company.managed railways have been given 
liuch power today, uncontrolled by the RailweJy Board, which even MussoHni 
or Ritler would envy: their position as Dictators is absolutely unassailable: 
their ')rdeorB outside the sphere of finance and the larger policies cannot be 
attack_d by the Railway Board, and when absolutely serious 8.'Dd genuine 
mattera of grievances and injustices are presented, the stereotyped reply 
·CQm.ee nom the Railway Board: "This is the order of the Agent": "this 
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u. within the discretion of the Agent and tlle Uai)way Boord C&DIlOt inter-
lare": "It camnot allow the appetU rules to beviolated.....The BaRway 
Board cannot interfere". "This is against Bailway Board'lI orden relating 
l\l dismissals discharges, fines, punishments, plea&e refer to . t.he "nt, 
dc, " Sir, this House has, on two or three occasion., by a large majoriLy, 
defeated the Government when we demanded that III complaint depart;. 
ment. should btl attached to each railway or to the Railway Board, whate 
these cascs can recoive a bearing and justice. Each time we defe&ted thlt 
Uovcrnlm:nt. our demand was ignored. Indeed, the Resolutions paued by 
thi. House were practically thrown into the waste paperbasW_ Today 1 
tell you, Sit·, with all the seriousne8S at my command and with an the 
l"tlSpollsibility I possess, that discontent is seething in the railway staif, and 
I'uilway officiails are only able to control their departments by hullying theLu 
in 1.1 way almost amounting to terrorism; their subordinates remain quiet 
lest the.v should lose tJIt'ir jobs. Sir, it is the ghastly spectre of unemploy.· 
lIlent with its attendant miseries that is keeping these employees in check; 
aud it is in order to obtain redress and justice .to theBe employees that this 
House should again demand some d.r&9tlc and immediate remedy, other 
ttllW whillt exists today; I admit, the situation is much better ~  tlllll;lks to 
the Honourable Member and his Board, it is much better than it was fivct 
years age, bllt t.htll'e if! umch )'oom for improvement, and !l Complaints' 
Depa'l'tment is imperat.ive which will examine these gen.uine cases of grie,'-
anee and iujuflt.ic<'. ~  I find it diflicult-to be tmnperut.e in· my feelings. 
lind pXl'ressiolls 011 this matter, because I have been denied a hearing by 
the Railway Board; 1 have been told by them that the appeal rules must' 
stand and the Board ca'Ilnot interfere with them: I warned the Railwa.z 
Roard that I would bring this point up before this House at the present 
Sessioll, 1 know thllt the Honourable Member in charge of the Railway; 
Roard hus given every attention to cases that have come before him, but 
very few come before him as his time is 80 fully occupied. If the Railwl\iy 
Hoard is in existence to administer the railways, let them do their duty 
properly nnd officiently, or ~  let thorn get out. (An Hon.ourable Mem· 
bel': .. f.rt thtlm keep out.") '.rhe ItailwKY Board is here not to protect the 
int.erests of the officials only as they apparently do j they Bre bere to pro-
tt'('t the interests of· their subordinates for whom the Honourable Member 
has 'PMd a well-merited tribute of praise and appreciation, It is no ,JP& 
merely.paying pious tributes ?f praise to the work of these employees WhdD 
the Ra:Uway Board. close thell' .doors to any appeals submitted for justice 
nil theIr behalf. SIr, I cannot USe strong enough words' with which to 
~  my demands for justice for these employees who are kept overawed-. 
h." official bullying and to which the Railway Board pay no attention. 

Kr. S. SatYamurti: Theil l'I'Of;S the floor. 

L ~  ~  BIDrJ Gidney: Not now, thBl1k you! Then, Sit, 
~  IS anoth?r pomt that I should like to deal with, and that if, the divi. 
slonal system In vogue on railways. Sir, the extravagance of the di-visi,nai-
sYRtem has. heen exposed ~ "!erytrenchant criticism in this House. It-')Qn-
not he denIed ~  the dlVl8lonal system  has resulted in an increase in the 
nwnber of offiCIals and a very large incre&1le in the coat of mMntenaooe dIld!. 

~  ~  . The other day I. uked the Honourable· the :aailway 
Fmanclal CommISSIoner as to why the official staff WQS not reduced ~ 
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two divisions wer€. amaolgamated into one, and I was sorry to hear him u.d-
mit that he did not see any need for reduction of this statl. That is ~  

iJnpreasion I gathered. 

Then, Sir, before roaching my last point, I would like to join very 
sincerely with the Honourable Member in the well-merited tribute he paiJ 
to my friend, Mr. Rau. My friend, MWlshi lswar Saran, was very tau! 
perate in his remarks about Mr. Rau. SU', I helVe had close dealings with 
Mr. Rau, and I ciln ~  myself whole-beartec;lly with the Honourable 
Member when 'he eulogir;cd the excellent service Mr. Rau has rendered to 
railways. Mr. Rau has rendered excellent service to the railways, and if 
he and the Hunourable Member in ~ will pardon ~  saying so, I .lIsk 
with all his responsibility· and with the··impbrtant position he holds, why 
is it that Mr. Bau who is not a Member of the Railway Servioe,-he is, if 
I may call it, a limb of the Finance Member, for he is 8 FinanQe Depart.-
ment Officer, and is responsible to the Railway Board for its finances,-I 
repeat: why should ~  RUll'" \"1l1llnhle time he Rpcllt in this House iQ 
answering questions reintil1g to th(· i1l1y-to-day administration of the rail-
ways? I say, Sir, you should haw another Officer of the. Railway Board 
here, on" f)f the Member .. in cllllrge of Labour or' Establishments. He 
is the right person to 8Ilswer sudl questions, and it is not at all right and 
pl'Oper to sRddle ~  Rau wit,h this work. His time can be and should hA 
spent much mars profHubly with the financeE of the railways and not with, 
~  day-to.day administration ..... 

Kr. Prealdent (The Honourable Sir Abdur Rahim): 'fhe ~ 
Member has exceeded his time limit. 

Lleut • ..CJolonel 8m Hemy Gidney: Just one minute more, Sir, and I 
shall finish. Sir, I will only deal with one othermattez., and that,is tho 
absence of any expert at times clemelltalltnowledge posseseed by most heads 
of commercial dep8ll'tments in railways. Another ~  feature is tho 
joint family system to be fouIld 011 some railways, particularly in the EKst 
Indian Railway. At one time, this railway had a family of twelve mem-
bers ooc:upying most of its major important appointments. Today, iL i6 
better though, there are some fMllily relations still existing. and one llIlol! 
still call it 8 Joint Family Railway. If one examines the (lredentials vi 
some Chief Commercial Managers of Railways, he will find these Offi0{11'S, 
ha.ve by virtue of seniority alone risen to such responsible ~  
as Commercial Advisers and Agents. I. belie ... e I am right in saying-l 

~  . subject to correction,-that in the majority of sl},ch appointments 
sel110nty al').d not an expert knowledge of commerce is t.he deciding fact,or;' 
We W8IDt that these appointments should be given to those only who uro 
in da.ily touch with the advanoing progress of the trade and commerce of 
this country-indeed the world-and not to Rrchaic executive officers who, 
are waiting for two things, either to become tbe Agent of his railway or ~ 
head of a ~ if .he ~  in getting the fonner, he goes ahead; 
if he does not, if he gets the ~  then he toils on the lines of least ~ 
~  then packs up his bag and baggage Ilnd quitR the country well pro-
Vided for. 

There is one more point, Sir. and I shall finish my speech. 'l'he Hon-
ourable Member in charge said that 011e of the new projectfl, namely, toile 
electrification of the B. B. & C. I. Railway would prove profitable. ! only 
hope that t.ha.t scheme will not be linch a disastrous failure as has be(Jn 
the·case with'regat'd to the Great Indian Peninsula Railway electrificutiollo 

scheme. 
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l'hen, the subject of the third class passengers has been ~  with 
very ably b", other HOIlourable Members and 1 sIlall not. deal, wlth It. I 
. shall now conclude my remarks by thanking the, ~  Member in 
charge for having restored the five per cent. cut. It was h18 duty. a sacred 
and honourable duty which could no longer be evaded. 

Several JloaoUfab1e Members trom the ooqr_ Partr Booh .. : Ob! 
'Ohl 

Lleut.-OoloDel Sir Jlemy CJldDey: Yes. you of the Congress Party jUilt 
t.ry and drive a locomotive for 12 hours 'on a hot-summer day. &1Ic1 you will 
want not five per cent. but 20 percent. more. It is a sacred duty that the 
HonoursbJe Member has done in restoring the five per cent. cut. (Several 
.Honourr;:ble Member.: "No, no. ") I say, yes and I agabi oongratulate the 
Honourable Member for having performed ~  but a duty to his staff. 

The Assembly then adjourned for Lunch till Half Past Two of tl.e 
, Clock. 

'fhe Asscmhlv re-asfiemLle<l aft,el' J .. wlch at Half Past Twv of the 
• Clock, Mr. President (The Honoura.ble Sir Abdul' Rahim) in the Chair., 

Srijut N. O. Budalol (Asf<am Valley: Non-Muha.mmadan): Sir; new 
· bo the Assembly as I am, I do not think I will dea.l with the intricate 
· problem!? of Ha.ilway Administration. :r will only refer to the railways in 
·the province from which I come. Two railways run through my provinoe. 
(,ne is the Assam Bengal Railwa.y and the other is the Eastem Bengal 
Railwa.y, and 1 shall only dilate on these two railway systems. At thfJ 
, outset I must congrat.ulate the Honourable the Railway Member for bring-
ing in t\ hOIJeful Budget this year. I share with him in his optimism after 
, seeing the results of the past year's working, and I hope that the recovery, 
towards which we are heading will continue {or some time. The only 
"question is whether with the recovery and the coming in of good times 
the lessons that. havl3 been learnt in economy will be lost or forgotten. 
, That is the question that has to be considered and remembered now. In 
this connection I beg to say a few words regarding the Ra.ilway Member 
· himself. In his speech, introducing the Budget on Monday, he said that 
this WI\S the last Budget which he would present to this Assembly. I 
am quit.e Sure tb.is House will a.gree wit.h me when I say that we shall 
,certainly miss him. I have seen very little of him, but from the little 
1 hH\'e SA ~  of him I may say thnt he is a gentleman who is courteous 
I\nd at, the Slm-le time a good and clean fighter. He is a. good and cleRn 
fightol' and all the ssme he is courteous, and for that I respect him. 
HeRI1,v I p.ay Wl" w,Hi miss him. We do not agree with him ~ B a 
mllttC't· of fact, we mostly disagree with him,-but that is no reason why 
we should not show respect to one who can actually fight with us in B 
. clean manner as .well BR sympathise with us when necessary. With thesl' 
few words I begm my Rpeech. I now come to the real business. I find 
· that while thp. income hM incTPRsed the expenses also have .increased a 
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bit, but I hope the expenses will be put down proportionately in future so 
that whenever lean years come peoples' salaritm may not be retrenched. 
The dlfficulty about theW-hole affair is that, while in the CBBe ~  well paid 
officers retrenchment does not h,it them 80 mnch, the low pR.ld men Rre 
t\lrnoo out altogether in the na.me of retrenchment, that is the worst feature 
iri the whole thing. I hope the railway finances will be 80 managed that 
in lealI years these things may not occur again, and we should profit by 
om· ~  experience. 
As regards rates and ~  I find that the third· class fares have been 

r€lduced on certain ra,ilways and. that has brought on more passengers to 
the railway although it is said that ~  loss in return is one per cent. on 
aocount of tha.t., But, with a still further increase of passengers I hope 
that this loss will be made up. So, I think the experiment of reducing 
fares is successful and is going to be more successful. The other improve-
ment which has ,been introducedjn the Eastern' Benglll Railway of allowing 
third class passengers to buy return 1iickets-I do not think that Will, 
improve matters so much as a reduction of fares. As a matter of fact, 
the people over there are poor. They cannot pay the return fare at onct;. 
T,hese passengers go to a certain place, wait there fdt some ~  work 
ior some days, and eo,rn a little money and then come back. Most of 
the people are like this, specially those who are labourers. If they go to 
v.isit some relations, they do not go and return the same day. So, to pay 
this one and two-third fares will be diffioult, but if the fare is l·educed" 
J am quite sure, just ~ in the North Western Railway, the number of, 
passengers will increase. This is ~  experiment which ought to be curried; 
, out in other railways also. The question of amenities for the third eJass 
passengers has been discussed ad infinitum in this House from Jear to 
year, an4 I hope I shall also be allowed to soy something about that. I 
do not th,ink many gentlemen here have got any experience of tJ°aveIling 
in the Assam Bengal Railway. I know my Honourable friend, Mr. Joshi-" 
he is not here-travelled once there, but I suppOSe he travelled by Cbe 
first class or secOnd class and he has not got much experience of third 
,class travelling over there. I would like some people from here to travel 
third class in the Assam Bengal Railway. When the trtloin stops at r. 
iltation there is a big fight in front of the third clMs compartments to get 
in. '1'ho1'o is another big fight for people to come out, and inside there is 
another fight to get comfortable seats. That is the sort of third class 
we have, and in that compartment people are packed like sardines. But 
the third class passengers are the paymasters in the whole railway system, 
and if they are paymasters, you should give them the same amenities 
as you give to the higher class passengers. Do the higher class passengers 
help thd railways substantially by increased earnings? In my portion of the 
country, the Eastern Bengal Railway passes, from Golakganj to A ~  
and the Assam Bengal Railway from Pandu to Tinsukia. 1£ you go to one 
d thes'! stations f\nd ~ how the railway carriages are filled up, you wi.iJ 
find that the first and second class carriages 81'e almost empty. It iA only 
during ruja time or some other holiday time that these carriages are 
filled up, but generally thfly nre empty on most of the days of the yea.r: 
But the th,ird class carriages are always full, and when they are always 
full and when ~ third class passengers are bringing all the revenue, why 
not give amenities to them such M you give to first Rnd se('.ond clol!ls 
pS8senp'''rs? I do not mind your giving the til'l!t 'and Reoond CIRRII travellera 
spring mattresses, or four or fivE' ~  fonR, or oarpt'ltll 011 tll(' floor, bllt 
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why not give to tht! third cluss pllssengers at lellBt ~ bench broad. enough 
for a uum to lio down j' In the A ~  Bl.ngal Ballway the, benches are, 
prolJalJly scarcely one l.Iubit lJroad, and the bunks ~  top $'e le88 than. 
that. 1 had occasiOlls to travw third class, especially when I was taken. 
Crom Gauhllti to Sylhet jail as His Majesty's guest, and I had very good. 
eX}Jericncc of third ~  travel. The jolting is. so great. that one cannot 
go 110 sleep Qn a. third class bench, because he will be mald that he IDlght 
fall down. Of course, the third class passengers do not gen81'ally tall 
down because they are roused at every station by others and there is • 
l·tlgular scrtUDble. How.ever, the ~ is very ~  •. Bnd you CBn now 
imagine what sort of thIrd class travel It must be m  a third class compart. 
ment in thtl Assam Bengal Railway. I hope I shall not be laughed nt 
if I say that electric fans' to the first and second cla88' passengers are not 
so neceSBBry as they are for the third class passengers for the sake of 
convenience. for t,he sake of health IWd for the sake of little comfort. 
On a hot day when you see these people packed like sardines, and consider' 
the heat which is engendered inside the carriages. if electric fans be going, 
thl3rl.i W1U be some comfort for the ~  there. Therefore, so far sa· 
the amenities of third class passengers' are concerned, the most important 
. are the broadening of tht} benches, BOrne sort of mattresses,-it does not 
matter if the mattresses are made of gunny cloth. but some Rort of-
mattresses thero mUlit be,-aml a. few electr.ic fans in the compartments.' 
Even if you have no electric fans in the first and second class compart-
ments, it does not matter because there are ~  many who travel in those· 
olasses and hence people can travel with a little comfort even without 
electric fll-ns. So, I say t,hat the third clASS -compartment shoulc;lbe im-
proved. LlI.trinss have been supplied to the third' class and inter clas8· 
compartments but they are not enough. You require more latrines to be 
put in there. Then about the railway waiting rooms. Both on the 
ASliam Bengal Ra.i1way and the Eastern Bengal Railway, wherever there· 
are waiting rooms, for first Ij.nd second class passengers, they are kept 
closed from day to day. Probably they are opened once a week. The 
result it; that when any passenger coml\lS ~  he has to shout a great deal' 
before the porter. comes and opens .the door and when the door is opened. 
you find a foul 8IneU coming out of the room because it has been kept-
closed for days together. As regards the third class passengers, most of 
the stations .have no waiting rooms and t;hose which have got, have only 
a small portlon of open vernndah, attached to the station which is milled' 
a wa.it.ing room, with no walls, with t.he result thai In winh'r. whidl ~ 
rather se'(rflf'6, a.nd Po l'8iny weather, it lEo Vel) diIncult for IlllsscngerL:; to-
stay there. There are no benches on which the passengers cun sit. These 
thin¥R ought to be looked into and remedied. Especially in some 
statIOns ~  KamP.l1r und Manipur Road, if 11 hapless pllssenger b.a 
to get. down 10 the. evem?g and .c?me back in the morning and if he prefc1'8 
to ~ at the ~~  blS condltlOn can more be imagined than ~  
There .18 no .waIttng room worth the .name. Probably there is a liU]e OPeD: 
shed-hke . thing attached to the statlon and the man who stays there will' 
he ~  noll only by hundreds of mosquitoes, but he will also be 
regaled at ~  by the grow].s of tigers close by. L ~  
IS what tIDese ~ rooms are hke and unless YOll imnl'ove thes€ wnitmgo 

~  T do not th1nk there will he any a,men.ities worth the nllme for-
thIrd clSflS pRSRengeJ's. In some plllclll in the Eastern Bengal Railway, 
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:the stations are placed in such a way that ,instead of being helpful to. the 
people they have really become obnoxious. As a matter of ~  there is eo 
station called Ghograpara. It was proposed that the statIon should be 
.. amoved beoauae it is insanitary there, and, if pAOJlIp. hAVP to Mmp to ~ 

station, they have to wade through waist deep. water. l'be local board 
of that place constructed a road through 0. thIckly populated .country, 
from which paddy and other thi,t;lgs are exported. In the meantime, un-
fortunately some of the villagers quarrelled with the station master and 
there was a fight, with the result that the station has not yet been shifted 
:and the villagers have to wade through waist deep water in order to reacl;l. 
the staijon, during the rains. That is the condition of this sta:tion and 
in spite of several representations the matter has not been looked moo. 
Now, as regards the railway services, my friends have spoken ~ 

Indianisation. Of course, I agree with them entirely, but charity begins 
.at home. If a man paSBeA from Golakganj to Amingaon by the Eastern 
Bengal Ra.ilway and from Aming80n and Tinsukia, if he gets down at any 
station, he will wonder whether it is a station of Bengal Or Punjab or Bihar. 
Not a single Assamese is there in service. either a clerk, a station master 
.or in any other capacity. Of course, there are a few pointsmen and 
chapra.s,is. Barring that, there are no other Asss,mese employed in this 
-section of the line. There are so many officials but there are no Assameee 
in the higher services. The Agents remain at Calcutta and Chittagong 
.and they are unapproachable. No applications and petitions can reach 
them. Although our Assamese young men have returned from Englanil 
fully qualifiod 6S engineers, electrical, mechanical and civil, they are 
rotting. They do not get any appointment in the railway service. If there 
is a vacancy and there is some chanoe of getting Il post, a man is suddenly 
1Ient from somewhere else and he goes Bnd oocupie8 that post and our ytluDit 
men rot. The question of unemployment is as acute in Assam as in 
other places. The authorities do not seem to be cognisant of the conditions 
-of the railway service in ASRam and how the posts are ftllad in. The head-
quarters being at Calcutta and Chittagong, there is no ohance for any 
Assamese to get into the railway service. _ 

lI[r. President (The Honourli1:lle qir ~ hdUl' ~  The Honourable 
Member has only on£', minut.e more. 

Srljut N. O. Bardalol: I will finish in one minute. The only point on 
which. I want to say something is about tile floods. Probably you have 
read m the newspapers how the ttootis have flfJectp.d one portion of AI1sam. 
My friend. KumRl" Gopikn Romon Roy, had spoken in this House about 
the floods in Sylhet. I do not leno,," mUClh about it, but I ha.d been to 
the Nowgong district on two occBsions at thE' time of the floods, and what 
·did I find there? The water washeda,vay hundreds of cattle and . even 
'some elephants were washed away this time, human beings only saved 
themselves by getting on tree tops or on ~  tops which served as a 
sort of rafters. When the watt'..r rUBhed ill it strikes the ('mbankmcnt 
en the s'luthem side and the water level becomes ve" hillh. the WAt-
level on the northern side remains low, showiug, thereby, that. wtlter ha .. 
oQt got enough outlat f;(, go ~  In the Chaparmukh SiIllhAt RAilwaY. 
iron bridges remained standing and 40 feet of earth on both sides had 
been washed away by the current, showing that the natural outlets for 
the water were narrow. TherefDre, this matter must be looked into care-
fully by the Railway. This  is all I havp. got to say. 



i032 LEGISLATIYE ASSEMBLY. t201'll FEn. W85. 

JIr. Q. Kor,an B~  European): Mr. ~  I should like tn.. 
. tit the Conunerce Member on the resultd18clolwd by thf' 1004-<85-· 

congrn u  a  e  . t' .' ted Th' detailfl l\aV8' 
re-vi'sed Budget whidl is belter than W'8S an IClpa. e '. '. 
been givPI1 in the speech of the Honourable. the ~  M ~  nand 
this Honour6hle House is fully conversant wIth thfi figures. WIth ~  
to ~  estimates for 1935.86, I see there is 8 further note of optnlit9lJl 
and at!-deficit of only 100 lakhs is ~  If it, were not for the loss 
on the strategic lines, there would be an E ~ snrplus of ~~  takhs, 
"'hidl is satisfactory and lat us all hope ~  ~  w!11 be ~  One 
docs not want to he pessimist,ic but I would ~ like to ,say ~  mdu8try Imd' 
trade arl' not yet out of the wood. Now. S~  I would hke to l'afer to 8 
few mattErs which I shalt bring to the notice of the Honourable the 
Commerce Member. At the annual meeting of the Associated Chambers 
in Calcutta last De"",mber, there was a resolution moved, and, with your' 
permission, Sir, I would like to read it, because it gives fiup. ,\\,hole thblg 
in a nutshell: 

"This Association views with the p.'rav,.t CODCel'li, the policy of tht' Railway Roard' 
who, by means of the po wei'. oonfel'red upon ~ by ~  for ~  fi;cin;t. of 
railway rates al'e in an nttt"Rlpt to secure the ml1Jrlmum of carnage by rad, dlvertmg 
. elltahliBhed trade'A from their natUTal channels. It contends that in ~ th". 
Railway Board with JUC!h wide powers. the Government of India relied on these .po_II 
being exercised only with the ·utmost diacretion. and with due regard to aU mtel'tl8te· 
alfected 80 that it was never contemplated that the)' would become the n,ean .. 
of dep;iving firms and individuals of their natural livelihoOd or tllreaten, if camHI 
furtAter, completely to illOlate ports from their recognized sources of supply." 

This resolution, Sir, was canied nnanimously Rnd it was forwarded to' 
the Government of India, and, ~  it is in their handFl. and I would 
ask the Government to tell this House what' steps th",y are ~ to nre· 
vent the abuse of t,he powers oonferred on the railWAYS. I know that 
rateR on railwavs have been lowered to divert the present traffic from 
seaborne and inland stMmers and, in my opinion, ilnch action should be' 
stopped, I would, ther<'lfore, ask the Oommerc.f' Member to state what 
~  policy of the. Government of India is in tha.t respect. Now, Sir, 8S 
regards railway t.arilis. At the Fo8me meeting there Wt\S allot,her ~

tion pallsed which, with your permission, I would like to tt'rRd out; 

"That in the opinion of thiR Association there is ilJlmediate need·· for a cIo" 
exanlinat-ion of railway gOllds taril'/'B 80 a8 to obtain a dOllel' co.ordination· betWeen the' 
various railway sYlltems having ~  to the Dl'I8d. of India ai 8 w.;ole primhril";.to 
entIUre that the development of the internal trade lind the C!>xport trade ~  the ('ouDtry 
are more a(lvant.jJgeouMI:v served than at present. It iR consider6d e118E'ntial when UJe' 
neces8Il1'Y data ha.ve hep1\ eollected, that non-official T6pTetlentatiVeil of' trade and 
C'.Ommerco should be aSMociated with Government in a full ~  into the qnestion. ,;. 

The Chief Cornmiasioner of ~  Sir, in 1\ Flpeech delivered in 
another place. said that a 'committee was specially MnstitntPod bv t.he-
Indian Railway Conference Associatinn t., exnmine' I1Bel r('port ~ the 
statist.ics !,hat WOUld. he compBell. This report WRS considered in Octob9!' 
last, and lt was dee!ded that a further examination should be mnde 88 
to ~  it would not ~ p081'ib1e to ('(msider a simTl1ificntion of 'the 
tanff ~  the, pre'J)p,ratlOn o! ela1.lorat·e FotBtistic8 Imd that thema.tter 
was ~ ull for further conSIderation nod month. Th;s maUer. Sir: 
WI'S ~ to a ~~ ~ ~  T ~  Pay that the position. as stated' 
hy the Chief ~ ~S  1S most. ~  Tt nlrno!';t 1001(£1 nil if 
the matter might ultimately be sbelved, Now, Sir, we consider thatthi& 
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is a matter which cannot be allowed to l'est bere. On the 8th March, 
1984, the Honourable the Commerce Member said that it might be advis-
able for Government to associa.te, in the examination of this question, 
non-official representativfe of commerce and trade, and possibly of this 
House. Sir. we do not wani; to be faced with a definite decision bv Gov-
ernment next month. I would ask the Honourable Member at what 
sflage will the non-official repJ1esentatives be called in? Obviously, it 
muat be before. Government have come to auy decision. Now, Sir, I 
would like to refer to the surcharge on coal. While we are thankful for 
the two and a half per cent. reduction and the one rupee maximum on 
distanceB over seven hundred miles, we would still urge on Government 
to take off the whole sur-charge as BOon as possible (MT. B. DaB: Ir&.. 
hear"); and also, Sir, in connection with the surcharge as it IIttU1(.la 
from, as I understand, the 1st of April, I would like to point out t.hat. 
the position is this at the momE"nt, that "orders for long distances are 
daily being cancelled; if the reduced surcharge does not come into force' 
at once"-that is, the two fmd a half p9r cent and the one rupee maxi-
mum-"that will make it very difficult nt t,he beginning of April to, 
maintain dispatches to railwn.ys a.nd at the SRme time supply coal to 

~ customers now cancelling ~  I would ask the Honourable 
the C')mmerce Member t.o tnke that into consideration. What, we would' 
like is that this reduction should come into force a.t once. 

Now, with regQJ.'d to railway rel'eiptlt. LURt year, the Leader of our' 
Oroup referred to the question of the railway receipts being giver. the 
·status of negotiable instruments. So far, we have heard nothing as to· 

~ the subject is being pursued, whether Government have come to 
any decision or not, and I would like to o.s1< the Honourable the Com-
merce Member whether he is in a POSit,iOIl t.o give us that information now. 

Then, again, Sir, I would like t,o say f: few words about coal tenders. 
'fhe Government have laid down that, when distrihuting railway contractEl, 
the only principle on which they work is price cum quality coupled with· 
as wide a distribution us pOR'lihlf'. suhjPct tc. priM being favourahle, to 
assist the industry 6S t\ whole. T ,think I am right. in saying that that 
is t.he policy. Tha HonourablE' the CommF,rcB 'Member will no doubt con-
firm or l'efute this. Now will Government advise this HOtlRe whet,her 
t.his is a hard and fast rule, or do the Ritilwuy Board depart from it ~
(wer t,hey see fit to do BO? If EO, :m what grounds in sUe'h depllrturE' 
usually made? The Commerce Member no doubt ff'els that the small' 
colliery requires special consideration but, Sir. this policy does not coin-
cide with the statement made in the Iudustries and Labour Department 
letter No. M. 76, dated the 28th January, ~  to Local GovernmentEl on 
the question of restrictirm. "The les8 efficient concernEl should close. Hnd' 
the operations of those who depend nn wasteful me,thode to maintain their-
position in the 1lIllrl{et should be limited". I merelv draw attent,ion to 
this and hope tllllt the Hononrnhle the Commerce :hfember will talHo thi!l 
into consideration whtm he is studying the welfare of the small ~  

Sir, it hu baen a complaint with the coal trRde that it is too much in 
the hands of the Railway Board. The RlliIway Board are not only the 
largest carriers, .but aillo the largest buyers, and the largest ~  of 
ooal in India (Hlmr,-hear); therefore, the;v hEwe in their hands the t;hree 
principal factors of tile coal trade. The Railway Board, Sir, have always, 
assured the trade, however, that they try to hold the balance evenly 
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''between these various functiolls and that· the tt"ll.<le niay l"E'lSt assured that. 
the Board have its interests at. heart and will not abuse ~  position. 
Now how enn the Board, Sir, justifv haVing kept the SouthlJidiaD Rail· 
way tenders, which were submitted on NoVemebr the 12th last ;regr, 
pending for over three months, and how is it that no decision has bean 
;'arrived at yet? Now it is ,'ery diBlcul.t for peop)(' to give cOIil on firm 
offer for three months and it is st.ill undecided 8S to whether their offerS 
will bp I:'cceptedor not I ~  stultifies their trade. The quantity bI· 
volved is said to be over two and a haif la:\(hs of tons and to keep tbia 
·quantity on offer for RO long shows 8 aompletJe inditJerf'nre to theintflr(!sw 
find the good opinion of the whole t·rade. 

Now, Sir, with regard to the thh'd class accoll.1modntio.n . .andaInenities. 
my Honourable friend, Mr. Bardaloi, has ~  . their cause VerY 
'efficiently and rightly. I happen t<> have travelled very often on. the 
Assa.m Bengal Railway from Chittagong as .far 8S Dibrugarh and also on 
the Eastern Bengal Rnilway every inch of which is known to me .well ana 
I think he has not exaggerated Il. good many of the .points. We still 
maintain that there is overcrowding on the main line trains in ~  of 
'what my Honourable friend, the Finnneial Commissioner, stated in reply 
to 8 question the ot.her day. There is no doubt that ~  accommoda· 
tion is necessary for third dass passengers. In this Cloonectioll, it seems 
scandalous that, aF! was stated bv the Honourable Member, Mr. P. R. 
Rau, the Eastern Bengal ~  'has not yet replied to 1\ letter from' tile 
Government of India with regard 10 the latrines in t·bird clal!ls C!fl.rriaaee.· 
The letter WRR sent about six mont.hs ago. 

Xr. P. :1" 1I.&u (Financial Commissioner, RailWAYS): On a point of 
:I peraonnl explanation, I should like to take this opportunity of 
, P. M. suylllg that I have since seen the file and I find that the letter 
to t.he railway WIlS issued some time in September and we got a. replY 
some time in lfebrunry. I may add tha.t the reply is that the Bengal Noitir 
West.ern Railway administrlltion have decided to provide in the del!ligns of 
their lleW carringeR ~  t.he same accommodation as obtains among 
ot.her railwnys. 

Xr. G. Xorgan·: It is snt·isfoC'torY to know that it, is not. as bad as it 
looked. Now, there is another point to which I would like to refer and that 
is thl.' loss entailed by t.he nnmber of pns£len,gers trllvelling without. ticket •. 
The Chief Commissioner in hi!' speech, in n.nother pla.ee, stated that the 
railway C'onsiderer1 that, some amendments in the Act were necessary to 
make thfl penRltie!! snfficiently def,errpnt·. He Blso Rtated that it was his 
intention to discuss the mnt,ter "in dun (·"urse". Now, those are word. 
that I Cfmnot understRnd at all: : 

.... .in dn .. couraflwit.h thp Centml ~  Oommittee for Railways before cie<'iding 
. on tbl! steps to be taken." . . 

.  .  I should l!ke the HousE' ~ ~  how often the Centra.l Advisory Com. 
~  on Railways ~  It meet!! onlyot;lce 9. year: Surely, Sil', thifl 
tR a matter of suffiCient. ImpQrt8.nee cODBldenng the' h"ge amOUnt or lop 
entailed, ~~ ~ actiorde') be taken .. Bnd I would ~  fleetioa 
118 of the Indum nallways  Act be n.menrled at once, imd also that more 
. Ti(}ket Examiners-n.nel, if pOflsihle, ()f A baMil' rIMs. than we have at 
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present-should be taken on without delay. Now, Sir, with regard to the 
supply of wagons, I would just, like to know from the Honourable Member 
whether any long range policy has be.an laid down with regard to wagon 
('onstruction. If I remember rightly, last year we ""ere told that Borne 
12,000 wagons were practically unfit for usc and that it W8S no good re-
jlniring or doing anything with them. This year some ~ ~ B only 
huve been indented for. Another matter that I have noticed IS that a 
thousand wagons are to be repaired at the Tatanagar Workshops for which 
ten lokhs has been provided. But Recording to the Explanatory Memo-
randum on page 14 there seems to be ~ ~ .doubt as to whether 
this would tum out to be a sound finanCIal proposItIon. TheJ' have pre')-
vided ten lakhs but they do not know really what it will cost. There seema 
to hI' no estimate of cost attached to the proposal. 

Mr. PnIl4ellt (The Honourable Sir Abdur Rahim): The Honourable 
MemhE'r has got one minute more. 

Mr. G. Morgan: I must ask your indulgence, Sir, for about two minutes 
more, Will the Commerce Member be pleased to explain why it haB been 
necessary to re-open these workshops when the wagon building trade is 
erying out for orders? With regard to the new construction, I notice that 
there is a bridge to be built across the Meghna. I should like to ask 
t,he Honourable Member whether there is going to be any road-way on 
this bridge across, I presume, from Bhairab to Asuganj? Sir, at the end 
of these few remarks I should just like to quote from the Hindu8tan Times 
whidl said yesterday: 

"Eronomic planning In transport aa a. handmaid to Indian indaatrie8 i. something 
foreign to the imagination of )'ailway nut.horities." 

But. Sil', 1 hope that with the creation of a Portfolio of Communica-
tions, this matter will no longer he foreign to /lny transport authority. 

Now. Soil', it is with great regret that I realise this is the last Railway 
Hudpet to be presented by my Honourable friend, Sir JOBeph Bhore. Just 
liS he is leaving, it looks 8S if the financial position of the railways is 
getting on the firmer ground and t.he future budgets mav be  more pleasant 
reading t,han they have been during his term of office.· However I hope 
t.hat in his retirement he will get some pleasure on reading future' budgets 
lIud feel that he hns contributed a great deal to t,heir result. 

Mr. Jlalburadu ViuaDil (Indian Merchants' Chamber and Bureau: 
Indiall Commerce): Sir, looking at the Railway Budget for the coming 
year OB a whole, I may congratulate the Honourable the Commerce Mem-
hor on hif! making the best I;how of what is of tel' all a very lean year. The 
increase in the gross receipts of the Railways, while notable in itself, 
nevertheless, indicates that the railways considered as 0. whole are yet far 
behind the highest point reached before the depression hegan. :Lt is not 
possible for us to criticise or question the estimates prepared by the De-
partment but the estimates for the coming year as presented by the Honour-
able Member have allowed for a continued improvement in trade and 
~  the same rate 88 in the current yeST. I feel, that inasmuch 8S 
Government have not found it advisable to enter upon any considerable 
reduct,ions in Railway ~  and fares, there is reason to doubt if, in their 

• 
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heart of heart. they consider the fimmciul position of the rlll!wflYs to be 

~ as sound, or e,'en as hopeful, as the Honourable Member has ronde 
it out to be. 
Assuming, however. that. the recovery ~  in the mo· .. ~  0£ 

goods and passengers. in the ~  year contmues for the commg you.r, 
the railways. wouldstdl be ~ a ~ ~ loss of 100 lakhs. ~  half 
of this los8 would have been aVOlded, If hovernment had not decIded to 
remove the cut in salaries in the railway services. which has lnsted for 
three years but which it is unjust to sallction at this stage, Not only the 
railways are not able yet to make ally contribution towards their way to 
afford any corresponding l'elief to tho taxpayer, or the consumer of the 
railway service, in t,he shape of reductions in rates and fares ull rOllnti. 
The J'llilwuvs nre oebted to the genprnl Budget for a five-yolll' luck of 
contribution, which must aggregate BOme 30 croreR by this. t.ime; -an4, .lIa \"(' 
also exhaust.ed all their reserve fund and made very considerable' in-
roads upon the depreciation funds amounting to something like 28 eron's 
in the shape of temporary loans. It may be open toquestioll if thes!' 
temporary 19ans are likely to be repaid in the near future that we CBlL 

envisage today; and it is still more problematic if the accumulated deficit 
onacoount of the failure to pay the stipulated contributions to' the public 
revenues will likewise be pllid in the near futul'e. So long as the railways 
have not discharged these obligations, we can ha'Ve no ground t,o he satisfied 
with thc general condition of our raHway finances. 

When the railways are in this condition, it is impossible to spe till' 
justice of the restoration of the salary cut, as mentioned by the HonouJ'-
ahle Memher. Economy in expenditure on the railways, though much 
Advertised. has not shown as much proportions, at least so far IlS tl\{' 
figures indicate, as the public were led to expect from the report of 1\<11-. 
Pope on this subject. If ~ udd to t,his the restoration of t.he sala.ry cut, 
t,he t.endene;\' of expenditure to keep on a high level, in spite 01 all ~  

fK'Ctors, will be irrepressible, The rosy picture drawn hy the Honourable' 
Member of the achievements of our railwaYB, considered as a whole sinel' 
19'25, is open to this one senous blemish 'that, even today, the ~  
are not making u contribution to the puhlic exchequer Bnd their net retum 
on the oll}liilal lit ~ still oontinues t.o be below what WAS conlilidered 
to he fair Rnd just by those who have brought uhollt the lieparation of til<' 
raiIwlly finllllcp from th" g-enpl'nl Budget. 

Side by side with this r,..st.ol'lltion of th(. salal'v cut. Govprnment have 
~  no I'elie! ,io tho COUF.lUlller of the l'uilwHY' service, with the ~ 

lIlal smnll, exception of thtl removal of the surchnrge on coal freight·, This, 
however, IS not even one-fourth of the. relief given to the railwav Rervants. 
, by t!le restoration of the salaries cut, The public always undei-stoocl tllRt 
the mtE;rest of t,he ~  Bnd that of the public servant., whi<.'h were 
b,oth slUd to be bellrmg equlllly the burden of the depression, will receive 

~  relief when ~  time returncd. In a just, respollsible aud 
~~  Govllrnme,nt, the mt,erest of the tax paver would Il1lve received 

})J1onty. But" even 10 our Government. we would have been thankful if 
nn equal and simu!taneous relief were ~  to hoth the taxpayer and the 

~  of the ~  When. however, we fl,nd in this ~  
the ~  of ~  ratlway Bervantlnot only takes p'i'ecedence,' but they 
receIve ~  far 111 excess of what little relief is: Bi'foraed to the taxpn"e,:. 
~  lt necessary to utter 11 note of protest against t'hislludget. .' 
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Dr. P. N. Banerjea (CLLlcuitn Suhurbs: Non-Muhanunadun Urban): Sir, 
this is the fifth deficit hudget of the ~  of Tndia. A ~  there 
has hecn some improvement in ~  . ~  pari ~  With un ~  
provement in the general economIC condltlOn of the country, yet there IS 
v('rv little in this financial stutement on which the country can congratulate 
itself. Indeed it. is my firm conviction that if proper mcu.sures hud becn 
adopted by Government for Clombo.ting the depression, it would not haw 
been necessary for t,hern to bring forward Il' deficit budget for the ensuing 
year. 
The first of the measures which the Government ought to have taken 

was a pl'oper measure of retrenchment. I know that 8 ratrenehm.ent ~  
,ms nctnally adopted, but this poliCY WIlS not of the right lOftaDel it did 
not go fllll' enough. It is strange that before t.he era of deficits has come fill 
nn end, Government have decided to restore the cuts in salaries. I listened 
to the speech of the Honouru.ble the Uailway Member with a great deal of 
nt,tent,ion, but the urguments which he put fOJ·wa.rd for the step taken by 
him do not. appear to me to be at. all convinciQg. He referred in his speech 
to the possibility of a "serious labour trouble", Sir, I do not know 
whethel' the Government ha.ve t.he jnt·erests of labour ulwnys at hClwt. but 
if they have it, then T wonld suggest that the sulary cuts might be restor.ed 
for those who enrn small incomes. 

[At this stage, Mr. President (The Hono\ll'8ble Sir Abdur Rahim) vacat. 
ed the ChHir which was t,hen oceupiedby Mr. S. Satyamurti, (one of the 

~  of Chairmen).] 

Supposing t.he Government have the int,erests of lahour at heart., t,hen 
I would suggest t.hat the salary cuts might be restored in the case of those 
who earn small incomes, say, those below Rs. 300 II month. The salary 
cuts for others should await B better opportunity in. future. 

Next. Sir, another important measure "'hich should havo been con-
sidered is Indianisation. Year in and year out, the public of ·India hsve 
delp,anded Indianise.tion. but the policy in this respect has progressed ~  

at a snail's. pace. This is not right. . 

The third mensure which might huve been adopted by the Government 
Wf1S Rmalgamation of different railways and grouping of a. ~  

This Questiou was considered hv the Honourable the Railway Membel'.last 
:vear, but he said thlrii we should wait till other railways come'into the hllnds 
of Government. Well, I do not think we should wait till then beclluse 
other milways will not . come under Government for n ~ time to comf:'. 
r. would urge that an attempt. should be t.aken even in tile present situa-
tion t(· mnke some amntgamatlol1s. I may suggest in this conection thnt 
there is no necessity for retaining separate agencies and establishmentFl 
for the East Indian Bnd the Eastern Bengal Railways. T . may also l'efel' 
here to the amalgamation policy which W'BS carri.ed out in England some ten 
01' twelve years ago, ,,·hen an economy of £25;000,000 a YCIlT was ~  

. ~  fourth measure of economy that I would suggel!lt is 9. general redllc.-
tl10n III pe.&senger fares and ~  ~ B  I lenow t,hat T tread on !!cim€>-
what debatable ground in this respect. The Honourablc' t.he Rllilwtlv 
Member said the other day that an experiment in regnrd to the ~ ~  
in passenger fares on the North W.estem Railway W8S l)ot' "'wholly' en· 
pourBRing", but I Ul'ge·tbo.t there maybe eertain 4ii'enmatanees which werc 
p6Culu.r t.b.ere, for it is the geoeralexperienaed all oountrie. that' a 'teduc-
.tiDn in .farea ud iR ,r.ailllV&Y rates :is :Rdeompa.uied,·by ~  comiNgs. . Bilt, 

B2 
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apart from this aspect of the ~  I ~  urge. a reduction ill fares 
as well as in freights on general consIderatIOns. The ~  of the com-
munity must be borne in mind by the ~  whIch IS the owner ~  
t,he railways in India. As regards ~~ rates policy, we aU know ~  .It 
has come in for a great deal of ~  at ~ hands of the. pubhc m 
Indilf. It has been repeatedly saId that the raIlway rates pohcy of the 
Oovernment has been harmful to the interests ot industrial development in 
this country. There is, I believe, a great deal of truth in this criticism and 
I hope and trust that in future the Government will follow Japan in regard 
to its enlightened policy in industrial matters. In that country it is one 
of the essential duties of the railway administration to look to the economic 
,\dvancement of the country. Sir, in regard to all branches of administra-
tion there ought to be a definite policy and I suggest that in railway admin-
isirut,jon there should be a definite ideal to be kept in view. The National 
;rrnnsportat.ion Committee o[ the United States of Amorica wrote in 1988: 
"the ultimate goal of all transportation policy is to furnish to the people 
the transportation service which they require in the cheapest and most 
efficient manner possible ". This should be the guiding policy of Govern-
ment in future. 

I welcome the decision of Government in regard to the reduction of the 
~  on coal, but I am afraid the conceBSion does not go far enough. 

It would be very desirable if next year Government will consider the ques-
tion of doing away with the surcharge altogether. 

Sir, one of the causes which have led to the deterioration of the financial 
position of railways has been the heavy expenditure incurred on the 
Hardinge Bridge protect,iYe works. In this connection, I do not wish to 
oontest· the authority of the specialists and experts who gave Government 
advice in regard to thiB matter, but I should like to point out that the 
way in which they proceeded was a wrong one; it may be described as a 
crude method of dealing with this difficulty. A surer and more permanent 
method of dealing with the problem would have been to divert a portion of 
the wllter of the Ganges into other channels, incidentally that would have 
effecled a great deal of saving in expenditure as well as benefited the whole 
of the province. We all know that Western Bengal suffers from drought 
due to the fact that most of the rivers have silted up and there is no supply 
of watcr. On the other hand, East Bengal suffers beea'use there great 
havoc is created year after year by floods. Now, if a portion of the water 
o£ the Ganges is diverted along other channels, both parts of the province 
would greatly benefit. I hope Government will consider this suggestion in 
the light I haye offered. J ~  sure Governmi:lnt consulted great experts 
and great englDeers; but whIle these experts are very good in their own 
lines of activity their vision does not go beyond their limited fields of 
routine duties. This is quite natural; and it is men of common sense and 
men of experience and men who have to deal with the different aspects of 
administration who should correct the narrow vision of the engineers and 
other experts. . 

Sir, it is impossible for filly of us to look upon the Railway Budget with 
any feeling of satisfaction until the budget iB balanoed and until the 
eontrlbution, which is due to the general finances, is regularly made. For 
t,he last five years the annual oontribution which ought to be made by 



THE RAILWAY BODOBT--GBNBRAL DISCUSSION. 1039 

railwaYIiI to genersl finance has not been made, and the accumulated un-
paid balance amounts to nearly 27 or 28 crores. This sum should be ~ 

garded as a debt due by the ratilways to general finance and should be 
cleared off at the earliest possible moment. 

Sir, these are a few of the points on which I have thought fit to make 
:\ few observations. Time will not allow me to deal with some of the other 
important matters. I do hope that the grievances of passengers and of the 
railway employees will be given proper and due attention. I hope also that 
the question of stores purchase policy will be considered in sn enlightened 
spirit because a great deal depends on the stores purchase policy of Govern-
ment. The industrial advancement of every country depends on markets 
and jf thl' Indian products are unable to find any markets in the country, 
then their future is doomed. 
With regard to the construction of new lines, I would urge II cautious 

policy on Government,. ~  of the ~ ~  of motor traffic and 
also the possible competition of commerClal aViatIOn III future. 

Mr. Oh&inDan (Mr. S. Satyamurti): The Honourable Member has 
exceeded his time. 

Dr. P. If. BaDlrjla: I will finish in one minute, Sir. 

Before concluding, I should like to raise my voice of protest against 
t,he establishment of the proposed Statutory Railway Authority. The 
establishment of this body will greatly interfere with the right of the 
Legislature to control and direct the railway policy of India. It is a pity 
that this matter has now been taken out of the hsnds oii the Indian Legis-
lature and has been incorporated in the Bill now before the Parliament. 
I have not the slightest doubt that the country win never accept ~  

reactionary policy of Government. 

10'. Sri Pr&kua (Allahabad and Jhansi Divisions: Non-Muhamm$dan 
Rural): Mr. Chairman, my first great objection to this Government. whether 
in the dep'llortroent of railways or in any other department. ~  that it is 
top-heavy. My second objection to this Government is that it does nothing 
for the proper education of the people. My friend. Sir Henry Gidney, 
congratulated the chief persons ill charge of the railways who sit in this 
House. I do not know whether the Honourable gentlemen. who sit there, 
are there only to take all the credit or also all the kiCKS. Sir Henry Gjdpey 
said that if some persons from this side of the House sat there, every train 
would be derailed. I do not know whether the gentlemen opposite ~ 

personally responsible for the non-derailment of the trains, or whether the 
pointsmen and the other humble emp,loyees of the railways lU'e responsible 
for that. When a derailment does take place on a railway. I do not 
know whether the gentlemen opposite suffer the least. The other day·; 
because of the mistake of the gatemlln at a level crossing, in my district 
of Benares, the ga.tes remained open and a lorry collided with the Punjab-
Calcutta Mail, the pointsman got into trouble: the gatemall got into 
trouble; but, so far as I know, none of the gentlemen here got into trouble. 
(Laughter.) 1£ the:v are going to get all the praises inside and outside this 
House. it is up to them to take also the blame for every single derailment, 
for every single accident, for every single disaster. Therefore,' I do not 
want to waste the time of this House or my own, in exchanging unnecessary 
compliments across the floor of t,hc House. So fa.r as T am conC'('rnc(1 T 
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think that t.he administrntion of railways in this country can be ~  on 
011 a more equitable basis, and I should suggest the. cutting down of the 
large salaries here and now. So far as the. restoratIOn of ~ goes, my 
sympnthy is with Sir HEmry Gidney if he WIll only confine himself to .all 
those who draw Rs. 100 or Rs. 150 Bnd less: I do not want any restoration 
of the cute of those who draw more thon tha.t amount. I think we oan 
easily afford to odd to the small incomes of the humble employees on the 
railwavs' and reduce the salnries and emoluments and even the saloon 
eurs 0·£ the bigwigs \rho rule in that huge house called the East Indian 
Rnilway building in Calcuttn. I have visited that place on a business of 
my mm; and J fOlmd it very difficult to get in touch vl'ith anybody there. 

Uellt.-Oolonel Sir Jlenry Gldney: You cannot even get there now. 

Mr. Sri Prakasa: The other thing for which I plead in all earnestness IS 
that the railwa.ys should be used for the purpose of the civic education of 
the people. RailwuJs are the things,' as the Honourable the Commerce 
Member sajd, that come in direct contact with the people-with all classes 
of the people-and not only I as he said, every minute of t,he day and every 
day of the year, but every minute of the night as well. And it is the 
night travelling to which I should like particularly to draw the attention 
of the House: The day is passed somehow, sitting or standing; but. when 
the night comes then the passengers get into 11.11 sorts of difficulties, and 
the difficulties are enhanced when, about one 0 'clock a.t night, the ticket 
collector comes to examine the tickets: the first and second elMS passengers, 
I understand, are exempt from sllch "isitlltion even if they are without 
tickets (Laughter) ... ' .... 

. IIr. N. II . .Joshi: They are generally without ticket!!. 

XI. Sri Prakua: But being mys'3lf !ID intermediate clA,8B passengdl' at 
best, and, more often than not, 8. third class plI.8Senger, I .know how 
terrible are t.he nights in the train; and I do feel that if the riOw8.y autho-
rit,ies would embark upon a programme of persistent educatitm '8f both their 
employees and the passengers in the elements of civic duty, they will be 
benefiting the coun.try 1\ great deal. What do YOl1 find in the railway 
comp'Ilrtments? Dut all round. The passengers do not seem to rea.lise 
t.hatit is better to throw their cigarette stumps and their matches and the 
leavings of their fruits wnd food outside the window; they lenve all that st,uff 
to travel with them in the compartments themselves. .  .  . 

Mr. II. S. &ney (Berar Uepresentative): Without t·icket,! 

111'. 8l'l PrakUl: If the railways would spend a· little money IU1d write 
across the windows and the walls of these compartments-"Please throw 
everything you want to throw outside the window: please save other pas-
sengers from getting their heAds broken by ~ trunkB at wrong angles 
on the bunks: please do this: please do not do that: please let the pas-
sengers get out, before you try to go in" ;-if all this was done, I do feel 
Ule Government would be doing a great deal of good to my country. (Int.er-
ruption.) My own vocation in life is thAt of a. t.eacher of Civics in the 
Nlltionnl College of Renares. 
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IIr. II. S . .Ana)': And the son of a teacher too r 

Mr. Sri:rrr.kaU:. .  . and the only thing that I teach the students 
who care to join it, during such 'Periods that the institution is allowed to 
function, free from Government attention, and that I ask them to teach 
ot,hers, is 0. few simple righils and duties of a citizen. If only we knew that, 
I think we would get Swaraj much ea.rlier than \'I'e ~  and though it 
may go against the interests of the Government, I think it would be doing 
fI real service to the country if it utilised the railways for the propagation 
of proper education not only of the passengers, but aJso of the ~  
of it.s staff. I heard in England a. saying which they had there: the first 
elass passenger is rude tc, the g!lard, the second class passenger and the 
guard nre rude to each other, but the guard is rude to the third class 
passenger r That is how the rudeness is dist.ributed as between the guard!! 
nnd the passengers t.here. Here, it seems, that the railwa;v authorities are 
rude to everyone. I have often found, travelhng in the intermediate 
cla,ss at nights, that all the railway staff on duty occupy aU the bunks and 
refuse to give room to bona fide passengers with ticket,s in their pockets, 
who are thus kept standing in order that members of the railway staff, on 
c1uty, should have a comfortable night. I do not w,ant to take away any 
legitima.te comfort from railway employees because they are also human. 

:IIr. If. :II . .Joslll: They ure Illso passengers I 

Mr. Sri Prakala: I am talking of the crew-perRons  who are in charge of 
the work of examilling tickets: they lie about on these bunks and do not 
nlhw //(In,l fide paRsengers to occupy tllem. I, therefore, suggested in 
one of my letters to the gods on high-I am in constant correspondence 
with t.hem, but very often do not get any reply to my letters from them-
that they might have a small compartment reserved, in each passenger 
train, for members of the railway staff on duty, 80 that they could go and 
rCRt the)',! in between their hours of duty and not interfere with IlOna fide 
pasRengers. I do not know where that. letter is, but J got no reply. I have 
nlso IIllother complaint to malte: the intermediate clnss lavatories in the 
East Indian Railway are not in oonformity with human anatomy (Laughter) 
/lnd 110, they are very often dirt.y. I.do not know who are the persons who 
designed these lavatories: I have had: no end of trouble with them. I will 
give you one instance. It is an unsavoury example: luckily there are no 
Indy memberll in the House and I think I might give it without looking up 
at the gallories. My friend, Pandit Jawahar Ln.l Nehru, as President of 
the Congress, and myself were travelling together to attend a. meeting of 
the Ali-IndiA. Congress Committee. We had travelled in 8 third class com-
partment 'Practically standing all night. When the early morning came 
with ito8 physical demands and I entered this little lavatory, I found that 
it waR dirty. Well, I consulted the iresiaent of the Congress. (Laughter.) 
He said: "Let liS send for the mehtar." I called for one; but mehttJr8 ar,a 
always busy with the first class !)assengers even if their lavatories are quite 
clel111. 'l'he pity h that the m.chtll.r does not look after the comfort of hid 
Own brethren in the third class compartment, but eagerly looks after the 
comfort of his master in the first class. 80 when the train steamed off, 
thE' President advised me to tum myself into a meht4r; and 80, with the 
help of the morning paoper a.nd what little water I had, I cleaned the 
lavatory myself and used it. This mess is not due to the mistake 80 much 
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of the man or the woman or the child who had used that lavatory ~  
but it is the mistake of the man who designed it originally, because, 81r, 
no human beinlr could use it properly. 

Again, Sir, travelling in a third olass compartment, on another occasion, 
I found it notified thera that that compartment was meant for 52 persons. 
And we were already over 52. There were only two doors to go out at one 
end of the compartment. If any passenger wanted to get out from the 
further end at a wayside station, he had to stl')1gg1e hard. There ~  
fight'S almost at every station, and it was with great difficulty and wIth 
!!l'eat discomfort that those who occupied the compartment completed the 
" journey .. ' ... 
JIr. Oh&Irm&ll (Mr. S. Satyamurti): The Honourable Member has got 

only one minute more . 

• r. Srt PrakaI&: Sir, I shall not take even that one minute. I have 
often felt tliat high railwuy officials have, too many saloons for thE'mselves. 
Only one gentleman is generally travelling in .a huge white or yellow saloon, 
and it is tacked on to these trains while' I myself am being crushed ~ a 
neighbouring third class compartment. Being only human, I do not bke 
it, If these bigwigs would only experience t,he difficulties of lower class 
travelling and also realise that with a little proper instruction to railway 
officials and railway passengers, things could be improved, then they would 
surely take steps to remedy the defects. If they do so, then I think, in 
India, things would be much better than elsewhere, because, I think, our 
passengers are .more patient and willing to bear more hardships than passen-
gers in other parts of the world; and when you have a patient people, why 
try their patience in II. manner and to an extent that is not good either for 
yourselves or for them, 

Mr. Lalch&lld Bavalrat (Sind: Non-Muhammadan Rural): Sir, this is 
usually the time when we have to consider whether the gentleman who 
presents the Budget is to be congratulated or not. With regard to the 
Budgets, fortunately or unfortunately, 1 have had some experience that they 
are more or less manipulated and forged in the manner the authorities wish 
to present them to the public. In these offices there is also the trick ot the 
trade by which a Budget which is a surplus budgeh can be made a. deficit 
budget and a deficit budget can be turned into a surplus budget. But, Sir, 
what I have to consider, from my own point of view, is not whether a 

~ ~  budget has been a surPlus budget or a deficit budget, because, 
m hnngmg out a budget, there are certain limitations and barriers which 
falla thoRe who mako them r.nd those who present them to the House' wha1i 
I !I'm concerned with mostly is the good behaviour of the officers ~ the 

~  more than their bringing out a surpl)ls or deficit budget, I WIlS 
~  whether the Honourable the Commerce Member who has been in 

thlil House for more than. five yeara, during which time I have also been 
here, from the good behaVIour point of view, deserved credit or not and'I 
must say emphatically he does. I have Sir for him and for his colleague 
~  Rau, sitting behind him, not .merely' a. gr'eat regard, but a great admira: 
tlOD for ~  ~  hear.) Sir, there are certain instances  within my 
~ ~  m wblch these g8tltlemen have acted in a manner in which anv 
rlght-mmded man ~  act. When we brought before this House certain 
cases by wa.y of questlOns, when we asked for certain information -Honour-
able Members who are new to this House have not yet had much 'experience 
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of it -the replies were always very evasive, they said that the matter was 
wholiy in the hands of. the Agents of the Railways concerned and the'y 
could give no relief. This is what we find. But may I say ~ the cre,(ilt 
of Sir Guthrie Russell with whom also I had personally to deal In connection 
with certain matters ' that he is also as easily accessible as the other two 
gentlemen, and they are ever ready to listen to any genuine ~  
that may be brought to their .notice, ~ ~ must. say they are very sincere 
in inquiring into any complamts and gmng rehef. There was a case of 
8 gentleman drawing Rs. 800 ?r Rs. 900 who was wrongly ~  .We 
came to this House, put questions, and, as usual, the rephe8 were eva81VC, 
Bnd they said they could Dot do anything, the matter was in the hands 
of the Agent and so forth. Hilt. we wanted to point out that the Agent had 
done a wrong to this gentlem8lIl and that it should be set right. What to do? 
I espoused the cause of that gentleman, I went into the Chamber of the 
Honourable Member, on behalf of that gentleman who was wrongly retrench-
ed, and represented the case to the Honourable Member. Do Honourable 
Members know what he did? He sent for the papers, went through them, 
and f must say to the credit of the Honourable  Member and also of Mr. 
Rau, they saw' that the man was wrongly retrenched and re-instated him, 
.Rnd the man is now getting his own pay. Some such cases have happened, 
Bnd it is that courtesy, that kindness and that consideration that they 
give to such matters that pleases us most, and not the Budget (Laughter), 
hecause we all know, whether it is a surplus budget or a deficit bud/let, 
we are being taxed more and more. 'rherefore, whether it is a surp'ws 
budget or a deficit budget, it is quite immaterial to us here, because the 
world will go on merrily, tit least' the Railway Board will go on. (Laughter.) 
What is happening now? You have a little voice at present, but in a short 
time we shall be completely deprived of. even that little voice which we are 
raising now, because after the constitution of the Statutory Railway 
Board, we shall be nowhere. How can you come forward and put questions 
and get information in this House? I have rend the Bill as well as the 
rep.ort of the Committee which was considering the question on the Statutory 
Railway Board, and what do we find? They sav th.at with administrative 
questions the representatives of the people in 'this 'House shall have absolute-
l.v noth.ing to do, ~ that it is only policy that they can deal with. May 
I enqUIre w}lether It IS the day-io-day administration that we are concerned 
with. or ~  'Policies? Policies they lay down and then comes the ques-
tion of administration. Now, it is sai.d, you cannot interfere in the Agent's 
business, and hereafter they will say, yOU cannot interfere in anything. 
You have nothing to say. . ." 

IIr. II. S. AnI)': Only to pay . 

. ~  L ~  lfavalra1: Yes, only to pay; pa..y, nnd pay more. Though 
ihls IS a defiCit budge.t, y.et !t is a ~  certainly better than last year's, 
lUt [ have yet no faIth m It.. It 18 only when the raIlways consider that 
they are ~  to the representatives of the ~  is only then 
~  w,e wll.l thmk of these budgets. At present what we find is that every-
thmg IS gomg on autocratica.lly and I am air,aid that will be our fate ~  
when .the Statutory Railway Boord works. I do not know how the repre-
sentatlves of the people could reach that Board and how the grievances 
of the 'people could be redressed. The budget would be before' VOll onlv 
for considering the policy. .  . 
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JJr. ZlIucldbl Alama4: Will it come to you at all? 

Mr. LalchlDd Rr.valrai: 1 say the policy question only will CODle. I 
understand that. Dr. Ziauddin wason this Oommittee, and 1 do not know 
how he sigMd this report, ~  ~  he ~  signed it, ,I ~  to know how he 
is going to tE'1l me. ~  by Dr. Zlauddm .Ahm.ad.) 

Mr. OhalrmaD (Mr. S. Satynmurti): Order, order. 

Mr. Lalchaad lIavalrai: Any way, the report does not show anything 
that there WIlS any dissentient voice from you. I have always respect for 
you and. 

Mr. OhainD&D'(Mr. S. Satyamurti): The Honourable Member will kindly 
Ilddress the Chair. 

1Ir. Lalch&nd Bavall'al: I have respect fo1' him, and I can also say 
that he can st.udy questions very well, but the point is where was he when 
he joined hands and brought out this report? 

.An Honourable Kember: He was in Engla.nd. (Laughter.) 

JIr. Lalchalld Havllolrai: I do not blame him. It must have been due 
to the association that he had, sitting by his side those who only raised their 
hands, and he must also have raised his hand like that. However, what 
I say is this, that people should have n voice in the railway business. I 
am sure the public will be with me when I say that the agreement with 
t,be Comt>any-managed railways should be revised, and I would suggest tbat 
before t.his Statutory Railway Board comes into existence, about which I 
have 110 doubt, the Government should consider the question whether these 
Company-managed railways should be still in the hands of companies. The 

~  with them should be so revised that people ma.y have some 
\'(")](,0 and SOl1lP control over the Company-managed railways. 

Coming to the 13uclget iist>lf, tile Commerce Member is now leaving 
the department, but we will soa next year whether there has been 90me 
mistake this year or not. I am not, however, concerned with that, but 
I will make 0. few suggestions and then conclude my speech. The first 
thing of note is that it is the goods traffic that has saved the railways, and 
~ lesson should be leo.rnt from it. The goods freight Ilhould still be reduced 
wb'ere on account of competition the rates are at present unfair. Again, 
I must say that not only a few but a. good many wagons are required to 
hand the goods traffic. During the Wa.r time traders could not get sufficient 
number of wagons, and, even afterwards, there have been continual com· 
plaints about the shortage of wagons, not only on the State-managed rail· 
~  but also on the Company-managed railways, There is a railway which 
18 called the Lurkana-J Ilcobabad Railway in Sind. and several complaints 
have heen made tha.t they are not swpplying sufficient number of wagons 
there. Of conrse, the Budget provides for more wagons, but the point is 

~  the <?ompany-mano.ged ~  and such other railways, as I have 
mentioned. w111 also have a share 10 those wagons, or whether they will have 
to build more wa.gon. of their own accord. As regards p&llsenger fares, 
there also you must reduce the third class fares and give more conveniences 
to third class pat!sengers, Much hns been said on t,hat subject. and rightly 
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too from that side, but I may say that, besides the inconveniences which 
the' previous ~  has narrated, there are several other ~  
from which the thuu class passengers suffer. Is there Bufficlent lIght m 
the latrines of the thh'<l class carriages? 

An ~  Kember:' Not at all. 

1Ir. LalohaDd Kavalra1: Take the congestion in the third class compart.-
menta. It is written, for instance, 90 passengers to sit. With those 90 
passengers, there is overcrowding, bur when the military travel, the number 
iii reduced to 70 only. Why this invidious distinction? 

Mr. Ohairm&n (Mr. S. Satynmurti): The Honourable Member has only 
one minute more. 

Mr. LaJcband Xavalra1: 1 have done, Sir. I woulri say that the in-
l'onveniences to which the third class passeng(·rs /ire put should be reme-
died, so that there may be more and more passengers travelling. There 
is one other point to which 1 would draw the attention of the Railway 
~  and that is with l'egllr<l to Sind-Bombay Railway. I shall deal 
with it afterwards when I get an ~  nnd place facts and figures 
beforE' the Housf'. but nt present let me say this, that the matter ~  
he en pending for too long 1\ time. I know the Honourable Member. 18 

trying his bE'st to ~  that the question is settled soon, but. I aIT.l told. tllali 
the file is now lying with tll£' Bombay, Rarodn nnd Central Indio. Rllllwa)' 
people for their· opinion. 

[At this stnge, Mr. l)resident (The Honournble E)ir Abd\ll' Rahim) 
resumed the Chair.] 

I t.hink this matter should be expedited and a final decision arrived at, 
beclluse it, could be ahowll conclusively thnt t.his would be a good invest-
ment ~  With these few words, ~ resume my seat. 

Mr. V. V. Girl (Gnnjum cum· Vbmgapatam : M~  

Hural): The railwnys in India constitute a. great State undertaking, next 
onlS to that of Soviet Russia, both in point of route mileage and the 
number of workers employed. There arc today nearly 700,000 railway 
. workers, who, along with their families, would exceed in numerical strength 
the popUlation of some nations of Europe. When you consider, therefore, 
the Railway Budget., you (·onsider the budget. of thousands of families who 
depend, for their prospects of employment, Te-employment nnd cont.inued 
employment, 011 t.he policies initiated by the State. Now, Sir, there nre 
todny ·17,000 ~  workpl's on the rai1wllYs during tb(> lnst four or 
five vears. The Honourable thH Commerce nnd Hailwav Member has 
stnt.pi! that tho ~  fiMJlCeS m'e improving but it. is little eonsola.tion tA.> 
t.he 47,000 rotrenched w'Ork(,rs nnd their familieR who are starving in the 
st.reet.s for "''llnt of food and raiment. 'rhis stat.e of 'Iffairs could hnvf! been 
avoided if only the railway administrations and the Railway Board had 
accepted mnny of the suggestions mnde by organised unions and the AlI-
India Railwaymen's Federation, suggestions which with 0. few financial 
r.ommitments or in many cases with no financial commitments, would 
have avoided the unemployment of 47,000 workers. I would, however, 
reserve this subject for 11 future consideration if I get nn opportunity at 
the Hme when the cut.s will be moved. 
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Now Sir coming to those who are in employment it is no doubt true 
, that wage cuts have been .rest:ored. but }t ~  ~  true that 

4 1'.1'. thcre was 8S little or no Justification for Imposlng wage cuts 
on the poorly paid staff as there. is ~  in. restoring the cuts of 
highly paid officials. Then there IS another pOlDt WIth regard to the new 
scales of wages that are sought to be introduced. This is an attack on the 
standard of Jiving of the workers. This constant attack on the standard 
of living of the existing employeeR is a menace to the improvement of 
t,heir conditions of service. According to the Budget, it is proposed to 
spend 450 lakhs of rupees on rolling stock. A hundred lakhs are intended 
to be spent on locomotives and boilers. I consider that this expenditure, 
from the little studv that I have made, is unnecessary. If we take the 
formula supplied by the Raven Committee, not less than 65 per cent. 
of the total stock of the engines should be in use daily. Even in 1925-26. 
the said Committee found a considerable number of locomotives without 
any hope of immcdiate use, resulting in considerable expenditure. Aocord-
ing to the Financial Commissioner's reply to an interpellation on the 18th 
March, 1984, there were 928 locomotives purchased on Class I Railways 
after that date. I find. according to that committee's formula. that 
there are nearly 500 surplus broad gauge locomotives and 58 surplus metre 
gauge locomotives and 19 narrow gauge locomotives in excess. I would 
like to tell you, Bir, that each broad gauge engine costs Rs. 90,000 and 
each metre gauge engine costs Rs. 65,000. On this basis, I feel that at the 
present moment there is no justification for spenliing ~  ClOre of 
rupees on new locomotives. Another point I would like to bring to the 
"ttention of this House is, that from the year 1918 and 1921, there has 
been a great demand, backed by public opinion, that these locomotives 
should be manufactured in India. I would like to refer to the Govern-
ment of India communique dated 1921 which was quoted by that great 
leader, the late lamented Pandit MotHal Nehnl, in his speech on the 
Railway Budget in the year 1927. This is to be found on page 1218 of 
the debates, dated the 23rd February, 1927. The communique said: 

"The Government of India have had under consideration t.he qUMtion of the 
construction of l?COmotive engin81 in India and they are now in I/o POIition to give • 
general.undertalnng that ~ will be i.nvited annually in India for all the l'ailway 

~  I1ol!d locomotive bOllera reqUIred by Government during the 12 )e&1'1 
oommencmg WIth 1923." 

It is really a wonder that from 1921 to 1935, the consideration about 
the ~  of locomotives is still going on and We were told th& 
nther day, In 1934, by Mr. Rau, that the matter is still under considera-
tion. Supposing, Sir, we have a Government of our own a nationalist 
Government, and such replies are given, that Government 'will be turned 
out the next day. If this is the sort of explanation' given by the Gov. 
Arnment during the last 15 years, is it to be wondered at if people lost 
respect for it? .Aga.it;'-, Mr. ~  by a reply about the manufacture of 
metre gauge ~  In the. Almer workshops, has helped us a good deal. 
In reply toO a question by Dlwan Balladur Harbilas Barda, Mr. Rau said: 

"I. underat&nd that ~  to. the fact that the prices in England are now low, 
~ ~ to the. latest lDformatlon available to the Railway Board. there il ver;1 
httle ~ lD the cC?Bt of manufacture at 'Ajmer and the coat of ~ lD 
England, the difference bemg only Re. 26." 
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In spite of that, the Government have not encouraged the manufacture 
of these locomotives in the Ajmer workshops in greater number. I con· 
sider that every kind of locomotive can be manufactured in India in the 
railway workshops if proper attempts are made. In fact, I may quote 
with profit the words of the Raven Committee who said: 

"AaBuming equal efficiency and organisation and control on either aide, all the 
elements of C08t have a tendency to be lowel' in a railway workshop than a private 
;work.hop. " 

And, therefol'e, they strongly recommended that the railways should 
undertake a mass production of under. frames and spare parts of rolling. 
stock instead of depending on outside firms. I may also be allowed to 
quote an observation on page 77 of the Raven Committee's report. They 
say: 

II Briefly, then, our opinion is: 

(1) thet the rate •• t which spare parts of rolling stock are being manufaeLured in 
railway worklhop. do bear favourable compariaon with the rate. which out.ide agencies 
could or would charge, 

(2) thet neverthel"B luch manufacture is lICIt being carried on al eftlciently and 
economically a8 it could be, owing either to lack of organiaation nnd co-ordinat'on or 
lack of suitable plaut, and 

(3) that with the concentration of the manufacturing work, in (,uch exiating shop., 
a. are advantageoualy .ituated with I'88fct to cheap labour, fuel and laitable equip-
ment, on the linea we have recommende , great t.'conomiee could be ~  

I submit, from the point of view of the workers, if such manufactures 
are undertaken in this country, if a real organisation of the workshops 
is made, then unemployment will be greatly relieved and this retrench· 
ment that has been going on for the last two years could, perhaps, have 
been profit.ably avoided. Now, I wish to touch on another important 
question as briefly as possible, and that is the question of the rail-road 
enquiry. Sir, it is stated tIJat t.he railways are losing every year not less 
than 190 la.khs due to the compet,ition of the motor transport. It has 
also been said that for every competitive bus that competes with rail· 
ways, ten rupees are lost every day. At any rate, it is estBblishe.d that 
nearly two crores of rupeE:s are lost by the railways through these competing 
lIerviccs. I desire, Sir, that there should be Il grenter co·ord1D9hoJJ 
between the bus services and the railway services, Rnd, I think, the tIme 
has come when the proposition of State ownership of transport, is prnctj· 
~  estnblished by the milwayl'1 becomillg St.ate undertakings; no\\', it 
may also, therefore, be necessary perhaps to consider whether or not in 
the first ~  as a trial, the Railway Administration of the G-overn· 
ment of India. might not t,nke over the ownership nnd control of those 
transport services which run parlL'llel to the trains, Bnd I think this 
matter ought to receive greater attention. As I stated, at the present 
moment over Rs. 190 lakhs are lost by the railways every year and clearly 
this sum could he secured if the Unilway Administration took charge of 
t.hese buses_and then certainly the railways would not suffer the los8 that 
they are suffering. Sir,. while reading t.he Rail·Road Report, I found that 
the Madras and Southern Mahratta Railway Company, in order to 
compete with the bus serVices competing with the railway between 
Bezwada and Masulipatam, He now buying Diesel locomotives at a cost 



1048 1,&OI::;1..\lIVI.': ASSEMJlLY. l20'l'H FI.':D. ) {l35. 

lMr. V. V. GirL] . 
Of. Us. fit lakhs in order to COlnpew wi1ih twenty-five buses,. the capItal 
cost of which wouM not exceed u lukb of l·upt'es. 1 .feel, tin, that Ow 
bUB servict's lire necessary. I also feel that ~  people In the ~  the 
paslolengers, would like to ha.ve b.oth t.he t!UID, and the bus ~  but., 
on !1l:l'O\IJlt of this J'fJllSOll prllllllrlly, that IS, the ~ ~ ean fin? COUl-
fortnbh. seats in th( hURes, free of IIny great rush. whIle In tbe trains the 
way in which third clasl:! aceommodation iR organised ~  ~  
HC(:ount of this very Tl11lROn people would ruther not lIke, If they could 
heip It, to travel i,{ tl'lIins. 

Mr. President (The Honouruble Sir Abdur Ra.him): The Honourable 
l\fcmbt'r hus only two minutes morA 

Mr. V.  V. Glr1: I, therefore, eonsider, Sit·, that this aspect must be 
('onsidercrl. So far uS hus cOlllpanies are coneenled, 1 nm quite R\lre that 
they are not at all profited ~  these ~ coneerns. It is. known to th(!s(' 
who Imow something about the serVlces. and the UOII-R<>nd EnqUiry 
Committee also sovs it, that these have not hpen nf grC'nt. pl·ofit. I. 
therefore, eonsider. -that theRe questions ought to be discu8Rl'd cnrefully. 
!J'he House has to be given an opportunity to disc:>uils this lllatter at great 
length and to COlUe to some eonclusions on this matter. I am sorry my 
time is up, Sir, (lnd I h/lve not been able t.o plne(' before t·he House ~  
views OIl this motter in 11 more detailed mnnner, but I shall. as I have 
lIaid, rl!8CrVe for n future oocllaion my views in great.er detail. 

JIl. Muhammad Amar AU (Lucknow and }'yzubad Divisions: Muholll-
madan Rural): Sir, when I heard the speech of the Honourable Sir Jose}>]' 
Ehore find when I read it, at home, I thought thot some improvement 
would be shown in the 1l11l11ugement Bnd the administration of the Railway 
Department at. least nt the time of the retirement of my Honourahle 
friend, the Commerce Member. But I found. after all, that it was but 
II. story of "remo.rse, 8Orl"O""'S and regrets". Sir, although we may here 

~ regret the ~  of my Honourable friend for his personal quali-
fications and for hl'J goodness of het1rt, yet We have to spe what during theRA 
five ~  lnelia hilS benefited in the matter of its railway administ.ration. 

JIl. Lalchand Kava1r&l: How CRn he help YOIl? 

JIl. ~  Alhar A ~  My friend says: "how can he help yOII?" 
hut I thmk he can help mf' In the same manper nil he has helped hi IlJ self. 
(LRughtt·r. ) 

Mr. LalchandB.vllr&l: The Secretary of Stnt.c CIl'll help YOIl. 

lit. M ~ ~ A  Whether it is thA Secretary of State to 
~  us or ~ It IS Bny of the railway administrations in India to belp 
liS, the ~  ~  thdflt we Indians are suttering and we Indiana have 
come ~ grle m OVAry epartment whE-never we find anv ·time to cOlllJiaor 
the nffrurs of that Department. . Sir, ss ~  :S:0nourable 'friend has alreadv 

~ eontO'atulate<1 hy ~  jmmdR of IDU)e m t;his :Houae. it i80)SO bu't 
~  and ~ tnat J. ~  a1flOcon,gratulllte ,him; butinfaot .the 
posItron of thpprpsf'nt ~  Mel! not f\how in any way tha.li WI' oan 
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congratulate ourselves at Icut>t on the t;ubject of the Railway Budget. Sir, 
ia the "pe.1ung speech which he delivered the other day I found two 
lleateaces which are very pregnant ill themselves. The first is: "the prime 
l'Qllsicieration ~  thelia years has had to be the safeguQJ'ding of our financial 
position". t;h', if we I:Icrutinise the financial position of the railways, we 
find it at once rovealed to us that. there is 0. deficit; and, on the face of 
the Budget, We find that ow' railways are not working according to the 
lweds of the eountl')'. ~  every bide of the House, t;.ir, you have been 
hau-ring that there nre complaints of discomfortti and that there arc com-
plaints of paucity of cllrriages, that there are complaints of this kind or 
that kind. Sir, on ull these grounds; however much it may be said that· 
it is a very good udministrntion, nevertheless the Indians 8re not proud 
Hf such adminisiJoution over which they have to wail Ilnd cry and cry 
hoarse, but absolutely it does not affect the officials on the official 
Benches. Sir, it is said that thefinllDcial position of India. is in ever'N 
way good. 'rhere is tht! Imperial Hank, there are the Government reve-
mleS, there i" the income from tho railway freights, there is the income 
trom the passenger ~  Every kind of income the Government lias 
got. Now, if the fina.ncial position is so managed a.nd in Q certain way 
the figures are so manipulated thot the financial position is smll.eijmes 
made to produce ~ deficit and then at another time one of benefit to the 
eountry then what. does it matter to us? Yet, renlly the position is bad 
enough. i"mther (In Sil', thA Honoul'Uble Member suys: "the need for the 
pursuit of ('conomy is grellt", and he harps 011 economy, and then he says 
;thatthe . 'need for the pursuit of economy, translated into terms "f greatel' 
efficiency, h88 been impressed on the Railway Administrations". Sir, this 
phrase,. qualified as it has been, virt.ually means tbat this transla.tion into 
terms of great-er efficiency is only tautamouut to saying that the officials 
of the Depurtment should be highly pUld and more highly puid ones be 
tmga.gedanci nothing mOl'e. (Hear, hear.) Sir, with this top-heavy admi-
nistration that we have Bnd the high salary that the Agents draw, it is 
indeed highly objectionable. for the Honourable Member to think that there 
ought to he an economy. If that economy is to be translated into 
efficiellc.v, then that efficiency lIIeans nothing but the increment in the 
pay of the officials or highly paid officials mlly be engaged hereafter. Sir, 
we know what an awful unemployment we have in the country at present; 
and efficiency is not the only thing that we ha.ve to look to beclIllse efficiency 
is only for the purpose of so economising the resources of the country. 
My suhmiaaion, therefore, is that this translation into efficiency will IJuve 

~  no meaning. 'Furi.her on, I find, iust as we nndin all offi(liul 
royldrts, that· whenever t.here is anything with which the ~  

Ht.mcnes wish to PJ'Otoot t.hemselves, t.lley always say: "We have lost 80 
numh. but. .  .  .  .  . ". Thev llre very fond of using the word "but". Bui· 
wbenevp,r ;therfl tR 8u\'profit, it· is said: "Rut this iR the deficit". The' 
result if! -that every Government report if! full of these "buts". 8il', I am 
,"wa'Vs opposed. 00' such "buts"beoauae they ·mean exceptions which are of 
'J!t'eat' importance and t.heir connotations are very serious. In paragraph 6 
WPI oome ncroAf! theBe "buh;", IlgRin, like anything.· ·Tn that, paragraph thft 
Honourahle Member sBya: 

"We are indeed fortunate thst. {lur anticipations of traffic ratel II/lYe lleen mOl'e t.han 
fuI61,1!CI. .t.,. tJlgu,b t.bs. impl'Qvlll1lent.,. jn go,ods receipts ~~  we hoped fOI·. ~  
been reatiaaCt and in4Md mOl'c ttlan· realuM'd, we hilT/! _n thll Y.1Il a fuoru. fIt . .1 tn 
our palillenge; receipts:" .  . '. ' ." 
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'I'htl Honourohle :Member has used unother "but" here. What we Ill'e 

l:.:mcerned with here is to see how the administration is g?ing ~  
it, is in the interests of India, whether the passenger receipts are suffiCIent 
to meet our expenses and whether the receipts ~  our ~~  traffio ~  to 
OUI' benefit 01' not. We find that there are these buts to be provided: 
they are put jn there to play with the figures and for no ot.her purpose. 
Further on he says: 

"The results of our expel'iml'llt 011 the North Western Railway have not 80 far been 
entirely eDcouraging.'· 

This, too, I would put under the same category of .• buts". How .can 
anything be encouraging nniess the Government is prepared to re-conslder 
the resources of India and the expenditure which the Government incurs 
on the pay of the high officials? That is the ~  m",tter where we can 
join issue with the GoV1mlment namely, that the Government does Dot 
er.re So much for the convenience of the passengers or for the inconvenience 
of the people of India as it doos for the convenience /lDd comforts of its· 
officials. Then, Sir, we find in paragraph 7 the following words: 

"When, however, we turn to our goods traffic, there are definite ground, fol' 
congratulation. " 

I am glad that Government congratulate themselves for having received 
something !rom the goods traffic. But we know very well that even in the 
case of the goods traffic, except perhaps on Company-managed Railways, 
lleopie and the tradesmen find it very difficult to get a sufficient number 
of wagons. Now, it may be said that we have ordered fresh wagons and 
we are trying to provide the Indian public with the sufficient number of 
. these wagons, and, therefore, the goods traffic will be nicely managed. 
Now, Sir, I remember that there was a Committee of this very House 
for the purcha.se of the B. N. W. Railway and R. K. Railway. Years 
after yea.rs have rolled on and the Government had been bOlTowing right 
und left, still they have not been able to find enough money to purchase 
these t,wo Railways which are paying 25 per cent. dividends to their share-
holders. Sir, we know that Government appoints oommittees, but what 
is the use of such committees when the Government is not prepared to 
curry out, the recommendati.ons of those committees? They always com-
plain that they have not got funds to meet the unemployment problem 
lind sometimes works are undertaken in which a loss is incurred. B ~  
we do find that Government do not follow the recommendations of these 
?ommittees ,,;,hen it ~  that they will be profitable to foreign and Indian 
~ ~ ~  Sir, the ~  of the Budget is to show how the public money 
11'1 reahsed ~  how It IS to be disbursed. In the case of railways, whioh 
can be classified as commercial concerns, the two ways of realising money 
nre ~  the rates ~ are fair and that a higher rate of ~  for 
goods Is.lmJ?Osed Rnd reahsed: Government do both badly: it ral88S the 
L ~ whICh IS n:ally a ~  lnconvenience to the pllBsengera and l'-.ises 
frelg-Ms for the lDconvemence of the trading public. 

JIr. Pn1141Dt (The Honourable Sir Abdur Rahim): The Honourable 
Member has only one minute more. 
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Mr. Muhammad Aahar Ali: 'l'hat ja t.he rea9Oll, Sir,why Government 
lAre . lolling in cumpt:ltition with other melUUl of communicaijon. Ii Govem-
manti· keep theillterests pi the oOJ.ll1try in· the foreimnt, 1 am surej it will 
he very easy for them to realise more money_ They should take some 
public people iulo their COllfidel1ce im.Lead of having only Ii highly paid 
Hoard. They \11K)' ah,o have sOllie puLlic JUen who know what commerce 
is anu who know where the interests of India lie aud thus along with t.bem 
they IIltly ahm lun·e Knill!:' ~  011 the Hoard. 

The B;onourable sir Joseph Bhore (MeJuber fur Conunerce and Rail· 
wllys): Sir, lImy 1 begin by thanking such Honoura.ble Members as ha,·e 
expresiled their appreciation of Rllything that my colleagues and I hal'e 
dOlW ill j,he administration of Indian Railways. I express my gratitude to 
them for what they huve said. Honourable Members will realise tha.t it, 
it> Bot an eusy maHer t.o reIlly to a genl:lral debate during the course cf 
which II llulllber of points of Vlu',}'iug importance irttcr Be must inevitably 
he l'uiscd. With the best will ill the world, it is impossible for me to cover 
t·he entire field of criticism, and if, therefore, some of the points that ~  
beeu raised 1 pass over and deal with others somew1w,t cursorily, it is 

~  till' necessity to refer to a few matters at greater length and ir! 
grentel detuii precludes the possibility of a IH'l'iutim KnilW6r to every point 
thathns beC'll ruiSlld. I havcno doubt that some, a.t any rate, of these 
will he velltilllt(·d during our discussiolls on the demands for gnmts. 

Now, !:lir, 1 should like to give first 1>lace iu my reply to the question 
of cool contrncts for t.he railways aud I do SO ~ the question bll1l 
heen given a cert,sin measure of prominence by the allegation, I ought 
rather to say the insinuation, which has appeared in a certain pa'Per ~ 
the allocation of these contracts is determined by considerations other thl\U 
t·h08e which should determine the settlement of what is after all a purel\' 
business transaction. The suggl:l8tion hat! been made that the scales ~  
weighted unduly in favour·of the smaller Indian-owned and Indian·managed 
collieries at the experuJe of others. . Now, Sir, I need Bardlysay there i" 
no fOl,llldo.tion for this lIuggestioll. But a mere denial takes us nowhere. 
I would like to give the House a fUOl'e ~  account of our procedure 
in the hope, first of aU, that it may refute the allegation, and, secondly, 
t,hat it might help people to realise that tenders are not denlt with on any 
arbitrary or unreasonable baBis. I would, therefore, 68k the House to bOOl' 
with me, if 1 deal in .some detail wit.h this subject. In the 6rst placs, b:}' 
. wuy of preface, I ought to explain how it hM come about that the railways 
.are in the mlltrket. ·for 80 large b' portion of their coal requirements. It 
,may n.ot be known to the newer Members of tllis House 8S well as :t ill 
to those who have been familiar with our past discussions, that 80me yea.rs 
. ago, Z-Il.ilwa'Y8 were forced very largely through the action of the coal in-
du.wy itself to a.equire their own collieries in order to prevent themselves 
being .squeezed by 0. ootnbination of the interests concerned. We could, 
did we so wish, at the present moment, raise all Ollr own requirements 
from our own collieries at prices adva.ntageous to ourselves. Our '.lOl· 
Henes have beeu in process of being developed'. In 19'27-28, we mi.ed 
80methiug like 54 per cent. of our requirements from our own coUierieli. 
1'hen, later, came the gl'OOt slump, and, in -order to a.&sist t.he coal indus-
try d.a.whole,· we decided to take a Belf.denying course of aet,jon, to limit 
our oWilt'aisings. and to buy the bulk ·ofour req,Uiremen.t.a :in the open 
market. In ,the .Jast three ye8l'8 we have ·been raising ~ M .)t 
O\H' own· ~  and we have been buying two-t,hirdi irl the Qpen 

J' 
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market with the idea of assistiog the ~  as II: ~  ,durwg a period 
of unparalleled depreuion. (Hear, hear.)" Ih,e policy ~  ~~~  WI!." 
stated quite clearly by my predecossor, thr <.ieorge !talny. Ibis 18 wbst 
he said: 
. '1 think the House knowli that tho w..l trade ill pauing througil, Vfll'y hard timOll, 
~ Ho good many of the colliel'iea are owy Just bauglng 011 ~ 1(, 1& ior t.hat l'IlUOU 

that the UoverWDent decided to rl:.iae 110 substantial a portlOlI ot wen reqmrewt'DtIi to 
be obtained fl'om tho market, 1 do Dot claUD, of ~  that Ye were act1:lg Oil 
purely altruistic grounds ........ " ........ It IS not 10 our mteJ·est.B that a large llumbeJ' of 
oollieries &bowd bHoye to stop working swce that might rellll.lt iu a gradual decline in 
the competition for the ol'ders of tbe titate ~  <?learl:>:, it WB/i desirable that the 
conuactl! &bowd be fairly spread over a number ot collierles, 

With that policy before us, it is quite clear that provided tenders lU'e 
dealt with on a purely commercial b8lll8, We should spread our ordera 
over the industry as a whole, 80 that as many collieries as possible, in-
cluding the smaller collieries, s40uld share in the measure of ~  
wlllch our action is calculated to bring to the industry' as a whole. 'l'hQse 
intentions we have endeavoured to translate into practice. Where ,·en-
ders fl'OID a number of coHierie.. are "quaHy advtultageous we have 
attempted, wherever possibl(l, to treat them equally fairly subject of COUl'1le 
to certain inevitable reservations. In such cases, it would certainly Uj)" 
be of any use if our object is really to assist the collieries, to allot to any 
colliery i.i.n. amount wluch is neghgible in quantity. The quantity allo-
cated to each must be sutlicient to bring some real measure of 8ss1stanrl\'\ 
1.0 the recipient of the order. This explains why, having regard to the 
number of smaller collieries, in the aggregate a major pomon of OUl' orders 
luay go to the smaller collieries and not to the larger collieries. Thill, 1 
BubUllt, is inevitable, if we are to achieve the resUlt which we huve act 
uurselves to achieve, 1 have only to satisfy the House that, these tendel's 
are reaUy allocated on a purely business basis. I can assure the House 
~  the most meticulous caTe is taken to compare these tenders fairly 
and eqwt.a.bly, a mattei' of considerable ditticulty, considering the various 
grades of coal that are offered. Our modern locomotives have ~ beea 
adapted for burning the lower grades as well aa the higher grades of coat 
so tha.t speaking generally, we are not tied to any particular quality ul 
fuel. In any case, speaking generally, the two factors of qu&'lity and 
price together decide the acceptance or the rejection of 8 tender. Except 
in special cases where a special quality of coal is required, it may be more 
economical for us to purchase a lower grade of COItJ at IA 

certain price than a higher grade of coal at a certain prio», 
What that price will be will depend upon the calorific and other qualities 
of the coal. We have endeavoured to arrive 8't an efficiency factor or a 
figure of merit for all the grades of cowl that have been tendered labora-
tory ~  ~ as far ~  possible been supplemented by actual' burning 
tests m locomotives. With these figures of merit before us and making 
ll11oWlloDce for transport to centres where the coal ia to be used it becomes 
a comparatively simple ma.t.ter to decide which tender ~  the moet 
adv8lIltageous and the lUost economical purchaae. Thus Sir if we hav$ 
.two ~  ':A" and "B", and if the figure of merit' for :'A" is 100 
.. and the pnce 18 RB. 4. per ton, and the figure of merit for ., B" is 60, it 
would be more ~  ~ ~  ,. B" if the price is below Rs. 2 per tou 
and 1e88 econouucal to buy if It were above Rs. 2 per ton. At Retl 2 & ton 
other things being equal, the two would be on an equality, I tbink'I ~ 
,aid enough to .tisfy the House that the grea.teat care is ~ 'takon 
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to ensure the comparison of these tenders on a fair and equitable basis 
and to reduce them to a common standard, and I hope that with the )x-
planation that I have given, we shall not again be faced with the insinu-
ations that have been levelled against us in the past. 

I now tum to aoother very important question, and that is the com-
petition between railways and shipping companies. The railways in India 
like raoilways all over the world, have always attempted to dra.w to them: 
Relves as much traffic for their own route as they possibly could. In 
doing this they hove in many cases Quoted the minimum permissible 
rates. This, I contend is perfectly legitimate. It is a pure business pl'O-
position so far as we are concerned, and r think that it is in the intere .. ~ 
of the trade and commerCe of this country. As a matter of fact, the r.lI.i-
cutta Port Commissioners a.ppear to ha.ve a.ddressed tbe India.n Chamber 
of Commerce, Calcutta, and asked them to support their view which was 
that traffic should be allowed to move by the more economical route, but 
that diversion of traffic from this route by the quotation of cut rates cOllld 
not be beneficial to trade as a whole. To that the Chamber of Commerce 
apparently replied declining to support this contention and stating that 
there ought to be no bar to the railways quoting special rates, if they 
found that the quotation of such rates will st.imulRte traffic and such :l 
policy would be particularly commendable if the quotations stimulate any 
national industry. Well, Sir, so far as we are concerned, if we were 
quoting uneconomic rates simply for the sake of nndercutting we might 
he open to criticism, but, in all cases, we are limited by a minimum and 
in no case can we go below tha.t. Shipping comp8rues on the other hand 
are not restricted in My way. The Oalcutta Port Commissioners in u. 
recent communication made the following remarks: 

"They arp, aware tha.t it has always been the practice with the railways to quote 
special.ly low rates  for inter·port trnnAJlort. hilt althoul/:h they can see no iuatiftcation 
for this practice, the matter haR only recently become of urgent importanr.e. The 
special ratell are now 80 low that it ia imnoasible for the shipping: companiel to nnderbid 
f.h41 railways And largt' quantitillll of traffic have heed divprted from the sea route." 

Sir, I confess that I cannot possibly see why the shipping companieB 
cannot underbid UB. I will take only two instances. Take first the C8"'8 
of cotton pieoe-goods. The rate we are quot.ing from 'Rombay to Calcutta 
is Re. 1-1-0 a maund. That represents the permissible minimum ani 
that charge works out to Bomething like RB. 28-12-0 per ton. Is it 
seriouslv contended that. shipping cOmpanies cannot quote below that rate 
for traffic from Bombav to Calcutta? Or, take again, the case of gun-
nies. Weare quoting' a rate of ten ann as and two pies per maund frobl 
Ca.lcutta to Bombay. That was the rate in vogue before the war, ~  
this is one of the caseB where we are charged with ~  undercutting. 
That rate represents a ch!\rge of something like Rs. 17 per ton. Is it 
Ilontended that shipping companies ctUlnot quote a. rate lower than that? 
T believe thnt Rhippinll componips l,ave quoted a much lower rate for ~  
camage of rice from Rangoon to Bombay. I may, however, say that ~ S 
matter is receiving our very oareful consideration, and, therefore, I WID 
refrain from sa.ying anything more at present. 
Sir, the Deputy President entered a powerful plea. for ~  Indian-

iBation. and if I do not te.ike this oCC8.sion to present a pIcture of wbl\t 
is really being done in this regard, it is becanse J hope that an oppor-
tunity win occur later during our discussions on the demands for ~  
for going into the question in greater detail. 1 can asBure my HODO • 
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friend, Mllnshi Isw8,r Suran, that We shall ~  seriously, . ~  tile 
suggestion thnt he made t,hat statistics, of ~ ~  ~ R.l\llWa111 
should be published in R form which will make companson with otber rail' 
ways feasible. 

I confeRs, Rir, to :l ft'elillg of ilstonishrnt'nt tbat ,,'e 8hOllld he ntt:lcked 
for reducing o:Ur percentage of working chBrges,t.hough I admit ~  
noMiing coming from my Honourable friend, Dr. Ziallddin; shollid astonish 
us in the leASt. (Laughter.) The ~  as I nOVli lmde"'timd it is this 
and it is quite simple. If our operating charges are high we must be IIC' 
eused of extravagance; if on the other hand We reduce them, we are to 
hlame as the authors of unethployment. Dr. ZiRuddin hilS evolved B '{fjry 
satisfactory exposition of the gamf', "R eRds ] win, tail's you Jose." 

"Sir, J thillk J enn deR,1 in somewhat gener"l terms with t.he criticisu\:; 
directed t(Jwllrds emphasir.ing the need for redllcing rllttes Rnd fares und' 
improving amenities for the t,rltv(>Jling public. We rooognise the ~  

of railways improVing t.heirscrvice to the J'lIIhlic so t,hnt we mBy be "hie 
to attract t,(J otlrselvefl a hll'ger measure ofeust.om And. so t·hl1l!:. we may 
popi.llariBe the railways as against. other competitive forms of travel. But, 
Sir, times htlVfl hl'en hArd nn(\it. has not. been possible for liB' 1.0 embatk 
00 arty st.rilting innovntion. We have hRd' to face enormous dt'ficits-tell 
m'ores and 2R lakhR jn ~  s('ven erores and 06 Inkhs in 1988·1:14 '. 
about four Cl'Ore!! und 24 lakhs in 1984-85; and even in the year 1983-HA 
we hope to do litt.1e more than bridge the yawning gulf which Jm'S exist.ed.· 
in the vast. hetween receipt.s und eXflcnditl11'e, tlxclllding of course the 
strategic railwn;VR. I submit, Sir, that in these eircUlTIsta'lI(W8, the only 
pqssible policy wits On(- of Mution. T confess to Honourable Members 
t,bat it hilS heen a sore trilll, not only to me, hut. to all thosE' who lire 
nM6Gio.terl with me in the work of railway administration, to hlwe our 
hands ~ Med by the inexorable ~  of the finoncial position 
Rnd ~  the lI(lcessity for the most, rigid ~  But, Sir, t.he justdi.. 
cation for t.hese years of cButious pOlicy is to be found in the history of 
the paBbfew; :veal'S Bnd in the ~ R'Chieved. Neverthelen, Sir. we 
have taken ollr eQurage in both hands and we huve made E'xperhnente IUlll 
cbanges with II view to helping t.he largest Rfl(3ticin of our pnssenger client-
ele. As Honourable ME'nibe1'81mow, we introduet-d same little time ago 
1\ reduction of third class fATes on the North :WI'stern ltailway SYBoom. 
'fhat'innovut·ron hRS Rofnl' rEisu1ted' in a net 10RS. ~  the' reduction 
in fares hilS brought us R laTEternumber of ~  tllf' jncrease in. 
pussenge1'8 ~ not he en sufficient· to nmke up for t.h., 108s' rpimlting froiu 
t.hl"l decrease m fares uud' the 'incrcltsc in the 'working expeIlllesresulting 
fmm. an enlllrged traffic. Neverthelen we are ~ that experiment 
ana. ltI f'wt. we huve .1JJctended it, ~ ~  MNnhersknow, the Great 
Indiun Petltn$ul" RlIllway 1\180 ha'Vmg mtrod\lced (I svstem of lower third-
e1,uss faTes .11 lid ~ return fares having, heen introduced 011 the Eaatem 
Bengal ~ ~ c\1rrency for 1\ -pm-iodof from t.wo to 18 d'sys in 
~  wlt,ll ~  ~  Now, 'Sir, I do not wish to go into allOY 
detatI, but ] should hkA' ~ that: the' redllctinn if! fares nns not j:X-
t'6lldedmerely t,o SA ~  'Y"e have '1I;1Ao r('€luced freight .rates.IIl 
faet, from .wbut I !18V6 ~ ~  Honourable MelllherH will l'enrlise :,hut 
f.he. compltllllt, by '1'1\'al conlen.18 that om' reductions ~  hQen on· t-I,'Ic. 
IMW8 B ~  .  . 
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Pandlt GoYtIul BaUabJa Pant (Rohilkulld ond Kumaon Divisiolls: Non· 
Muhammadan Rur"l): DO.n't. worry about .that, 

n. :BODOUrable Sir Joleph -..: But; there is one point with regard 
to reduction and that is that We m.ust bear prominent.l.y in mind tlte 
hasi(' and cnrdinRI princiule that the material interests of the ~  

must be cOllserved and safeguarded, 

IIr .. S. 8aQ'&muU: And also of the country. 

ne Honourable Sir JOIeph Bhore: The ruilwa,vt;, Sil', liS my Honour· 
,.'hle friend realises and a8 I hope is clear from his interruption, reprelleot 
the State's largest investment and the Rolvency of t,he country is ~  

intimately bound up with the solvency of the ~ S  

Now, Sir, we have, I think, by certain Memb(,ll'l. been charged with 
P.XhuHlg'tmCp "'-hilt' it ~ PH!lV to mnke Milch ll11e!l'f't.ionR, it is unfortu· 
11ately by 110 means ellsy triWRYS to refute sllch allegations. I do not say 
thnt it is not possihle for liS to secure furt,her eeonomil'R or t,ha.t we have 
done (Jveryt,hing that, could possibly be done in this direction. All I wiah 
to say is that. t,he pursuit after economy has never her'n allowed tn 
Rlllcken. Aa a result of t.he verJ detaile.d· eXII'l1linat.ion that was conduct.ed 
in ~  of Mr. Pope's visits, we find that for nn expenditure of 

~  ~ Iilw HR. 33(j,OOO. Oil illYrlstivntion. WP hlwe heen ahle to Recure 
permanent rp(,llrrent savings of something like. Rs. 30t Iflkhs, lind t.l',e 
possibility of further sllvings is by no menns exhausteel. 

Then 0111' 0)' two l\felllbel'S 118ked lit; why WI' !lrf' eontinlling to recruit 
the higher stuff on tlHl senle that We have bepn doing. Here again let 
me point out thllt· eluring the Jla'St fOllr :vears we IULV!' only recruited A5 
gazetted officers as ngainst something like 21A which would have been 
f·he nonnal rp.cruitment in those years. But here T mllst enter a caveat. 
The reduct-ion of the Rupervising and controlling stnff b('lo", an irreducible 
minimum clln only be reflected in grievous inefficiency in our adminis, 
trntion. 

I would likp to I'IORI' nn n note which 1 11fI\'e nftl'n struck before. Rail· 
ways are fneed wit,h R sitllrttion which only ~  CRn enahle them to 
overcom(, successfully. Competition hilI! come to st,av and comp('titioll will 
grow in int.ensit.y. And it is ouly hy giving something in service to tho 
public, which our competitors cannot give, thnt, w(' shl1ll he able tiO sur 
vive sl1cce!lsfl1ll:v. T would like t() emphasise thE' point t.hat, never h.n 
there been 81W1l went. necessit.y us, certainly there hilS never been greater 
necessitv for specinlispd resear('h than Itt. the present· moment,. T am glnd 
to sa:v that tllP Standing Finnnee Committpe hn VI' IIgreed to an enlarge· 
ment of the I't'Rf'nrl'h orgnniRat.ion nt ollr disP08ul. T hnw been often askec1 
what hllve rnilwlIVR got to do with reRe/lT(,h? T t·hillk r can best reply to 
that ~  giving to thp House u few specific itl'TlI!! of n'Reurch which I1Te 
now under ~  They I1re reseurl'h into the possibilitieR of rd· 
clnmatilln of lIon-ferroul! SOl'UP, reseRrch into thf' hf'st prot.cet,ive ('overing 
for ~  W!\'g'OIIR Ilnd ~  stock. resenrc'h into h{'ut-ed hearings, ~  
ricating ~ lind weaReR, relleart'h into train I't-'Rillt-:\Il('e nnd ('con0":llC 
speectR of oP(,I'ation. l'eRelll'eh into ~  ~ of new rnllterlnls Rlleh as, speCIal 
wear-I'csisf illg II to 'PI. of 1IlI'l!'P!' 11<;(1 of ind ~  mnterials found 
suita.hl", research into the economic utilisation of fl.ld. Thnt, Sir, repre-
Rnnts !'esearch 011 the purely techniCAl side. There is l'esenrch-T coil it 
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research-also on the non-technical Bide: the continuous aoacerlainment Af 
public needs und requirements and the ~  to meet. them as far u 
this is ·possible, on aD economic basis: ~  of greater facilities and 
greater amenities, the removal of difficulties and inconveniences, are nil 
matters which require the most careful stl,ldy and 'investigation jf as I say 
improvement is to be mad.:! possible on ari economic basis; and I would 
like to 88sure the House that railways are fully alive to the. changing 
needs of administration and that it will not be for' lack oi"'el'lde'vour if 
they a'l'e unable to meet the reasonable demands of the public and thd 
challenge of their competitol'B. . 

'fhe Assembly t,hell ndjourned till Eleven of the Clock on Thursday, 
the 21st February, 1985. 
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